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LOK SABHA

Wednesday, the 16th May, 1962/26th
Vaisakha, 1884 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mg. SpEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Sub-soil Water in Delhi

.
 Shri D. N. Tiwary:
| Shri E. Madhusudan Rao:
*739 ) Shri Bhagwat Jha Azad:
" Shri Prakash Vir Shastri:
| Shri Maheswar Naik:
[ Shri Liladhar Eotoki:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

taken to
in Delhi

(a) whether the steps
lower the sub-soil water
have shown any result;

(b) whether there has been any
appreciable reduction in the height
of sub-soil water; and

(c) if so, to what extent?

The Deputy Minister in the Ministry
of Works, Housing and Supply (Shri
Jaganatha Rao): (a) to (c). Steps
have been taken to lower the sub.
soil water in the New Delhi area only.
303 tube wells have been sunk of
which 48 are actually in operation,
The remaining tube wells are ex-
pected to go into operation soon. It
is too early vet to express any opinion

. on the success of these measures be-

* cause the results will be known only
after the tube wells have been in
operation for about three wyears,

562 (Ai) LSD—I.
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Shri D. N. Tiwary: May I know
the cost of digging these tube wells?

Shri Jaganatha Rao: Rs. (i 86,439,

Shri D. N. Tiwary: May I know
whether the 48 wells which are oper-
ating are operating fully and whether
there is some indication of the sub-
soi] water going down?

Shri Jaganatha Rao: As I said ear-
lier, it is not possible to assess the
results unless all the 303 tube wel®
£o into operation and work for about
three wvears

Shri Bhagwat Jha Azad: May I
know whether the attention of the
Government has been drawn to the
press reports and public opinion that
the present methods adopted by the
Government are not sufficient for
the purpose?

The Minister of Works, Housing
und Supply (Shri Mehr Chand
EKhanna): I have not seen any report
to that effect. If the hon. Member
has noticed something and if he
passes it on to us, we will certainly
have it examined,

Shri Tyagi: May I know how much
money was spent on building walls
round these tube wells? Originally,
the walls were built very high and
later on they were demolished. I
want to know hpw much money was
wasted on demolishing these walls. -

Shri Jagamatha Rao: The cost of
construction of each tube well is
Rs. 1,170.

Mr. Speaker: He was asking about
the money involved in the construe-
tion and demolition of walls,

Shri Jaganatha Rao: It is not possi-
ble to give the details now. Only in
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the case of 20 wells situated at the
junctions and igportant points the
height of the walls have been reduced
to 3% ft. above the ground level,

Shri Tyagi: Who was responsible
for building the walls so high origin-
ally? Why was it not considered pro-
per to build them lower then?

Shrij Jaganatha Rao: The construct-
ion was according to the technical
advice, Later on, the NDMC sug-
gested that from the aesthetic point
of view at important points the walls
should not be so high and it should
he only 3% ft. from the ground level.

Shri D. C. Sharma: May I know
by what time the Ministry will be in
a position to tell us that these tube
Wwells which are being dug have pro-
duced desired results?

Mr. Speaker: He said three years.

Shri Jaganatha Rao: For that all
the 303 tube wells have to go into
operation for a period of three years.

Shri Mohan Nayak: May I know
whether the Government is aware that
gimilar conditions prewvail in the old
Delhi city also? May 1 know whe-
ther any action is taken there also?

Shri Jaganath Rao: Steps are being
taken in regard to Delhi area.

Shri Mehr Chand Khana: Old
Delhi is a part of the Delhi Municipal
Corporation and if any action has to
be taken in Old Delhi it will be taken
by that local body.

Hari Heda: Since wa see very few
tube-wells working, may I know the
number of wells that are working at
present?

Shri Jaganatha Rao: 48 wells are
working,

Shri Mebhr Chand Khanna: May I
add that when I took over about a
month ago only 48 wells were work-
ing though we had sanctioned and
constructed 303 wells costing us near-
ly Rs. 25 lakhs? When I went into
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the question I was told that there was
some difficulty in securing electric
connection from the NDMC. I have
been assured by the Additional Chief
Engineer of the construction that all
these wells should go into operation
within a month or two. I will cer-
tainly try and see that they do go
into operation before the monsoon
sets in.

Dr. K. L. Rao: May I know whe-
ther any alternative study to avoid
costly pumping has been made in
order to reduce sub-soil water level?

Shri Mehr Chand Kbhanna: We have
taken steps in four or five directions
and if the hon, Member wishes I can
give him the information. A line of
porous pipes was laid in the Central
Vista, " Economy in the use of un-
filtered water for irrigation lawns
is being exercised. Work for regrad-
ing of lawns and gardens has already
been taken up. A scheme for provid-
ing underground drains in  Central
Vista to drain out rain water ex-
peditiously and to avoid percolation
in the soil has been sanctioned and
the work has been completed.

Repatriation of Portuguese Nationals
+
( Shri Rameshwar Tantia:

*740. { Shri Bibhuti Mishra:
| Shri D. C. Sharma:

Will the Prime Minister be pleased
to state:

fa) the progress made in repatria-
tlon of 3000 Portuguese soldiers de-
tained in India; and

(b) the expenditure incurred so
fur on these soldiers by Government
af India?

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Singh): (a) Under the Agreement re-
ached with the Gowvernment of
Partugal regarding repatriation of the
Portuguese internees, about 4,400 per-
sons are being taken by air from Goa
to Karachj in aircraft chartered by
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the Government of Portugal. The
airlift commenced on the 2nd of May
and is expected to be completed in a
fortnight or so. Till the morning
of the 15th of May, 4605 persons have
been airlifted. Portuguese ships are
waiting in Karachi to take the Por-
tuguese personnel to Portugal,

(b) Approximately Rupees thirty

lakhs.

Shri Rameshwar Tantia: May I
know whether the Gowvernment is
aware that some properties owned by
Indians have been confiscated in some
Portuguese colonies? If that is so,
what happened to that?

Mr. Speaker: That is a  different
question altogether, but if the hon.
Minister is willing to answer, I have
no objection.

Shri Dinesh Singh: It does not arise
out of this question.

Shri Hari Vishng Kamath: Is it a
fact that in violation of the agreement
the release of Indian internees in
some of the Portuguese colonies is
not proceeding pari passu with the
repatriation of Portuguese internees
in Goa? Is it being held up or stal-
led by the Portuguese?

Shri Dinesh Singh: There is no
connection between the release of
Indians in Portuguese Colonies and
the repatriation of these personnel in
Goa.

Shri Hem Barua: As far as I know
the notes that were exchanged bet-
ween the Government of India and
the Government of Portugal stipulat-
ed that there would be a sort of
mutual repatriation and I do not
know why the hon, Deputy Minister
should say like that. I have read
the notes thoroughly, Whatever that
might be, may I know whether the
Government of India made it a con-
dition that our people to be repatriat-
ed from Portuguese colonies should
be glven sufficient time to liguidats
their business and whether they have
complied with that condition that was
imposed through these notes”
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Shri Dinesh Singh: I merely men-
tioned that there was no agreement
on this question being linked with
this, but the Portuguese are releasing
people of Indian origin and Indians
in their colonies. They are giving
them sufficient time to wind up their
business before repatriation.

Shri Indrajit Gapta: I want to know
whether this information given by
the hon, Deputy Minister to the ques-
tion proper covers only the Portuguese
soldiers or civilian personnel as well,

Shri Dinesh Singh: It covers Por.
tuguese soldiers and civilians also,
that is, their wives and children.

Shri Hari Vishnu Kamath: Is  the
House to understand that on the paft
of the Government there was no  at-
tempt even at some reciprocity in the
matter of repatriation of Portuguese
internees in Goa and the release of
Indian internees in Portuguese colon-
jes?

Mr. Speaker: That has been an-
swered.

Shri Hari Vishnu Kamath: It has
not been answered.

Mr. Speaker: A few days ago it was
stated that our policy is different
and that we would not link it up with
that.

Shri Hari Vishnu Eamath: Is it a
fact that Portuguese interneesrin Goa
are being repatriated irrespective of
whether Indian internees are released
or not?

Mr. Speaker: Exactly that policy
has been enunciated

Shri Hari Vishnu Eamath: That is
shameful.

Mr. Speaker: Maybe; but by this
utterance have we got the release
of Indians? Shri D. C. Sharma.

Shri Hari Vishnu EKamath: It will
put pressure on Government; I am
sure it will.
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Shri D. C, Sharma: May I know
whether the Portuguese detainees are
going to be transported by Portuguese
aircraft or Portuguese ships from

Karachi and the amount of money
that the Government of India is
spending on it.

Shri Dinesh Singh: Portuguese

Transport. The money which is be-
ing spent is largely on their food
while they have been in detention

Berubari
+
( Shri 8. M. Banerjee:
o741 ) Shri D. C. Sharma:
" 3 Shri P. L. Barupal:
| Shri P, R. Chakraverti:

Will the Prime Minister be pleased
to" state:

(a) whether survey has been com.
pleted in Berubari;

(b) if not, the reason for the de-
lay; and

(¢) number of families likely to be
uprooted as a result of the transfer?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) No, Sir.

(b) The principal reason for the
delay in the survey and demarcation
of the area is that the East Pakistan
authorities are not prepared to give
the assurance that Indian survey per-
sonnel will not be liable to search or
arrest while th;y are temporarily on
East Pakistap territory in connection
with the survey work. Such an as-
surance was considered necessary
after the Darsana incident in Novem-
ber 1961, when two Indian survey
officers were arrested by  Pakistan
authorities.

(c¢) This will be known only after
the line of demarcation has besn laid
on the ground.

Shri 8. M. Banerjee: As regards the
documents which had been seized by
the Pakistani Customs Officers at
Darsana, may I know whether we
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have got back those documents from
them?

Shrimati Lakshmi Menon: Not all
of them.

Shri 8. M. Banerjee: Sir, I think
she has not followed my question.

Mr. Speaker: He wanted to know
whether those documents have been
returned.

Shri S. M. Banerjee: Which were
seized.

Mr. Speaker: Not all of them, she
says. She followed the question all
right, but he does not follow the
answer!

Shri Indrajit Gupta: May I know
whether this difficulty which the hon.
Minister has referred to cannot be
nbviated by having joint survey
teams? If the survey teams go out
jointly, that is the Pakistani and
Indian personnel together, how is
there any danger of their being shot
at or molested?

Shrimati Lakshmi Menon: Unless
we get an assurance from the Pakis-
tan Government that our survey per-
sonnel and their property will not be
interfered with during the survey,
it is not regarded safe to send them
across. Hon. Members will remember
that for no adeguate reason oQr sur-
vey personnel were arrested and their
papers and records were taken by
them. Naturally, we do not want that
experience to be repeated.

Shri Prabhat Kar: In view of the
refusal of the Pakistan Government to
give the assurance sought for by the
Indian Government, mayv 1 know whe-
ther a reconsideration will take place
on the question of transfer of Beru-
bari?

Shrimati Lakshmi Menon: There is
no need to reconsider the question.
Everything has been agreed upon, and
recently there has been a meeting of
the D.LR.S's, that is the Directors of
Land Records and Surveys and in the
next field season we expect that the
demarcation will be completed.
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Shri D. C. Sharma: May I know at
xwhat level the negotiations for sur-
vey of this area are being carried on,
whether it is only through correspon-
dence or whether some officers Jike
the East Bengal Deputy Commissioner
and the corresponding officer from
India are doing it.

Shrimati Lakshmi Menon: The Dir-
ector. Land Records and Surveys of
West Bengal and his counterpart in
East Bengal have ma'—and I  think
their latest meeting was on the 29th
November 1961—and they have fina-
lised the policy. The only tlung is that
we want the assurance, so that our
people will not be interfered with
when they are employed on survey
work.

Shri Tyagi: Has the de facto trans-
fer of these territories taken place;
has it been given effect to or not?

Shrimati Lakshmi Menon: No ‘de
facto transfer can take place, unless
the demarcation also take place.

Shri S. C. Samanta: Is it not g fact
that many families that are to be up-
rooted have already come to different
parts of Jalpaiguri district and, if so,
what arrangements for their rehabili-
tation are being made?

Shrimati Lakshmi Menon: I do not
know whether they have gone away
from Berubari Union No. 12. But we
have taken a survey of the number of
families and the number of families
that are likely to be uprooted and the
rehabilitation that should be planned
by the Government—all these are be-
ing taken into consideration and are
‘being implemented.

Shrimati Savitri Nigam: Keeping
in view the urgency of this work,
may I know if the Indian Govern.
ment has made this proposal that a
joint survey team must be constituted
to avoid such incidents?

Mr. Speaker: That has already been
put and answered

Shri Hem Barua: May I know whe-
ther the line of demarcation is deter-
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mined by the survey work or the line
of demarcation on ground precedes
the survey work?

Shrimati Lakshmj Menon: I do not
understand the question. The line of
demarcation will be the result of sur-
vey work and not the survey work
the result of demarcation.

Shri S, M. Banerjee: I want to
know what is the total number of
families which are likely to be up-
rooted and whether their rehabilitat-
ion will be done by the Central Gov-
ernment or by the State Government
and the Central Government.

Mr, Speaker: These gquestions have
been discussed already.

Shri S§. M. Banerjee: Not the tftal
number of families.

Mr. Speaker: These questions were
put and answered: the total number
of families that are likely to be dis-

‘placed and the arrangements to be

made for their re-settlement. Next
question.

Cost of House Building Material In
Delhi

+
{ Shri Shiv Charan Gupta:
*742. { Shri Nath Pai:
L Shri Shree Narayan Das:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether it is a fact that house-
building material is scarce and costlier
and that the house-builders in the
Capital find it difficult to procure
building material;

(b) if so, what steps Government
propose to take to ease the situation;

‘and

(c) it the prices of the house-build-
ing material have increased abnormal-
ly whether Government propose to
fix the prices of these materials?

The Deputy Minister in the Ministry
of Works, Housing and Supply (Shri
Jaganatha Rao): (a) to (c). Prices of
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building materials have risen to a
certain extent and some of them are
in short supply.

The distribution and price of
cement and certain categories of iron
and steel are controlled by Govern-
ment. Control over prices and dis-
tribution of bricks also exists in
Delhi. There is no control over the
price or distribution of timber and
other materials,

Shri Shiv Charan Gupta: Has the
Government made an assessment of
the requirements of the Government
and semi-government institutions for
1962 and 1963 and have they ensured
that adequate supply of building mat-
eria] is available?

-

The Minister of Works, Housing
and Supply (Shri Mehr Chand
Ehanna): These items are in  short
supply. That, we all know. Con-
struction work in Delhi and other
places is going on at a very rapid
pace. I do not think we are in a
position to meet the entire require-
ments,

Shri Ansar Harvani: Is the Govern-
ment aware that in spite of the short
supply of building material, there is
no dearth of materials for the big
colonisers and only the small build-
ing constructions do not get these?

Mr. Speaker: Let us have short
supply first.

Shrimati Savitri Nigam: May I
know if any assessment has been made
to find out what are the requirements
of the semi-government and Govern-
ment organisations which are going
to construct their buildings in the
future?

Mir. Speaker: Similar to the ques-
tion put by Shri Shiv Charan Gupta.

Shri Mehy Chand Khanna: We have
no such information.
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Personnel Management Advisory
Service

4

"4 f shri Warior:
1 Shri Vasudevan Nair-

Will the Minister of Labour ané
Employment be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the sug-
gestion made by a prominent per=-
sonnel officer of Calcutta in the
Economic Timeg issue of March 23,
1962, that “at the Centre there should
be a personnel Management Advisory
Service”; and

(b) if so, the reactions of Govern-
ment thereon?

The Minister of Labour in the Min-
istry of Labour and Employment
(Shri Hathi): (a) and (b). Yes. The
services of a foreign expert from
the International Labour Organisat
ion were obtained recently to  study
the question. The report of the ex-
pert is expected to be received short-
ly. The matter will be examined
thereafter.

Shri Warior: May I know whether
the opinion of management has been
ascertained?

Shri Hathi: We have not yet receiv-
ed the report. We shall consider that
after the report is received.

Shri Warior: May I know how long
it is since the Government had this
advice of the ILL.O. expert in India?

Shri Hathi: The expert came here
in September, 1961 and finished the
assigrment by the middle of March
this year, 1962. The report is being
finalised.

Shri Indrajit Gupta: Is it the inten-
tion of the Government that on the
basis of this report some sort of an
Institute or some statutory body is
going to be set up to train personnel
in management?

Shri Hathi: The idea would be that
along with the Central division for
evaluation and implementation, this
cell also may be attached.
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Shri Warior: Is it not a fact that
one of the resolutions adopted by the
Labour conference some time back had
in view the implementing of this idea?

Shri Hathi: This step has been in
view since last 2 or 3 years, in fact.
The idea is there. We wanted an ex-
pert to study and to advise us as to
what form this should take. There-
fore, we have requisitioned the ser-
vices of the expert.

Wt warafeg 0 F ag s

Ear g 5 o fazalt qeaed ur v §
IR AT 5% FI ST F7 4T
FEAAE Wy 92 AT gR AT H
qATE T 54 !

Shri Hathi: The article to which the
hon. Member has referred, refers to
an organisation in the UK. There, it
has functioned very well, that is re-
lations between management and the
employers and employees. The ex-
pert who has come here is the Vice-
Chairman of that very organisation.

We thought, after all. the nature of
the personnel relations is the same.

qageai Ay, 7 feeat T wqd woit &
sAarfal & st

*9¥¥. 5t W WA 347 Fawmi,
|TaTH WYT W HA g g9 K FA0
"F'Eﬁf??:

(%) a1 a8 7= & f& dwggm
Tz, 7 faeelt & w9 A & it
& FAEN FT JEF 49 fA ¥ T
& I 9 G qWT § fa=r< far Arar
wE ;

(=) afz &, at oa% arX & w0
favg frarmar @ ;) A=

(7) agt 39 997 9949 57 &
W FHAT A 7@ §, 9% famw
aar g% o1 i Fare snfe & fod w4
sEe st @ d ?
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The Deputy Minister in the Ministry
of Works, Housing and Supply (Shri
Jaganatha Rao): (a) Yes, as the qgart-
ers are old and cannot be repaired
except at a considerable cost.

(b) To demolish them and build
new gquarters in their place.

(c) The residents of the quarters,
which will be demolished, are propos-
ed to be shifted to new quarters at
Ramakrishnapuram. Efforts are
being made to provide schools in this
area as early as possible. The allot-
tees will also be able to use the avail-
able educational facilities in the near-
by colonies.

Shri Bhakt Darshan: Sir, this ques-
tion has been hanging fire nearly for
the last two years. The Deputy Minisy
ter has said just now that a decision
will be taken as early as possibic.
What is the definition of this term,
‘as early as possible’?

Shri Jaganatha Rao:; In a ‘'month
or two.

The Minister of Works, Housing
and Supply (Shri Mehr Chand
Ehanna): May I add a little further
to this answer? The number of per-
sons living in thig area is about 1,000
to 1,100. The idea is to re-build these
quarters. There are two ways open
to us, namely either to ask all the
1,100 persons to move to Ramakrishna-
puram, where immediate accommeoda-
tion can be allotted to them, or,to ask
them to part with a part of their area,
nearly about 50 per cent, where we
can start construction. I have given
both the options to the allottes, and I
have told them to give me a reply
within a week. If they are prepared
to go to Ramakrishnapuram, I can
start construction on the entire area
at.once. If they want to stay there
and want the area to be developed,
they can make adjustment between
themselves, and I want half the area
on which I can operate. ] should be
able to know the final decision from
these allottees within a week or ten
days or fifteen days. Adfter that, we
can undertake construction war]f.
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The Minister of Industry in the
Ministry of Commerce and Industry
(Shri N. Eanungo}: (a) Yes, Sir.

(b) A statement containing the re-
quired informatiori is placed on the
Table of the House. [See Appendix
II, annexure No. 43].

(c) Yes, Sir.

(d) In view of the accumulation of
the stocks with the institutions. thev
have slowed down the 'Expansion
Programme.
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Shri Hari Vishnu Kamath: The
statement laid on the Table shows
that the total employment created is
very high, as high as 217.55 thousands
in Andhra Pradesh. and 253.94 thou-
sands in Bihar, and very low in some
States like Assam, Kerala and Mysore.
Is it because of the fact that people
in these other States like Mpysore,
Kerala and Assam have not been
attracted to this programme, and Gov-
ernment have not put in sufficient
efforts to attract people to this pro-
gramme?

Shri Kanungo: Obviously, there are
employment opportunities with better
wages in those areas,

Shri Hari Vishnu Kamath: That is
wholly unconvincing.

Shri K. R. Gupta: May I know the
average income of the spinner on

Ambar Charka and the weaver in
khadi?

Shri Kanungo: That varies from
centre to centre, but roughly, one can
say that it is Rs. 1-8-0.

Shri Bhagwat Jha Azad: The hon.
Minister has said that this program-
me has been able to give employment
to a good number of people. If that
is so, may I know why the further
extension of the programme has not
been speeded up?

Mr. Speaker: The answer to this
question has been given already.

Shri Bhagwat Jha Azad: No. He
had said that the programme is not
being speeded up. I want to know
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why whep it has been able to give
employment opportunities to a large
number of people, it is not being
.speeded up.

Mr. Speaker: If only the hon. Mem+
ber had patience, he would find that
the answer has been given already.
Because there were large stocks, it
had to be slowed down.

Shri D. N, Tiwary: The hon. Minis-
‘ter has said that the speed of the
programme has been slowed down, and
alternative occupations are Being
thought of. May I know what those
alternative occupations are?

Shri Eanungo: No, it is not a ques-
tion of alternative occupations The
point is that the programme consists
of production and sale. The sale has
slowed down, because the demand
has been slackening. Efforts are being
made to stimulate demand.

The other thing that I have men-
tioned is that there is ap intensive
area programme where besides khadi,
other activities will be undertaken.

Shri Venkatasubbaiah: May I know
if the slow progress of the work is
not due to the fact that the scheme
nt the Khadi Commission to imple-
'ment khadi work by decentralisation
through district samitis does not find
favour with many State Governments,
and, it was also....

Mr. Speaker: He is arguing, drawing
inferences and so on. Let him straight
way ask the question.

Shri Venkatasubbaiah: May I know
whether it is a fact that the decen-
tralisation scheme sponsored by the
Khadi and village Industries Commis-
sion is not favoured by many State
Governments and that is the reason
why the progress of the work is slow?

Shri Kanungo: No, State Govern-
ments are very alert, and decentrali-
sation work has progressed very well
indeed.
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Shrimati Sarojini Mahishi: Are
Government aware that a person is

able to earn only 8 annas a day by
working 8 hours a day?

Shri Kanungo: No. By working
assidously, Rs. 1-8 can be earned.

Non-African Railway Staff ip Africa

*746. Shri P. C. Borooah: Will the
Prime Minister be pleased to stale:

(a) whether the attention of the
Government has been drawn to the
news item in the Hmdustan Times
dated the 12th February, 1962 report-
ing that the Railway Union had pre-
pared at list of non-African Railway
Staff, including Indians for sacking;

(b) if so, whether, the African Rail-
way authorities have agreed to their
demand for sacking the non-Africans
included in the list;

(¢} how many Indians are involved
in the proposed scheme for sacking;
and )

(d) what action has been taken by
Government in this matter?

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) The East African Railways and
Harbours Management, with the sup-
port of the Governments concerned,
have condemned this demand, and
have refused to take any action on
the lines suggested by the Railway
Union.

(c) It is understood that the list
containsg the names of 25 persons of
Asian origin.

{(d) In view of the answer to (b),
no action is considered necessary,

Shri P. C. Borooah: What are the
main allegations against the non-
Africans proposed to be sacked?
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Mr. Speaker: Why go into them
after it has already been rejected by
the authorities?

Precision Instruments Factory

+

( Shri A, K. Gopalan:
*748. 4 Shri P. Kunhan:

| Shri M. K. Kumaran:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have made
any decision regarding the location of
the precision instruments factory allot-
ted for Kerala during the Third Five
Year Plan period;

(b) if so, which is the place select-
ed; and

(c) what progress has been made
in the setting up of the project?

“The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). A state-
ment is laid on the Table of the House.

STATEMENT

(a) and (b). A team including a Soviet
Expert has recently paid a visit to the
various sites suggested by the State
Government with a view to ascertain
the suitability of the sites. The final
selection of the site is under consi-
deration.

(¢} The U.S.S.R. authorities have
furnished the nomenclature of produc-
tion and this is under consideration of
of the Technical Committee appointed
for the purpose.

Shri A. K. Gopalan: Has the State
Government submitted any report
about the site and other matters con-
nected with this? If so, what has it
recommended?

Shri Kanungo: The State Govern-
ment has suggested several sites in
and near about Palghat,

Shri A. K. Gopalan: How much
time will it take for final selection of
the site?

Shri Kanungo: It is not a question
of site selection alone, though that is
important. But then the whole pro-
ject has got to be prepared.
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Shri M. K. Kumaran: In the state-
ment it is said that the ‘USSR autho-
rities have furnished the nomenclature
of production and this is under con-
sideration of the Technical Committee
appointed for the purpose’. But in
the pamphlet an external assistance
supplied by the Ministry of Finance,
it is stated that it has been decided
that the plant in Kerala will manu-
facture mechanical, hydraulic and
pneumatic instruments. May I know
whether any variation is contemplated
in the items of production as decided?
If so, what is the reason therefor?

Shri Kanungo: The main lines of

“production and the project report are

not ready. So there is no question of
thinking of wvariations in it.

Shri M, K. Kumaran: What I have
said is that in the report supplied by
the Ministry of Finance it is stated
that the items have been decided.
What is the reason for this difference
between the two Ministries? The
Finance Ministry says that the items
of production have been decided, but
the Minister of Industry now says that
it has not been decided.

Shri Kanungo: No, I have never
mentioned that there is any change.
1 have only said that the project re-
port is to be prepared.

Some Hon, Members rose—

Mr. Speaker: He says that the hon.
Minister has said that the project re-
port is not ready and therefore 'mo
decision has been taken as to what
instruments would be produced. But
he is referring to a report supplied
by the Ministry of Finance wherein
it has been said that a decision has
been taken as to what instrirments
would be produced. So there is a con-
flict between the two statements.

Shri Kanungo: In my answer I have
said that the categories have been
mentioned. But what quantity of
what category is to be manufactured.
economically will all be apparent only
when the project report is prepred.

Shri Warior: It is stated that the
USSR authorities have furnished the
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nomenclature of production. What is
that nomenclature?

Shri Kanungo: As to the different
itemns, I have not got the list with me.

Film Trade Delegation

*749, Shri Subodh Hansda: Will the
Minister of Information and Broad-
casting be pleased to state:

(a} whether Government propose
to send a film trade delegation abroad
to study the market condition;

(b) if so, which countries the dele-
gation propose to visit;

(c) whether the members of the
delegation have been named; and

(d) if so, the names of the mem-
bers?

The Minister of Information and
Broadcasting (Dr. B. Gopala Reddi):
(a) to (d). Government are consi-
dering a proposal for the deputation
of a goodwill film trade delegation to
West Asia. The details are still being
worked out in consultation with the
Film Federation of India.

Shri Subodh Hansda: Does the Gov-
ernment propose to send a film dele-
gation? May I know whether it has
been decided? Which of the foreign
countries have a liking for the Indian
films?

Dr, B. Gopala Reddi: West Asia,
Teheran, Baghdad, Amman, Damas-
cus, Beirut, Ankara, Cairo and
Khartoum.

Shri Subodh Hansda: May 1 know
whether in the past any films have
been sent to these countries; and, if
g0, which type of films?

Dr. B. Gopala Reddi: No delegation
was sent to these countries, ‘But the
Indian Film Festival organised some-
time last year....

Shri Subodh Hansda: I wanted to
know which type of films they are in-
terested in.

Mr, Speaker: That would be seen
when the delegation goes, It would
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he explored as to what type of {ilms:
they like,

Board for Export Trade

+
( Shri D. C, Sharma:
*750. { Shri Subodh Hansda:
| Shri Maheswar Naik:

Will the Minister of Commerce and.
Industry be pleased to state:

(a) whether a proposal to set up a
board to increase the export trade of
the country is under consideration;

(b) whether it is proposed to form
the board on the lines of the Board of
Trade in UK,;

(c) if so, the details of the proposal;
and

d) when it is likely to be uset up?”

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
to (d). I have already laid a state-
ment on the Table of the House on
Friday, the 11th instant which gives
all the details,

Shri D. C. Sharma: May I know
whether the personne] constituting the
Board of Trade has been finalised;
and, if so, what is its nature?

Shri Manubhai Shah: Six non-official
members have yet to be finalised.
The rest are given in the Statement.

Shri D. C, Sharma: May I know
to which category these 6 non-official
members are going to belong: and
whether they are going to be recruited
from the world of trade and industry
or from the world of management or
personnel management?

Shri Manubhai Shah: It is also given
there; trade, industry, economists and
others.  Other wide categories can
be there. We will try to take as many
talented persons as possible, within.
the framework of six non-officials.

Shri Maheshwar Naik: In view of
the fact that the State Trading Cor-
poration is being entrusted with export
promotion, may I know what special
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assignment has been made to the
Board of Trade and with what power?

‘Shri Manubhai Shah: Both are
.quite different. The Board of Trade
-ig an advisory board on all internal
and external problems and matters
connected with national economy.
The State Trading Corporation is a
~company under the company law
-charged with a specific task on com-
‘modities and bi-lateral agreements as
well as export promotion.

Shri Ramanathap Chettiar: May I
know whether the Members of Parlia-
ment will be nominated to this Board

.of Trade?

Shri Manubhai Shah: I would not
*like to say specifically one way or the
other; whether they have not been
.excluded nor expressly provided for.

Shri Vidya Charap Shukla: In view
.of several other advisory bodies func-
tioning on the export promotion side,
what was the exact necessity because
of which this Board has been formed?

' Shri Manubhai Shah: It is already
given in the terms of reference, All
these expert bodieg are somewhat in-
adequate because they are meant for
a particular work whereas here it is
the correlation between internal deve-
lopment and external trade, the long-
range policies of quality control, the
long-range policy of trade ethics, com-
merciial practice etc. If the hon.
Member goes through the terms of
reference, he will find that it is for
the first time that we are trying to
have an inter-related view of all the
-connected commercial and trading pro-
blems.

Shri P. R. Patel: In view of the fact
that 75 per cent of export is of agri-
-cultural produce, may I know whe-
ther there is anybody to represent the
Aagriculturists put on the Board?

Shri Manubhai Shah: In the 6 non-
-officials all these representatives are
proposed to be included, one parti-
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cular class or the other; I cannot say
for the present because every 2 years
the non-official members will go on
varying. We wil] try to get as many
interests represented as possible on
the Board.

Shri Hem Barua: In view of the
fact that this Board of Trade has only
advisory powers, and Government is
not bound to implement the recom-
'mendations, may I know what steps
Government propose to take to co-
ordinate the implementation by Gov-
ernment of the recommendations of
the Board of Trade?

Shri Manubhaj Shah: That part of
the matter has been particularly
taken care of. We have borrowed
many features from the UK. Board
pattern where there are full-time offi-
cials at high level who will, more or
less, carry out all those recommenda-
tions of the Board of Trade which are
acceptable to Government and which
are within the framework of Govern-
ment policy. Therefore, it has been
sufficiently high-powered to make its
impact felt on national economy.

Shri Indrajit Gupta: From the
statement, I find special mention is
being made of the necessity to include
representatives of the big associations
like the Chambers of Commerce and
the Federation of Indian Chambers of
Commerce etc. May I know whether,
similarly, any special mention is going
to be made for the representatives of
the small scale industries sector?

Shri Manubhai Shah: This Board
has to be compact. The House will
appreciate that if we have to give
representation for every small or big
or medium interest in this country,
then it will have to be much bigger
than it is to be. But we will try to
see that as much expertise is got into
the Board of Trad: There wil]l also
be many smal] consultative com-
mittees of the Board itself where
special interests will be represented
to look after these specific questions
and problems.
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Economic Conference of Non-Aligned
Nations

+
( Dr. L. M. Singhvi:
52 ) Shri Shree Narayan Das:
" ) Shri Mohammad Elias:
| Shri Eolla Venkaiah:

Will the Prime Minister be pleased
to state:

(a) whether the Government of India
have been approached to participate
in an economic conference of non-
aligned countries proposed to be held
in May-June, 1962 which is in the pro-
cess of being convened by  United
Arab Republic and Yugoslavia;

(b) if so, whether the Government
of India would participate in it;

(c) what are the main objectives of
the proposed conference;

(d) what is'its agenda;

(e) which other countries are likely
to participate; and

(f) whether the Government of
India would favour a move to esta-
blish a permanent common clearing
house for economic consultations
among non-aligned nations?

The Deputy Minister in the Minisiry
of External Affairs (Shri Dinesh
Singh): (a) to (e). Yes, Sir. The
Government of India have been ap-
proached but formal invitations have
not yet issued nor are details of the
conference, such as the timing,
agenda, the countries proposed to be
invited etc., as yet finalised. We have
indicated our willingness to partici=
pate. The wnain purpose of the pro-
posed Conference is to consider, at
the technical level, problems arising
out of economic groupings and other
problems common to developing coun-
tries like ourselves.

(f) Government do not consider

such a move necessary.

Dr, L. M, Singhvi: Has any sludy
been undertaken to explore the arcas
and the extent of collaboration bet-
ween these non-aligned countries in
the economic field?
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Shri Dinesh Singh: The Ministry of
External Affairg has an economic divi-
sion and it is undertaking this study.

Shri Heda: May I know, whether -
the effects of the formation of the
European Economic Community would
also be discussed in this Conference?

Mr, Speaker: We do not know what
the agenda is going to be. Next .
question.

Cement Wage Board
+
+753 J Shri K. N, Pande:
"\ Shri Mulchand Dube:

Will the Minister of Labour and'’
Employment be pleased to state:

(a) whether it is a fact that some -
of the units of Cement Industry have,
not implemented the Wage Board re-
commendations for Cement Industry;-
and

(b) if so, what action Government
propose to take against the default--
ing mills?

The Minister of Labour in the-
Ministry of Labour and Employment
(Shri Hathi): (a) On the basis of re-
ports received from State Govern-
ments, 23 out of the 33 factories have -
implemented the recommendations
fully. The rest have started imple-
mentation but some details have still
to be settled.

(b) The State Governments are
taking action to resolve the differ-
ences between the parties to*secure-
full implementation.

Shri K. N. Pande: May I know the
reason why these factories are not
implementing these provisions?

Shri Hathi: 23 have fully imple-
mented them; 10 have partly imple-
mented, There are minor differences
regarding putting the workers in va=
rious scales.

Shri K N. Pande: How long will
it take? The factories which have
already implementeq them had also-
to do these.
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Shri Hathi: I have said that 23
factories have already implemented.
So it is only with regard to the re-
Jmaining 10. Minor adjustments are to

be made and the State Governments

.are looking into the matter.

Shri S. M. Banerjee: The hon.
‘Minister has stated that it was a
~question of minor adjustments at the
time of implementation. I want to
know whether there exists any differ-
-ence in the matter of implementation
or whether any objection hag been
raised by the employers in respect of
minor details?

Shri Hathi: The points of dispute
are regarding the classification of
-workers and about the fixing of the
scales, These are the main points of
®ifference that came to our notice.

Shri K. N. Pande: May I know the
-action taken for payment of the re-
amaining part of the wages which was
to be paig in the second phase after
the study of workload was over in
«each factory?

Shri Hathi: We have not yet re-
-ceived the report for all the areas for
which a study hag to be made.

Shri A. N, Vidyalankar: Will those
factories who have not implemented
them pgive retrospective effect to
these recommendations when they are
to be implemented?

Shri Hathi: It is not that they have
not implemented it. Ten have partly
dimplemented. I think they will have
to give retrospective effect,

Shri K. L. Rao: May I know whe-
ther the Ministry intends to appoint
or has appointed a technical com-
mittee tp advise on methods of se-
curing efficiency in cement manufac-
ture in order to compensate the
increased labour wages?

Shri Hathi: These are the recom-
mendations of the Wage Board which
has taken into consideration what
should be the fair wage of the worker
ang this question is relating to the
implementation of those decisions fix-
4ng the wage of the workers.
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Shri Daji: May we know the names
of the factories which have not fully
implemented the Wage Board report?

Shri Hathi: There are 10 names.
Shall I give all the names?

Mr, Speaker: The names need not
be given.

Shri Hathi: In Bihar there are 5,
in Gujarat 1, in Madras 1, in Punjab
1, in Rajasthan 1 and in UP. 1.

Standard of Education in Nefa Area

*755. Shri Rishang Keishing: Will
the Prime Minister be pleased to
state:

(a) the steps Government have
taken to improve the standarg of
education in the NEFA area;

(b) whether it is a fact that in
NEFA area Devanagri script was in-
troduced from 1958 to 1960 and after
1960 it has again been changed into
the Assamese; and

(c) it so, the reasons therefor?

The Minister of State in the Minis-
ftry of External Affairs (Shrimati
Lakshmi Menon): (a) A large scale
expansion of the educational facili-
ties in NEFA has been undertaken.
As compared with two schools and 20
students on the eve of independence,
the North-East Frontier Agency now
has 161 schools with an enrolment of
over 7,000.

(b) and (c). In 1954, the Gowvern-
ment decided that teaching in the
Agency schools should be through
the mother tongue as long as possible
and after that in Hindi in Devnagri
script. In 1959, this policy was re-
viewed. The contacts of the people
of the North-East Frontier Agency
are primarily with Assam. A majority
of students from NEFA who wish to
prosecute higher studies join the
Gauhati University. A large number
of teachers in NEFA are Assamese
and will continue to be so. Having
regarq to these considerations, it was
decided that whereas education in pri-
mary stages should continue to be in
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tribal languages in Devanagri script,
the medium of instruction in the
higher classes should be Assamese
except for mathematics and science
which may be taught in English.
Assamese, Hindi and English are in-
troduced as subjects in classes I, III
and IV respectively,

Shri Rishang Keishing: May 1 know
if Government has taken any definite
decision about the script to be used
in NEFA?

Shrimati Lakshmi Menon: I have
already said the whole policy was
reviewed in 1959, Where a tribal
language has no script, Devanagri is
used,

Shri Rishang Keishing: If the reply
to part (b) of my question is in the
affirmative may I know whether this
change of script was according to the
will of the people?

Shrimati Lakshmi Menon: I have
stated that the whole policy of the
medium of instruction was reviewed.
Except in areas where the people had
expressed desire to learn Hindi
in Devanagri because they
are far away from Assam and
therefore, they may not have the
same advantage by learning Assamese
in other places, Assamese is used as
the medium of instruction,

Mr. Speaker: Was it done accord-
ing to the will of the people? Were
the people consulted?

Shrimati Lakshmi Menon: I have
pointed out that where the people
have definitely expressed themselves
in favour of a particular script, that
script has been adopted.

Shri Hem Barua: Is it not a fact
that the three language formula,
which has not been implemented so
far in any other States, has been im-
plemented in NEFA and is it not
going to be burdensome to the tribal
people, who have just started
learning?

Mr. Speaker: That would be a mat-
ter of opinion.
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V{mdahnnya Project
*756, Shri Maheswar Naik: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether it is a fact that a five
year plan has been prepared and is
currently under discussion for the
development of the Dandakaranya
Project;

(b) what is the outline of the plan;

(c) what is the total cost estimated
to be incurred for completion of the
Five Year Plan?

The Depuiy Minister in the Minis-
try of Works, Housing and Supply
(Shri Jaganatha Rao): (a) to (c). A,
rough draft plan for the remainder
of the Third Plan period was prepared
by the Dandakaranya Administration
and was discussed at the 23rd meet-
ing of the Dandakaranya Develop-
‘ment Authority held at New Delhi on
the 26th and 27th April, 1962. This
plan was restricted to the develop~
ment of land for the settlement of
agricultural families in Dandakar-
anya. After discussion, it was decided
that the Project administration should
prepare a more comprehensive plan
incorporating a programme also for
the industrial and general develop-
ment of the area,

Shrj Maheswar Naik: May I know
whether the provisions incorporated
in the main plan are different from
the central plan or they are wuver-
lapping with each other?

Shri Jaganatha Rao: There is no
question of overlapping. There is a
definite plan for the development of
this area, If you permit, Sir, I shall
give out the details of the plan. The
details of the plan are:

(i) Resettlement of 9,000 families
of displaced persons and
3,000 families of tribals;

(ii) Reclamation of about 1,60,000
acres of land;
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(iii) Construction
villages;

- (iv) Construction and improve-
ment of roads, involving an
expenditure of about Rs,
175.00 lakhs;

(v) Construction of minor and
medium irrigation works at
a cost of about Rs. 681.00
lakhs;

of about 150

(vi) Establishment of technical
and vocational training cen-
tres; and

(vii) Establishment
consumer goods and dairy
co-operative  societies and
multi-purpose farms.

. Shri Maheswar Naik; My ques-
tion was whether . . .

of transport,

Mr. Speaker: The hon. Member's
question was whether the provisions
of this plan were the same as propos-
ed by the Central Government or
whether they were overlapping each
other, But the hon. Minister has
turned the ball in the hon. Member's
goal and he should now find out
what the scheme is and whether there
is any difference or not.

The Minister of Works, Housing
and Suopply (Shri Mehr Chand
Khanna): May I humbly submit, Sir,
that the plan is prepared by the
Dandakaranya Development Authority
and it has been given s substantial
measure of autonomy. The Plan again
is discussed by the Administrative
Board of the D.D.A on which the
State Governments concerned includ-
ing West Bengal, the Centre, the
Chairman ang the Administrator are
present. We are not imposing any
plan on the DD.A.

Shri S. M. Banerjee: I want to
know whether this particular plan will
be chalkeq out or is being chalked
out in consultation with the State
Governments of West Bengal, Andhra
and Orissa or by the D.D.A?

Shri Mehr Chand Khanna: As far
as the State Government of West

MAY 16, 1962

Oral Answers 4612.

Bengal is concerned, they are fully
represented on the D.D.A, by their
Chief Secretary as are the two Chief
Secretaries of Madhya Pradesh and
Orissa. The land is to be given by
these two State Governments, and
the West Bengal Government js to
supply us the men from amongst ex-
campers.

Shri Maheswar Naik: As the State
Governments are entrusted with the
formulation of the plan, may I know
to what extent the advice of the State
Government is being implemented in
the implementation of the plan itself?

Shri Mehr Chand Khanna: They
are all members of the same board..
Meetings are held jointly by all mem-
bers sitting together, and up till now
I do mot remember having seen a
single note of dissent by any State
representative.

Dr. Ranen Sen: May I know whe-
ther the representative of the West
Bengal Government has agreed to the
suggestions made by the Central
Government on the DDA project?

Shri Mehr Chand Khanna: I do not
make any suggestion—I am sorry I
go on repeating myself Here is a
board comprising of various represen-
tatives of the State Governments
with Shri Sukumar Sen as the Chair-
man_ It is for them to formulate the
proposals and submit them for the
approval of the Government of India
in the Ministry of Works, Housing
and Supply.

Incentive Bonus Scheme in Govern-
ment of India Press, New Delhi

*757. Shri Nambiar: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) whether there is an Incentive
Bonus Scheme jn Government of
India Press, New Delhi;

(b) if so, what gre the details of
the Scheme;
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(c) whether all the categories of
staff are covered by the Scheme; and

(d) if not, which are the categories
that have been left gut of this Scheme
and the reasons therefor?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shrj Jaganatha Rao): (a) Yes.

(b) to (d). A Statement is laid on
the Table of the House. [See Appendix
II, annexure No, 44].

Shri Nambiar: Arising out of the
answer given here, where iy is stated
that a deduction at the rate of two
naye paise will be made from the
salaries of the workmen if there is
short out-turn of work, may I know
whether in fixing the yardstick the
representatives of the employees of
the Government Press were con-
sulted?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
I cannot answer that question off-
hand, But when we give five naye
paise as incentive bonus, if the man
is not present and we deduct two
naye paise, I do mnot think we are
«causing any hardship.

Shri Nambiar: In view of the fact
that the yardstick has already been
fixed, my question was whether the

' representatives of the employees
were consulted.

Mr. Speaker: The answer was that
information was not readily available.

Shri Nambiar: May I know whe-
ther the Government propose to re-
duce the number of workmen due to
the introduction of the incentive
bonus scheme that is proposed?

Shri Mehr Chand Khanna: [ am
making a statement subject to cor-
rection. We have a number of presses
all over India, and the number is
round about s dozen. I understand
that the position is that we have to
€o to the private presses is to meet our
demands. When 1 cannot meet the
whole demand, there can be no ques-
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tion of reduction
establishment.

Shri Hari Vishnu Kamath: The
statement laid on the Table of the
House says that 3 fixed minimum out-
turn of the various operatives is in-
sisted upon, Is the House to under-
stand that the fixed minimum has not
always been insisted upon, but only
since iately when inefficiency and
slackness became noticeable, if not
alarming, degree and, if so, since
when?

in the working

Shri Mehr Chand Khanna: If a
notice is given, I will certainly find
out the position. But if we insist on
efficiency, I do not think we are doing,
anything wrong.

Mr. Speaker: The question _was
whether this minimum was fixed only
when the incentive scheme was in-
troduced or was it there earlier also?

Shri Mehr Chand Khanna: The in-
centive scheme was introduced some
time ago and a certain vardstick has
been laid down. Beyond that, I am
not in a posilion to give any infor-
mation.

Shri Bhagwat Jha Azad: From the
statement I find that out of 135 cate-
gories only a dozen are covered. May
I know whether any attempt is being
made to reckon precisely the work
of others sp that the other categories
also may be brought wunder the
scheme?

Shri Mehr Chand Ehanda: Accord-
ing to the information supplied to
me, the work of the other categories
cannot be measured by a yardstick so
that the incentive bonus can be given.

Shrimati Savitri Nigam: May I
know how much money has been
given to the workers as bonus and
how much deductions have been
made in the last two months?

Shri Mehr Chand Khanna: If a
notice is given, I shall certainly give
the information. {

Shri Tridib Kumar Chaudhuri: Can
the Minister give us some idea as to
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the proportion of work carried on in
the presses on piece rate basis and
fixeq time scale basis?

Shri Mehr Chand Khanna: The
only information I can give to the
House is—I speak subject to correc-
tion—about 25 per cent of the work
is carried on through private presses.
So, we are meeting the demand to
the extent of 75 per cent.

Shri Tridib Kumar Chaudhuri:
That was not my question. My ques-
tion was: what proportion of the
work is carried on on piece rate basis
and what proportion on fixed time
scale?

Shri Mehr Chang Khanna: How can
I answer that queslion without know-
ing the specific category about which
information is required?

Shri Warior: May I know the num-
ber of workers unaffected by  his
incentive scheme out of the 135 cate-
gories, of which it has been impiemen-
ted only in the case of ten categories?

Shri Mehr Chand Khanna: What I
said was that certain categories have
been included in the bonus scheme
for the obvious Teason that their
work can be measured through a
yardstick.

Shri K. N, Pande: Is it a fact that
the workers’ union have submitted a
representation to the Government
that before fixing the norms the re-
presentatives of the workers were
never consulted?

Shri Mehr Chang Khanna: It may
be past history, but I am prepared to
look into the matter and, if any
question requires further considera-
tion at the hands of the Government,
I shall certainly look into it.

Trade with Israel

*758. Shri Hari Vishnu Eamath:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the possibilities of
trade with Israel have been explored;
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(b) if so, with what result; and
(c) if not, the reasons therefor?

The Minister of International Trade
in the Ministry of Commerce and
Indusiry (Shri Manubhai Shah): (a)
to (c). The negligible trade with
Israel did not warrant exploring that
market. However, there are no speci-
fic restrictions on our trade with
Israel. -

Shri Hari Vishnu Kamath: Since-
India recognized Israel in 1950 or so,
more than ten years ago, have any
approaches or overtures been made
by the Israel Government on their
own, or through their Consul in
Bombay, for trade relations with
India?

Shri Manubhai Shah: That hardly
arises. We have normal contacts and’
relations and both sides always meet
each other if there are any problems
to be discussed. So, there is no ques-
tion of any overtures being made by
either side.

Shri Hari Vishnu KEamath: The
Minister said that the trade with
Israel is negligible. That means to-
say, that implies, that some explora-
tion has been made., When he says it
is negligible, it means that some
exploration has been made. If so, by
whom was the exploration made?

Mr. Speaker: The trade representa-
tives are meeting occasionally.

Shri Hari Vishnn Eamath: The
position, so far as I know, is they
have got a Trade Consul in Bombay
in India but we have no Trade Consul’
at all in Israel. So, who explored the
possibility of trade on our side?

Mr. Speaker: The hon. Member
wanted to know whether any over-
ture has been made. The Minister has
replied that actual meeting has taken
place. .

Shri Hari Vishnu Eamath: Between
whom? That is what I want to know.

Shri Manubhai Shah: There are
representatives of both sides. Even
delegations from there have come and
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also some representatives from have
visited Israel and we have had
discussions. If the hon. Mem-
ber sees the trade pattern, either
the imports from or the exports to
Israel, it is negligible. In view of
the negligible volume of trade bet-
ween the two countries, it has not
been found necessary to make any
special efforts to explore it further.

Shri Vidya Charan Shukla: Is it
not a fact that we have got a good
amount of trade with other countries
in the Middle East surrounding Israel?
Have the Government made any
efforts to find out why our trade with
Israel is so negligible?

Shri Manubhai Shah: We have made
efforts. We are already contacting
the Arab countries. We are joining
in other type of work with other
countries which are neighbours to
Israel. As far as Israel is concerned,
I have already given the answer,

Shri Hem Barua: In view of the
fact that the hon. Prime Minister is
never tired of saying that we might
not have diplomatic relations with
Israel but then we are dealing with
Israel in so many ways, why is trade
not one of the ways and why is it
not explored in pursuance of the hon.
Prime Minister’s statement?

Mr, Speaker: Can it be increased
unilaterally? The hon. Minister says
that there are occasional consultations
between the representatives. If there
is a desire on both sides, it can be
increased.

Shri Hem Barua: May I submit
that there is a Consulate in Bombay
and as far as my knowledge goes they
are very much interested in promot-
ing trade with this country? The
only thing is that we are not interested
in it,

Mr. Speaker: Is that the position
that we are not interested in increas-
ing our trade whereas the other party
does desire it?

Shri Manubhai Shah: We are
interested and to that extent deve-
lopments are talking place. But due
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to the negligible volume of trade
involved in both sides no special
efforts and accommodation are
necessary.

Shri Hari Vishnu Kamath: Is India’s
reluctance to have more trade rela-
tions with Israel—the hon. Minister
is not listening. ... (Interruption).

Mr. Speaker: He says that India is
not reluctant; India desires it but the
scope is limited. He might ask the
question. -

Shri Hari Vishnu Kamath: Has
India sent any trade delegation to
Israel so far just as Israel has sent a
delegation to India and, if so, when?

Shri Manubhai Shah: There have
been some visits from our people to @
Israel and thzre have been reciprocal
visits from there. But.any aggressive
salesmanship by both sides has been
absent because of the limited volume
of trade. 1 do not think this
question. ...

Mr. Speaker: Hon. Members are
anxious to know if there is any
explanation why there is limited
volume of trade bétween ‘he {wo
countries.

Shri Manubhai Shah: Because of
the population of the country involved
it is so. Israel is a small country.

Export of Coir Goods

+759, Shri Nataraja Pillai: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Unstarred Question No. 1108,
on the 16th August, 1961 and state:

(a) whether the coir board has
formulated any scheme of mechanisa-
tion in the coir industry;

(b) if so, whether it is for the
extraction of fibre or spinning of yarn
or weaving of mats or mattings; and

(¢) whether any scheme formulated
has been implemented so far?
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The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
to (c). The Central Government, the
Kerala Government, Coir Board and
the Coir Industry have agreed to
mechanise a portion of the coir weav-
ing industry. Details are being
worked out.

Shri Nataraja Pillai: May I know
whether in that industry by mechani-
sation there will be displacement of
labour?

Shri Manubhai Shah: There will
be, but we have provided for alter-
natives for absorption. There will be
a rendering of about 1,500 people
surplus, but in view of the fact that
we want to produce more wealth of

wthe coir fibre there which will ulti-
mately lead to larger employment we
have decided to mechanisc one-third
of the industry.

Shri Nataraja Pillai: Is it in the
spinning section or in the coir mat-
ting weaving section?

Shri Manubhai Shah: It is in the
coir matting weaving section ang not
in the spinning section.

Shri M. K. Kumaran: May [ know
whether Government have any alter-
native plan or scheme to meet the
contingency of unemployment on the
part of the labourers?

Shri Manubhai Shah: That has been
very carefully thought of. As a matter
of fact, as the hon. Member and the
House are aware, several new textile
Apinning units which will give almost
ten times more employment to
workers are already contemplated to
be established there. We have taken
special care that wherever mechani-
sation is introduced the labour
rendered surplus will be absorbed
locally also.

Shri Warior: May I know whether
this mechanisation process will, in any
way, affect the coir yarn export of
our country?
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Shri Manubhai Shah: It is likely to
increase all round exports of coir
products. It will reduce the cost of
production. We are priced out in the
world market. It is our intention to
modernise every industry, wherever
we can, in order to reduce the cost
of production.

Employment Exchange for the Handi-
capped in Delhi

*760. Shrimati Savitri Nigam: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether the mewly opened
employment exchange in Delhi for
the employment of handicapped and
crippled people has proved to be
successful; and

(b) the number of placements made
during the last six months?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) Yes.

(b) 60.

Shrimati Savitri Nigam: May I
know the reasons for such poor place-
ments and whether any effort has
been made to persuade the industry
to take more and more persons fromn
amongst the handicapped people?

Shri Hathi: Looking to the work
that has been done during the short
period, that is only one year, out of
116 persons who had registered, sixty
have been placed. I do not think the
performance could be said to be poor.

Shrimati Savitri Nigam: May I
know if the trade and industry people
have also made this representation
that unless some arrangement is made
by the employment exchange to train
these people it would not be pogsihle
for them to absorb more and more
of these persons?

Shri Hathi: The people who come
here are trained and vocational guid-
ance is given to them.

Shrimati Savitri Nigam: 'L_'[ay. I
know if there is any such institution
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where this type of training is being
given?

Shri Hathi: There are various
works centres. They can bg trained
there. We have given them wvoca-
tional training.
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\/{ndo-ﬂast Pakistan Border
738. Shri Shree Narayan Das: Will

the Prime Minister be pleased to state
the latest position with regard to
demarcation of Indo-East Pakistan

border?
-

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): A statement showing the pro-
gress made in demarcation of the
Indo-East Pakistan border is laid on
the Table of the Lok Sabha.

STATEMENT
PROGRESS OF DEMARCATION OF THE

InDo-EAST PARISTAN BOUNDATY UPSTO
30T Aprin 1962

Demarca-
I:gn complet-
upto 3joth
S. Name of  Total April, 19352
No. Sector Length by placement
of pillars
I. West Bengal— 1349 miles 1¢€4 miles
East Pakistan  approxi- approximate-
mately ly.
I1. Assam—East 630 miles 410 1'2 miles
Pakistan, approxi- apprexis
mately mately.

III. Tripura—East 550 milss 184 m iles
Pakistan, approxi- approxi-

mately.  mately,

Hemraj Coleny in Bijnor, U.P.

*747. Shrimati Renu Chakravartty:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether it is a fact that several
refugee families sent to Hemraj colony
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in Bijnor, U.P. have received no land
allotment during the last three years;

(b) whether there is a canal divid-
ing the colony from the lands allotted
to other refugees;

(c) whether a bridge was sane-
tioned and the Central Government
had allotted money for it; and

(d) if so, why it has not been built
so far?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) No, Sir.

(b) Yes.

(¢) and (d). The bridge was sanc-
tioned in February, 1962 and the con-
struction will be taken up shortly by
the State Government.

Nepal Government’s Request to Locate
Rebel Radio Station

*751. Shrimati Maimoona Sultan:
Will the Prime Minister be pleased to
state:

(a) whether it is a fact that the
Nepal Government have sought the
help of the Indian Government in
locating the rebel radio station which
started functioning in the second week
of April, 1962; and

{b) if so, Government's response
thereto?

The, Deputy Minister in the Minis-
iry of Externmal Affairs (Shri Dinesh
Singh): (a) Yes.

(b) The Nepal Government’s
request has been considered and they
have been informed that we shall do
our best to help them in the matter.

Ehadi Workers of West Bengal

*754. Shri C, K. Bhattacharyya:
Will the Minister of Commerce and
Indusiry be pleased to state:

(a) whether the Khadi and Village
Industries Commission has served
notices of retrenchment on more than
one hundred Khadi workers of West
Bengal; AR
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(b) if so, what are the reasons for
serving such notices; and

(c) what is the total number of
workers employed by the Commission
in West Bengal?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). Notices
have' been served on 64 workers
appointed in the trading operations
because their services are no longer
required.

(c) 389

Panchayat Industries in Orissa

*761. Shri Surendranath Dwivedy:
Will the Minister of Planning be
pleased to state:

(a) whether new schemes for
Panchayat Industries mainly for pro-
ducing agricultural requirements as
contemplated by the Government of
Orissa are under consideration of the
Planning Commission;

(b) how many such schemes are
likely to be started during the Third
Five Year Plan in the State of Orissa;
and

(c) what amount is provided for
such schemes?

The Minister of Planning and
Labour and Employment (Shri
Nanda): (a) Yes, Sir.

(b) and (c). Proposals were receiv~
ed from Orissa Government recently
and are being examined.

Textile Mills of Ahmedabad

*762. Shri Yajnik: Will the Minis-
ter of Commerce and Indusiry be
pleased to state:

(a) whether it is a fact that many
textile mills of Ahmedabad have
increased the prices of their cloth by
changing the numbers and names of
their piece-goods after prices were
ordered to be printed in 1959;

(b) whether it is also a fact that
these mill owners had substantially



4625 Written Answers VAISAKHA 26, 1884 (SAKA)

increased their profits during the last
few years due to the steep rise in the
prices printed on their piece-goods;
and

(c) the measures Government pro-
pose to take to reduce the prices of
these piece-goods to the 1959 level?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
No, Sir.

(b) Does not arise.

(¢) The several aspects affecting the
problem of cotton textiles and prices
have been referred to the Tariff Com-
mission for a full enquiry and report
under their terms of reference, the
Commission will have to recommend
inter-alia fair ex-mill prices of cloth
and yarn. The matter will be con-
sidered further by Government after
receiving the Commission’s report,
which is expected shortly.
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Indian Journalists Expelled from
East Pakistan

Shri Brij Raj Singh:
*764 { Shri Bade:
|, Shri Rameshwar Tantia:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that recently
Pakistan Government have* expelled
some Indian journalists from East
Pakistan;

(b) if so, the details thereof;

(c) what facilities our Government
are affording to Pakistan newsmen
residing in India; :

(d) whether these facilities are on
par with the facilities being given to
Indian journalists in Pakistan;

(e) if not, whether attention of the
Pakistan Government has been drawn
towards this diseripancy; and

(f) if so, with what result?
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The Deputy Minister in the Minis-
try of External Affairs (Shri Dimesh
Singh): (a) Yes, Sir, “The States-
man” correspondent Shri Noney and
his wife were ordered to leave East
Pakistan, at short notice in February,
1962,

Written Answers

(b) On the 10th February, 1962,
the passports of Shri W. H. Noney
and his wife, which were deposited
with the Government of East Pakistan
for the renewal of visas, were return-
ed to them with the instructions that
they should leave East Pakistan by
the 12th February, 1962. Intervention
by the Deputy High Commissioner for
Jndia in Dacca failed to move the
East Pakistan Government to recon-
sider their decision or to allow a
reas®nable extension of time to enable
Shri Noney to wind up his affairs in

* Dacca.

(c) and (d). The facilities accorded
by the Government of India to an
accredited Pakistan newsman in India
are the same as those accorded to any
other foreign accredited correspon-
dent, except that the Pakistani news-
men have wisas valid only for their
place of accreditation, which is Delhi
i their case, just as Indian corres-
pondents in Pakistan have visas valid
for their place of accreditation, which
may be Rawalpindi, Karachi or Dacca.
This is strictly on the basis of
recinrocity.

(e) and (f). Do not arise.

Cable Factory at Thrippoonithura in
Kerala

(" Shri Vasudevan Nair:
*765. { Shri Warior:
|_ Shri P. Kunhan:

Will the Minister of Cemmerce and
Industry be pleased to state:

(a) whether the proposal to estab-
lish a Cable Factory at Thrippooni-
thura in Kerala State had been aban-
doned; and

(b) if so, the reasons therefor?

The Minister of Industry in the
Ministry of Commerce and Industry
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(Shri Kanungo): (a) No, Sir; the pro-
posal has not been abandoned.

(b) Does not arise.

Indian Embassy in Washington

*766. Shri Inder J. Malhotra: Will
the Prime Minister be pleased to-
state:

(a) whether it is a fact that the
Indian Embassy in Washington brings
out a publication named “Indiagram";

(b) whether such publications are
also brought out by other Indiam
Missions abroad; and

(c) the total amount spent on suchs
publications annually?

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Singh): (a) Yes.

(b) About 40 of our missions abroad-
bring out news bulletins of various
kinds. Some of them are called
“Indiagram” and some go by other
names.

(¢) Expenditure on such publica-
tions forms a part of the individual
budget of each mission. Total ex-
penditure incurred annually by all
of them on this publication is not
readily ascertainable.

Cocoon Producing Areas in Bihar

*767. Shri H. C. Roy: Will the Mi-
nister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that Sing-
bhum district and the adjoining area
in Bihar are large cocoon producing
areas but there are no comprehensive
schemes for ruling, spinning and
weaving this cocoon silk by the co-
coon rearers and the local weavers
and the bulk of cocoon goes out else-
where; and

(b) if sb, the steps to be taken to
use cocoon locally in all its manufae-
turing processes?

The Minister of Industry in the
Ministry of Commerce and Indusiry
(Shri Kanungo); (a) and (b). Infor-
mation is being collected and will be
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laid on the Table of the House in due
course.

Vijayawada Radip Station im Andhra
Pradesh

*768. Shrimati Vimla Devi: Will the
Minister of Information and Broad-
- casting be pleased to state:

(a) whether there is any proposal
with Government to upgrade the
. power capacity of Vijayawada Radio
Station in Andhra Pradesh;
(b) if so, when and what are the
details of the same; and

(c) if not, the reasons therefor?

-The Minister of Information and
Broadcasting (Dr. B. Gopala Reddi):
(a) No, Sir.

(b) Does not arise.

(e) It is not considered necessary to
increase further the powers of the
Vijayawada Radio transmitter because
during the III Plan the power of the
radio transmitter at Hyderabad is
being raised from 5 kw to 20 kw
medium-waive and because two
powerful transmitters are being new-
ly installed during the same period in
Andhra Pradesh namely, a 20kw,
mediumwave transmitter at Cuddapah
and a 10kw mediumwave transmitter
at Visakhapatnam. Vijayawada and
Hyderabad transmitters are linked by
~a 24-hour trunk telephone connec-

« tion.

Riots in Malda

. [ Shri P. R. Chakravert1:
Shri Sham Lal Saraf:
*769. { Shri D. N. Tiwary:
] Shri C. K. Bhattacharyya:
| Skri M. K. Kumaran:

Will the Prime Minister be pleased
to state:

(a) whether attention of Gowvern-
ment has been drawn to the statement
made by East Pakistan Governor in
his talks to newsmen at Dacca on 24th
April, 1962 with regard to disturbance
in Malda in West Bengal; and

(b) what steps have been taken to
tontradict these statements, and to

W

s

place real facts before the people of
East Pakistan?

The Minister of State in the Minis-
try of External Affairs (Shrimati.
Lakshmi Menon): (a) Yes, Sir.

(b) It is difficult for us to place
real facts about such matters before
the people of Pakistan whether in the
Eastern Wing or the Western Wing.
The Press in Pakistan js control-
led and not in a position to publish .
anything not in line with the policies
of the Pakistan Government. Re-
cently when one newspaper in East
Pakistan did publish an account of
one of its own correspondents about
conditions in Murshidabad District,
the newspaper was forced to disown
the correspondent’s account because
this account happened to be at vari-
:::e with the official view in Pakis.

Within these limitations, our mis-
sions, in Karachi and Dacca make
every possible effort to place the real
facts about such matters before the
pepple of Pakistan. They did so in
this case also through conversation
and through the bulletins issued by
them. People in Pakistan read Indian
newspapers and listen to the All India
Radio, and, we hope, get to know the
truth that way also.

Aerodrome near Mangla Dam

[ Shri Hem Barua: .

| Shri Bhagwat Jha Azad:

.1 Shri S, M. Banerjee:
*770. | Shri P. C. Borooah:

| Shri Maheswar Naik:

| Shri E. Madhusudan Rao:

Will the Prime MiniSter be pleased
to state:

(a) whether it is a fact that Pakis-
tan has undertaken to construct a
huge aerodrome near Mangla Dam in
Pakistan-held Kashmir; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of External Affairs (Skrimati-
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Lakshmi Menon): (a) Reports to this
effect have appeared in a section of
the Indian Press.

(b) Since the occupation of this
part of Indian territory by Pakistan
is unlawful, any action taken by
Pakistan in that area is equally un-
Jawful.

Recommendations of Textile Wage
Board

Shri S. M. Banerjee:
*771. { Shri Bibhuti Mishra:
| Shri E. N. Pande:

Will the Minister of Labour and
"Employment be pleased to state:

(a) whether recommendations of
the Textile Wage Board have been
implemented in all the textile mills;

(b) if not, number and names of
the mills which have not yet imple-
.mented; and

(c) the reasons for the same?

The Minister of Labour in the Minis-
‘try of Labour and Employment (Shri
Hathi): (a) Out of 410 mills covered
by the recommendations, 358 have
implemented fully and 38 partly.

(b) A statement showing the parti-
culars of mills which have not im-
plemented so far is placed on the
Table of the House. [See Appendix
II, annexure No. 43].

(c) An enquiry into the reasons for
non-implementation ang partial im-
_plementation is in progress.

Working Hours in Factories

12, J Shri Warior:
7\ Shri Vasudevan Nair:

Wil the Minister of Labour and
Employment be pleased to state:

(a) whether the suggestion to in-
troduce a five day week in factories
in India has been taken note of by
Government; and
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(b) if so, the reaction thereto?

The Minister of Labour in the Min-
istry of Labour and Employment
(Shri Hathi): (a) Yes.

(b) The suggestion is not consider-
ed feasible at present.
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Plan to Build up Newspapers, etc, in
Asia

*774. Shri Shree Narayan Das: Will
the Prime Minister be pleased to
state:

(a) whether it is a fact that a plan
to build up newspapers, news agen-
cies, radio, educationa] television and
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films in the developing countries of
Asia, Africa and Latin America has
been presented to the U.N. Commis-
sion on Human Rights by the
UNESCO;

(b) whether a copy of the same is
available with Government; and

(c) if so, what are the important re-
commendations made therein?

The Minister of State in the Minis-
try of Extermal Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir.

(b) and (e). The Government do
not have a copy of the plan which is
yet to be considered by the U.N. Eco-
nomic and Social Council and the
‘General Assembly. Through a press
note released by the UNESCO it is
known, however, that some of the
important recommendations are the
same as stated in part (a) of the
‘Question. Further, the UNESCO con-
siders that the basic minimum of in-
formation services should consist of
10 copies of daily newspapers, 5 radio
receivers, and two cinema seats for
every 100 inhabitants in any country.
The cost of the plan is estimated to be
3400 million dollars. The countries
involved in the plan are expected to
provide the major part of the cost.
Fhe cost will be spread over 10 to 15
years coinciding with the United
Nations Development Decade.

Indians interned in Macao

( Shri D, C. Sharma:
15 J Shri Raghunath Singh:
] Shri Mohammad Elias:
L Shri A. S. Saigal:

Will the Prime Minister be pleased
to state:

(a) the steps taken for the release
of the 50 Indians who were interned
.in Macao during the Goa action; and

(b) the details thereof?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). 51 Indian na-
tionals have been interned in Macao.

The Government of India have urged
the Portuguese Government to re-
lease all the Indian nationals detain-
ed by them in their colonies. The
Portuguese Government have agreed
to this. If, however, the Portuguese
authorities do not wish to allow any
of these persons to continue to reside
in the Portuguese territories, after
their release from detention, the In-
dian nationals concerned will be given
enough time to wind up their affairs
and to repatriate their assets on their
departure.

Trade with Pakistan

Shri P, C. Borocah:
6. ‘{Shd Raghunath Singh:

Will the Minister of Commerce anu
Industy be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to Pakistan’s
Commerce Secretary’s recently re-
ported statement that the failure of
the authorities in India to licence im-
ports from Pakistan was responsible
for keeping the trade agreement
quotas from being fulfilled; and

(b) if so, the facts behind this state-
ment?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
‘We have no information about the re-
ported statement of Pakistan’s Com-
merce Secretary except what has ap-
peared in the Press.

(b) The extent of licensing done by
us exceeds the ceilings provided
under the agreement. The shortiall
in imports in respect of certain com-
modities occurred mainly because of
operation of supply and demand and
quality and price.

Salt Factory in West Bengal

*777. Shri Subodh Hansda: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether it is a fact that there
is a plan to.set up a large scale salt



4635

.

Written Answers

factory for producing salt from the
sea water in the Contai Sea coast
area in West Bengal;

(b) if so, whether the plan has been
finalised and approved by Govern-
ment; and

(c) what is the plan outlay of the
project?

The Minister of Indusiry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (¢). No; Sir.
The West Bengal Government are,
however, examining a proposal to set
up in the private sector a large scale
salt factory for producing salt from
sea water in the Contai sea coast area
in West Bengal.

Foreigners Employed in Indian
+ Missions abroad

J Shri Hari Vishnu Kamath:

[l
778. \ Shri Krishna Deo Tripathi:

Will the Prime Minister be pleased
to state:

(a) the number of foreigners em-
r{loyed at present in each of our mis-
sions abroad;

(b) the precise capacity in which
each of such foreign employees is
working; and

(c) the reasons for not
such foreigners by Indians?

replacing

The Deputy Minister in the Minis-
iry of External Affairs (Shri Dinesh
Singh): (a) A statement is laid on
the table of the House. [See Appen-
dix II, annexure No. .1].

(b) Detailed information about the
Pprecise capacity in which each foreign
.employee is working in the Missions
is being collected. Generally, such
staff are employed as Assistants, Ac-

countants,  Stenographers, Clerks,
Typists, Translators, Interpreters,

ers (peons), Chauffeurs,
Sweepers, Cleaners, Gardeners,
Watchmen, Technical Assistants,
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Showroom Managers, Receptionists,
Telephone = Operators, Librarians,

Morse-Operators, Film-operators,
Publicity Assistants and Handymen.

(¢) The reasons for employing fo-

reigniers in our Missions abroad aie
mainly economic. Proficiency in the
local languages, which is necessary

for interpretation and maintaining
local contacts also makes it necessary
to employ foreigners in our Missions
abroad. Wherever suitable Indian
nationals are locally available, they
are employed against these local posts.

Houses for Central Government
Employees

*779. Shri Maheswar Naik: Will the-
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) to what extent the demand for
housing the Central Government em-
ployees has been met so far in the
cities outside Delhi; and

(b) what is the future programme
therefor?

The Minister of Works, Housing and
Supply (Shri Mehr Chandra Khanna): .
(a) The demand and availability of
residential accommodation in  the
general pool outside Delhi is as indi-
cated in para 2.1 of the Brief Note}
of the Ministry of Works, Housing
and Supply for the year 1961-62. In-
formation regarding accommodation
under the control of other Depart-
menis is not available in the Minis-
try of Works, Housing and Supply.

(b) It is proposed to construct 272
flats in Calcutta.

176 quarters are under construction
at Bombay. The programme of cons=
truction of more quarters therz has
not yet been finalised,

There is no programme for cons-
truction of residential accommodation
at Simla. Proposals for the construc-
tion of residential accommodation at
Nagpur, however, are under conside--
ration,
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Shop Hours in Delhi

780, J Shr'! Vasudejﬂm Nair:
7 Shri Warior:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Questior
No. 142 on the 24th April, 1962 and
state:

(a) whether any final decision has
been arrived at as to the revision of
‘the closing hours of shops in Delhi;
and

(b) if so, the nature of the decision?

The Minister of Labour in the Min.
istry of Labour and Employment
(Shri Hathi): (a) Yes.

(b) The closing hours for shops have
been revised by the Delhi Adminis-
tration from 7 P.M. to 7:30 P.M. for
summer with effect from the Tth
May, 1962.

Transmitters at Cuddapah and
Visakhapatnam

*781, Shrimati Vimla Devi: Wil
the Minister of Information and
Broadcasting be pleased to state-

(a) whether there is any propasal
with Government to provide 20 K.'W.
M.W. transmitter at Cuddanah and 10
K.W.M.W. transmitter at Visakhapat-
nam; and

(b) if so, the progress made there-
in?

The Minister of Information and
Rroadeasting (Dr. B. Gopala Reddy):
(a) Yes, Sir.

(b) Building construction is 1
progress at both Centres. The trans-
mitter equipment for the installations
has been procured and is in stock.
The projects are expected to be ready
for service in 1963.

Training Centres for
Persons

*782, Shrimati Bavitri Nigam: Will

the Minister of Labour and Employ-
ment be pleased to state  whether

Handicapped
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National Employment Service is in.
tending to open training centres for
the training of handicapped people,
keeping in view the difficulties which
the Employment Exchange for the
physically handicapped people is fac-
ing in the placement of the handicap-
ped in various industries?

The Minister of Labour in the Min-
istry of Labour and Employment
(Shri Hathi): The Question will be
answered by the Minister of Edu-
cation, who is concerned with fhe
subject matter of the question. on a
subsequent day.

Export Potential of Goa
*783. Sbri Hem Barua: Will the
Prime Minister be pleased to state:

(a) whether any economic survey
of export potentials of Goa has hee-
undertaken by now: and )

(b) if so, a broad outlinesf this

survey and the position of export
trade at present in Goa?
The Deputy Minister of External

Affairs (Shri Dinesh Singh): (a) Yes
Sir.

({b) The principal exports from Goa
are iron and manganese cres. The
Geological Survey of India are pro-
posing to undertake a survey rhortly
in order to establish reliable estimatre
of the deposits of the ores in Goa.
Government of India have sent teams
of experts from the Ministries of
Steel, Mines and Fuel and Commerce
and Industry to assess the presant
position relating to mining and poten-
tialities of export trade. The State
Trading Corporation and the Plan-
ning Commission have also been as-
sociated with these assessments.

Recommendations of Sugar Wage
Board

f Shri S. M. Banerjee:
*784. Shri K. N. Pande:
Will the Minister of Labour and
Employment be pleased to state:
(a) whether the recommendations

of the Sugar Wage Board have been
implemented in all the sugar mills;
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(b) if not, names and number of
such mills which have not implement-
ed the report; and

(c) action likely to be taken by
Government?

The Minister of Labour in the Min-
istry of Labour and Employment
(Shri Hathi): (a) Out of 172 mills,
142 have implemented the recom-
mendations fully and 13 have done
so partly.

(b) A statement showing the parti-
culars of mills which have not im-
plemented the recommendations so
far is placed on the table of the
House.

(c) Efforts continue to be made to
ersuade the remaining factories to
implement the recommendations, [See
Appendix II, annexure No. 48).
-

State Owned Industrial Undertakings

185 [ Shri Warior:
* "7 Shri Vasudevan Nair:

‘Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any private invostors
are allowed to purchase shares in
State-owned industrial undertakings;
and

(b) if so, whether complete state-
ment of the position as obtained on
the 31st March, 1962 will be placed
on the Table?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungeo): (a) and (b). No,
Sir. However, in the case of Praga
Tools Corporation and National News-
print and Paper Mills Ltd,, two units,
previously in the private sector, which
have since become Central Govern-
ment Undertakings, the private share.
holders continue to hold their shares.
The shares so held by the private
share-holders are available for sale
and transfer though they are not
quoted in the stock exchanges.
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Aid to Nepal

{ Shri D, C. Sharma:
*187. { Shri Bishwanath Roy:
| Shri Bhagwat Jha Azad:

Will the Prime Minister be pleased
to state:

(a) whether five agreements have
been signed with the Government of
Nepal committing Indian aid tv the
tune of Rs. 1,48,00,000 for five deve-
lopment projects in Nepal;
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(b) if so, what are the projects;

knd

(c) in what form and manner the
&id is proposed to be given?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). Yes, Sir. Five
Agreements in respect of the under-
mentioned development projects were
signed by the representatives of the
¥two Governments at Kathmandu on
April 25, 1962:—

Project Amount

of

aid
(Rs. lakhs)

I. Development of Drinking
Water Supply in Kathmandu 79

2. Development of Irrigation,
Drinking Water Supp];,
Power and Drainage . 50

3. Development of the Parop-
kar Shri Panch Indra Rajya
Laxmi Devi Maternity and
Child Welfare Centre 2

4. Construction  of Dakshin
Kali Road . . . 11

5. Cnstruction of Geneaal Post
Office Building at Kath-
mandu . . . 6

Totar v 148

(c) The aid will be provided in the
form of money to meet costs of con-
struction, etc., services of technical
personnel and stores and equipment
available in India, within the funds
earmarked in the Agreement.

India’s participation in New U.S.
Space Project

*788. Shri Shree Narayan Das: Will
the Prime Minister be pleased to
state:

(a) whether the United States of
America has invited all nations to join
in the most extensive international
Projects thus far in space—the use of
a flashing light satellite to determine
the shape of the earth tp be carried
out soon;

(b) if so, whether India has ac-
cepted the invitation and is going to
participate in the project;

(c) whether any  delegation of
seientists has been approved; and

(d) the nature and composition of
the delegation?

The Minister of State in the Minis-
try of External Affairs "(Shrimati’
Lakshmj Menon): (a) Government
has no official information that the
United States of America has invited’
all nations to join in the space pro-
ject involving the use of a flashing:
light statellite to determine the shape-
of the earth mor has it received any
such invitation.

(b) to (d). Do not arise.

Industries in Bihar

1284, Shri P. R. Chakraverti: Will’
the Minister of Commerce and In.
dustry be pleased to state:

(a) the different industries that

have been started in Bihar during the
last five years with their names and

places of location;

(b) the employment potential of
such industries with detailed break-
up;

(¢) whether Government have re-

,ceived definite suggestions from the

State regarding further expansion of
industries; and

(d) if so, whether any priority has
been determined?

The Minister of Industry in the
Ministry of Commerce and Indusiry
(Shri Kanungo): (a) and (b). A state~
ment is laid on the Table of the
House. [See Appendix II, annexure
No. 49].

(c) and (d). Yes, Sir. The Govern-
ment of Bihar have_ proposed the
expansion of the capacity of their
Sulphuric Acid and Superphosphate
Plant at Sindhri. The proposal is
under consideration.
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Ge_i]in; on Urban Income

1285. Shri P, R. Chakraverti: Will
‘the Minister of Planning be pleased
“to state:

(a) whether Government have con-
- sidered the possibilities of imposing
any ceiling on urban property in-
«cluding income;

(b) if so, what are the findings;

(c) whether suggestions in the
‘matter have been invited from the
‘State Governments; and

(d) if so, their reactions?

The Minister of Planning and
Labour and Employment (Shri
Nanda): (a) and (b). Reduction of
inequalities in income and wealth is
amongst the major objectives of Gov-
ernment policy. In pursuance of this
objective, Government has  already
adopted a variety of fiscal and non-
fiscal devices. Government is also
aware of the need to explore con-
tiouously ways and mean: of ac-
celerating the progress in this res-
pect.

{(c) and (d). State Governments
were consulteq at the time of the
-formulation of the Third Plan.

Import of Raw Cashew

1287, Shri M, K. KEumaran: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government of India
hgve received any  representations
‘from the cashew manufacturers in
“Kerala regarding their difficulties in
importing raw cashew from abroad;
and

(b) if so, what action
taken thereon?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
“Yes, Sir.

(b) Instructions have been issued
-for grant of further licences for im.
-port of cashewnuts for the half year
April—September, 1962,

has been
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Cashew Corporation

1288. Shri M. K. Kumaran: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
State Government of Kerala have
sought the advice and assistance of
the Government of India to form a
cashew Corporation including all
cashew interests in Kerala, Madras
and Mysore;

{b) if so, at what stage the pro-"~
posal is; and

(c) what are the main features

thereof?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
No, Sir.

‘b) and (c). Do not arise.

Investment in British India Cor-
poration

1289, Shri Indrajit Gupta: Will the
Mimslor of Commerce and Industry
be pleased to state:

(a) wezthor Governraent  andfor
the Life Insurance Corporaticn have
invested in shares of the British
India Corporation, Kanpur;

(b) the amount of such investments;

(¢) their ratio to the total equity
capital; and

(d) the number of Government
nominees on the Board of Directors?

The Minister of Indusiry in the
Ministry of Commerce and Industry
(Shri Kannngo): (a) Yes, Sir.

(b) The Central Government holds
11,54,773 equity shares of Rs. § each.
The Life Insurance Corporation holds
15,285 preference shares of Rs. 100
each and 10,81,001 eguity shares of
Rs. 5 each.

(c¢) The ratio of equity holdings of
the Central Government and the Life
Insurance Corporation to the fptal
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equity capital is 17:77 per cent. and
16-63 per cent. respectively.

(d) There are no Government
nominees on the Board of Directors.

Radio Transmission Centre at Koraput
in Orissa

1290, Shri Ulaka: Will the Minister
of Information and Broadcasting be
pleased to state:

(a) whether it is a fact that a radio
transmission centre is proposed to be
set up in Koraput (Orissa);

(b) if so, when it would be set up;
and

(c) the amount likely to be
thereon?

spent

The Deputy Minister in the Ministry
of Information and Broadcasting
{Shri Sham Nath):
Mediumwave transmitter is proposed
10 be installed at Jeypore (near Kora-
put).

(b) It is expected to be ready for
‘service in 1963.

(c) Rupees 13 lakhs approximately.

Registered S.C. and S.T. Persons
unemployed in Orissa

1291. Shri Ulaka: Will the Minis-
ter of Labour and Employment be
pleased to state:

(a) how many persons (graduates
and non-graduates) belonging to
Scheduled Castes and Scheduled
Tribes were registered during the
Year 1961-62 in various employment
exchanges in Orissa; and

(b) number of such persons pro-
vided with employment assistance?

The Minister of Labour in the Min-
istry of Labour and Employment

(Shri Hathi): (a) and (b). Available
information is given below:—

No. registered Mo, placed

Category during 1961-62*  during
1961-62%

1 T 2 3
Scheduled Castes . 6,917 1,127
Scheduled Tribes 7,958 1,234

*Information by educational qualifications
is not available.

Rural Industrial Estates

1292, Shri Ulaka: Will the Minister
of Commerce and Industry be pleas-
ed to refer to the reply given to Un-
starred Question No. 230 on the 23rd
March, 1962 and state:

(a) the places where Rural In.
dustrial Estates would be set up in
Orissa during the Third Five Year
Plan period; and .

(b) the amount that is likely to be
spent for the purpose?

The Minister of Industry in the
Ministry of Commerce and Industry
: (a) and (b). A
statement is laid on the Table of the
House.

STATEMENT

The State Government have ear-
marked Rs. 96 lakhs for setting up 48
rural  industrial estates costing
Rs. 2:00 lakhs each at the Headgquar-
ters of Panchayat Samiti. Locations
of 9 Estates at Jaipur Road, Aska,
Sakhigopal, Bhawanipatna, Sambal-
pur, Rayagada, Talcher, Tikabali and
Jatni have been finalized. Selection
of sites of the remaining 39 Estates
will be finalized soon by the State
Government.
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Shortage of Engineers in Danda-
karanya

1294, S8hri Ulaka: Will the Minister
of Works, Housing and Supply be
pleased to state:

(a) whether it is a fact that the
Dandakaranya Development Authority
has for sometime been experiencing
shortage of competent engineering
staff;

(b) whether it is also a fact that
the Dandakaranya Development Au-
thority has requested his Ministry
to belp it in planning and executing
big engineering undertakings:

(c) if so, what Government have
decided in this regard; and

(d) the amount that is likely to
be spent for the rehabilitation of
refugees in Dandakaranya during the
remaining period of the Third Five
Year Plan?

The Minister of Works, Housing
and Sopply (Shri Mehr Chanad
Ehanna): (a) to (¢). Yes. The mat.
ter is now under the active consider-
ation of the Government.

(d) The requirements of funds for
the Dandakaranya Project are cori-
sidered on an year to year basis.
The amount likely to be spent during
the Third Plan period cannot be esti—
mated at present but in the first year
of the Third Five Year Plan the
Dandakaranya Project incurred an
expenditure of about Rs. 5.07 crores.

Dvisplaced Persons in Dandakaranya

1295. Shri Ulaka: Will the Minister
of Works, Housing and Supply be
Pleased to state:

(a) the number of refugees, if any,
who had left immovable property
valued at less than Rs. 20,000 in Pakis.
tan, and who had been allotted land
free of charge;

(b) the area of land so allotted to
each refugee in Dandakaranya;
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(c) the total amount of loans
granted by the Central Government
upto March, 1962; and

(d) the total amount of loans
recovered from them upto March,
18627

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) In Dandakaranya, allotment at
present is being made only to erst-
while campers from West Bengal.

(b) to (d). Do not arise.
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Industrial Training Institute, Jugpore,
Orissa

1297. Shri Ulaka: Will the Minister
of Works Housing and Supply be
pleased to state:

(a) the progress made in the con-
struction of Industrial Training Insti-
tute under the Dandakaranya Deve-
Authority at Jugpore
(Orissa); and

(b) the date by which it would be
completed and start functioning?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) and (b). The construction of the
building for the Industrial Institute
has come above the plinth level and
is expected to be completed by the
end of October, 1962. The Institute
will start functioning soon thereafter.

Tribal Folk Songs

1298. Shri Ulaka: Will the Minister
of Information and Broadcasting be
pleased to state:

(a) whether various tribal folk
songs are broadcast from All India
Radio, Cuttack;

(b) if so, the number of days in
the week on which they are broad-
cast; and

(c) the time allotted for such
broadcast?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) Yes, Sir.

(b) Regularly once a week in a
special programme, every Saturday.
Tribal music also figures in other light
music programmes of the Stationm,

{c) 15 minutes in the special pro-
gramme.

Documentaries on Tribal People in
India

1299, Shri Ulaka: Will the Minister
of Information and Broadcasting be
pleased to state the number of docu-
mentary films produced on the lives
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and social activities of Tribal people
from Koraput in Orissa?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): No documentary
film has been produced specifically on
the lives and social activities of Tribal
people from Koraput. However,
Films Division's documentary film “A

New Dawn” (showing the reclama--

tion of Dandakaranya) contains some
sequences about them. Two other
films, “Orissa—the Land and the
People” and “Our Original Inhabi-
tants” also cover the tribals of Orissa.
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Houses for Plantation Labour in
Eerala

1302, Shri Warior: Will the Minister
of Works, Housing and Supply be
pleased to state:

(a) the names of rubber plantations
in Kerala managed by European
Agencies which have availed of the
housing loan facilities extended by
Government for labour;

(b) the houses constructed in each
case; and

{c) the amount taken from Govern-
ment?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Ehanna):
(a) to (c). None of the rubber plan-
tations in Kerala, which are managed
by European agencies, have availed
themselves of any loan assistance
under the Plantation Labour Housing
Scheme of the Government of India

Recommendations of Tea and Rubber
Wage Board

3. { Shri Warlor:
7\ Shri P. C. Borooah:

Will the Minister of Labour and
Employment be pleased to state:

(a) the steps taken by Government
to get the recommendations of the
Central Wage Boards for tea and
rubber plantations, to give interim
relief to the workers implemented;
and

130
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(b) the results so far achieved?

The Minister of Labour in the
Ministry of Labour and Employment
(8hri Hathi): (a) The State Govern-
ments concerned in South India have
been requested to secure implemen-
tation of the recommendations.

(b) Progress reports are awaited.
Nux Vomica

[ Shri Warior:

1304. 1 Shri Vasudevan Nair:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the State-wise production of
Nux Vomica;

(b) the demand inside the country;

(c) export permitted in the current
year; and

(d) export price and price in the
internal market?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
No information is available.

(b) Firm estimates are not avil-
able but the major units producing
Nux Vomica alkaloids in the country
require about 1500 tons of Nux Vomi-
ca seeds per annum.

(c) and (d). Exports and export
prices during April 1961 to February
1962, for which figures are at present
available, were as follows:—

Quantity Value Export
in ‘ooo’  in‘ooo’ 5:.“
kgs. Rs.

perkg.

Nux  Vomica
dried ripe
seeds 367-2

Nux Vomica Al-
kaloids deri-
vatives and
preparations 26 378 145

213 o0-58

—

Prices in the internal market are
not available,

Non-Ferrous Metals

1305. Shri Shree Narayan Das: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the extent to which India’s
requirements of non-ferrous metals
for our manufacture are met inter-
nally; and

(b) efforts being made which will
lead to the full elimination of imports
within a specified period?

The Minister of Induostry in the
Ministry of Commerce and Industry
Sabhafl [See Appendix II, annexure
ment is laid on the Table of the
Sabha. [See Appendix II, annexure

No. 50]. .
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1307. Shri Mohammad Elias: Will
the Prime Minister be pleased to state:

(a) whether it is a fact that
3 Indian Sikhs were detained at
Karachi Airport on the 27th March,
1962; and

(b) if so, the reasons therefor?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharial
Nehru): (a) Yes, Sir.

.. (b) The reason for their detention
ic stated to be that they were attempt-
ing to fly out to London by PIA flight
on the strength of fake Pakistani
passports alleged to have been
obtained wunder assumed Muslim
names.
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Employment during Second Plan im
Rajasthan

1310. Shri Karni Singhji: Will the
Minister of Labour and Employment
be pleased to state whether any
appreciation of the problem of employ-
ment during the Second Five Year
Plan period has been received from
the Rajasthan Government?

The Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathi): No. However, recently a copy
of their Progress Report of the Second
Five Year Plan has been sent to the
Planning Commission,
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Intrusion of Pak Nationals into
Berubari

1311. Shri Raghunath Singh: Will
the Prime Minister be pleased to state
whether 200 Pakistanis entered South
Berubari in violation of the 1954
Agreement between the Government
of India and Pakistan and started
fishing in prohibited area in the
second week of April, 1962 in spite
of the protest of Indian authorities
and the police?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): On April 10, 1962 some
Pakistani nationals tried to catch fish
in the river Jumna in the south Beru-
bari area in the district of Jalpaiguri.
They withdrew as the Indian Police
Party approached the river. A pro-
test has been lodged by the Govern-
ment of West Bengal with the East
Pakistan Government. Precautionary
measures have been taken and the
situation is peaceful now.

Low Cost Houses for Coal Miners
1312. Shri Bhagwat Jha Azad: Will

the Minister of Labour ang Employ-:

ment be pleased to state:

(a) whether Government have any
plan to construct low cost houses
and barracks for coal miners in the
countryside; and

(b) whether Government propose
to provide new amenities to coal
miners out of the fund of coal mines
labour welfare?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) Yes, a scheme has
been approved, and construction has
started.

(b) Yes.

Quarters for Industrial and Non-
Industrial Employees
1313. Shri S, M. Banerjee: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:
(a) whether Ministry of Defence
has issued orders for the allotment of
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Government-built  Quarters from
Estate Office Pool to the industrial
and non-industrial employees of
lower formations of that Ministry;
and

(b) what is the progress in this
regard?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) Civilians employed in the lower
formations of the Ministry of Defence
have been made eligible for general
pool accommodation in Delhi Simla,
Bombay and Calcutta provided that
they are not eligible for accommoda-
tion available with or to be provided
by the Ministry of Defence.

(b) Allotments are made according
to, the priority dates of the employees.
The employees concerned thus get
Government accommodation on the
basis of their position in the waiting
lists.

Netaji Colony in Baranagore

1314, Shrimati Renu Chakravartty:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether it is a fact that Netaji
Colony in Baranagore, 24 Parganas
(West Bengal) has been refused any
amenities or development in the area
by the Municipality on the plea that
the Municipality has not been
empowered and directed by Govern-
ment to do so, or provided with the
necessary funds;

(b) if so, what will be the agency
to bring civic amenities to these squat-
ters; and

(c) since the land is Government
land, what is the difficulty in under-
taking the granting of documents to
all refugees there and finishing deve-
lopmental work?

The Minister of Wo;ks, Housing and
Supply (Shri Mehr Chand Khanna):
(a) Government have no information.

(b) It is the normal responsibility
of Municipalities to provide munici-
pal services in areas within their
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jurisdiction. The Government of
India, however, give financial assist-
ance to Municipalities in the form of
loans for undertaking development
works such as roads, drainage and
water supply in the approved colonies
of displaced persons within their
municipal limits. If the Baranagore
Municipality applies for such assist-
ance, the request will be considered
on merits,

Written Answers

(c) To qualify for documents con-
cerning allotment of land, displaced
persons have to produce evidence to
prove their displaced status and the
fact that they have been residing in
the colony from a date prior to the
1st January, 1951. Such evidence has
not been produced by all the displaced
persons so far. Sanction for develdp-
ment work will be considered when
proposals are received from the State
Government.

Activities of Hostile Nagas

1315 J Shri Rishang Keishing:
"\ Shri R, Barua:

Will the Prime Minister be pleased
to state:

(a) the number of cases where the
hostile Nagas attacked and raided the
security forces and the village guards,
and their posts in Nagaland since the
inception of the Village Guards; and

(b) the number of arms and quan-
tities of ammunitions carried away?

The Prime Minister and Minister of
External Affairs and Minister of

Atomic Energy (Shri Jawaharlal
Nehru): (a) Hostile Nagas have
attacked twenty posts manned by

Village Guards and other security
forces since the raising of the Village
Guards forces.

(b) It would not be in public
interest to disclose the total quanti-
ties of weapons and ammunitions lost
to the hostiles.
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Industrial Units in Tripura

1316. Shri Dasaratha Deb: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the total number of industrial
units set up in Tripura during the
Second Five Year Plan period;

(b) total number of people employ-
ed in these units; and

(c) how that figure compares with
the Plan target?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) The total num-
ber of industrial units set up in Tri-
pura during the II Plan is 386.

(b) The total number of persons
employed in these units is 3991,

(c) This represents the 70 per cent.
achievement of the II Plan target.

Sale of Handicrafts

1317. Shri Dasaratha Deb: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total amount of sale pro-
ceeds received out of the sale of
handicrafts sold through the Tripura
Industrial Emporium situated at
Caleutta during 1961-62: and

(b) the yearly expenditure for the
running of this Emporium in 1961-62F

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Rs. 5,610.

(b) Rs. 6,200.

Uranium in Rajasthan

f Shri Morarka:
7\ Shri D. C, Sharma:

Will the Prime Mimister be pleased
to state:

(a) whether Uranium deposits have
been found in Rajasthan State;

(b) if so, where; and

(¢) the quantity mined so far?*

1318,
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The Prime Minisier and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) to (c). Surveys under-
taken by the Atomic Minerals Divi-
sion over the past few years have
revealed occurrences of uranium
mineralisation in some areas and
notably in the WUdaipur, Bhilwara,
Alwar, Dungarpur and Jhunjhunu
district of Rajasthan. Some of these
deposits have been assessed by deve-
lopment and others are in the process
of being assessed. All deposits are
not automatically mined or worked
with a view to winning the mineral
therefrom. If the development reveals
that commercial exploitation is justi-
fied, then only is the work of mining
undertaken. It would not be in the
public interest to disclose the quan-
tity of uranium ore so far mined from
the deposits in Rajasthan.

Refund of Sales Tax on Exporis of
Ginger and Pepper

[ Shri Warior:
1319. { Shri Vasudevan Nair:
| Shri M. K. Kamaran:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the
demand of the Pepper and Ginger
Merchants’ Association for the refund
of the sales tax on exports of Ginger
and Pepper in consequence of the
action taken by Govermment on the
Ramaswami  Mudaliar Committee
Report; and :

(b) if so, the reaction of Govern-
ment thereon?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). Yes, Sir. The recommenda-
tion made by Ramaswami Mudaliar
Committee regarding remission of
sales tax on export goods is, however,
under examination.

Motor Transport Workers Act

1320. Shri A. V, Raghavan: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the names of State Governe
ments which have not framed rules
or appointed Inspectors to implement
the provisions of the Motor Transport
Workers Act, 1961; and -

(b) whether the Central Govern-
ment have given any directions to
any of the States?

The Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathi): (a) The following States have
not vet framed rules but they have
stated that this is being done:

Andhra Pradesh, Orissa, Madhya
Pradesh, Madras, West Ben-
gal, Punjab, Maharashtra,
Kerala, Bihar, Gujarat, Tri-
pura, Delhi, Rajasthan and
Assam.

The following States have appoint-
ed Inspectors:—

Delhi, Manipur Madras, Maha--

rashtra, Andhra Pradesh,

Bihar, Gujarat and Rajasthan.

Replies have not been received so.
far from the following States:—

Mysore, Andaman & Nicobar Is-
lands, Himachal Pradesh and
Uttar Pradesh.

(b) Yes. Model Rules under the-
Motor Transport Workers Act, 1961,
were prepared and circulated in.
November, 1961, to all the State
Governments and Union Territories
for their guidance in framing their
own rules and they were also re-
quested to finalise their rules ex--
peditiously,

Wages of Kolar Gold Mine Workers.

1321, Shri K. N. Pande: Will the
Minister of Labour and Employment
be pleased to state what is the per-
centage of total wage increase of
workers of Kolar Gold Mine as a re-
sult of increase in dearness allow=
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ment and the trade unions on 2lst
December, 19617

The Minister of Labour in the Min-
‘istry of Labour ang
(Shri Hathi): Necessary information
‘is being colletted from the Govern-
‘ment of Mysore who are controlling
the Kolar Gold Mine.

“Last Days of the British Raj"

1322, Shri M. K. Kumaran: Will
‘the Prime Minister be pleased to
state:

(a) whether it is a fact that he was
interviewed by Mr. Leonard Mosley,
author of the book “The Last Days
of the British Raj” with the purpose
«of writing that book;

{b) whether Mr. Leonard Mosley
was granted access to the Govern-
ment of India records connected with
transfer of power; and

(c) whether the attention of Gov-
-ernment has been drawn to passages
in the book in which the author has
-described the I.N.A. leaders as oppor-
tunists and eriminals who had tortur-
«d, beaten and killed their own fel-
low-soldiers?

The Prime Minister and Minister
‘of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehrn): (a) Yes. Mr. Leonard Mosley
met the Prime Minister on March 10,
1860. The meeting was a very brief
one,

(b) No special facilities were offer-
.ed to Mr. Mosley for writing the book.

(c) No. We have not seen the book
nor is it available here.

‘Major new Indusiries Under Third

Plan

( Shri Daji:
1323. { Shri 5. M, Banerjee:
LShri H. P. Chatterjee:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the major new industries likely
40 be set up in Madhya Pradesh,
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Uttar Pradesh and West Bengal dur-
ing the Third Five Year Plan period;
and -

(b) the details thereof?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Eanungo): (a) and (b). A state-
ment giving details of the Projects
included in the Third Five Year Plan
is laid on the Table of the House, [See
Appendix II, annexure No. 51].

Export of Iron Ore to Japan

1324, Shri Elayaperumal: Will the
Minister of Commerce and Indnstry
be pleased to state the quantity of
Salem iron ore exported to Japan in
the years 1960 to 1961 from Madras
State?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): Nil.

Coalfields Sub-committee in Andhra
Pradesh

1225. Shri P. Eunhan: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether any complaint has
been made to Government about the
un-representative character of the
coal-fields sub-committee of Andhra
Pradesh; and

(b) if so, the
taken?

nature of action

The Minister of Labour in the Min-
istry of Labour and Employment
(Shri Hathi): (a) Yes.

(b) The matter is under considera-
tion.

Production of Bauxite

1326. Shri Dighe: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the annual production of bau-
xite in India with State-wise figures
for the last three years;
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(b) the quantity of bauxite annual-
1y exported during these years;

(c) the quantity of bauxite utiliz-
ed for extraction of aluminium and
the actual production of aluminium
during the period; and

(d) India's annual requirement of
aluminium?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (d). A state-
ment is laid on the Table of the Lok
Sabha. [See Appendix II, annexure
No. 52].

Coloured Film Factory in Mysore

1327, Shri Shivananjappa: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there is a proposal to
start a Coloured Film Factory at
Mandya in the State of Mysore;

(b) whether this industry has been
already licensed; and

(c) if so, the name of the licensee
and its collaborators, if any?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir.

(b) Not yet, Sir.

(c) Does not arise.
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Arrears of wages in Tea-Gardens of
Tripura

1329, Shri Biren Duita: Will the
Minister of Labour and Employment
be pleasad to state:

(a) the amount of the arrears of
wages of tea-garden labourers in the
» fifty-one tea-gardens of Tripura lying
with the owners of the gardens; and

(b) what steps Government pro-
pose to take to stop arrears of wages
in the gardens?

The Minister of Labour in the Min-
istry of Labour and Employment
(Shri Hathi): (a) Rs. 3,61:84 Np.

(b) The arrears are due from only
one tea-garden (out of 56 tea-gardens
in Tripura) and are expected to be
cleared soon. .

Seventh Summer Drama Festival

1330. Shri Inder J. Malhotra: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) the total number of partici-
pants in the Seventh Summer l?rama
Festival; .

" (b) whether any non-official orga-
nisations also participated in the Fes-
tival; and

(c) total cost incurred on this Fes=
tival?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) The total
number of participating troupes 13
fifteen

(b) Eight non-official troupes also
participated.
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(c) The actual figures of expendi-
ture are not yet available as the Fes-
tival concluded on 15-5-1962.

Export of Shoes

1334. Dr. L. M. Singhvi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have ex-
plored the possibilities of Rajasthani
Pagarakhis (light shoes i

made in
Rajasthan) as a foreign exchange
earner;

(b) what steps, if any, Govemn-
ment envisage for  popularising
Rajasthani Pagarakhis abroad and
for encouraging the production of
Pagarakhis in Rajasthan; and

(c) what incentives and subsidies
are being given to individual labour-
ers and cooperative societies for de-
veloping tanning and colouring of
leather and for production of Pagara-
khis and similar articles in Jodhpur
which has traditionally been one of
the main centres for this kind of
work?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
and (b). The Government have
taken necessary steps for promoting
exports of footwear in general includ-
ing pagarakhis. Pagarakhis have been
displayed in important exhibitions
and fairs abroad. The State Gov-
ernment has given techmml finan-
cial and marketing assnshnce to
Pagarhkhi manufacturers and publi-
cised their products.

fc) The State Government is giv-
ing loans to cooperative societies and
individuals for the purpose.

Export of Indian Potlery Products

1335, Dr. L. M. Singhvi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government are ex-
ploring the possibility of exporting
Indian pottery products abroad;
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(b) whether there is at present any
export of Indian pottery products
abroad; and

(c) if go, to0 what countries and of
how much total value?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manuobhai Shah): (a)
and (b). Yes, Sir.

(c) Pottery products are exported
from India mainly to Pakistan,
Afghanistan,, Irag, Burma, Ceylon,
Aden, Kenya, US.A., and UK. The
exports of these products during 1959,
1960 and 1961 were of the order of
Rs, 1.93, 1:02, and 2:57 lakhs respec-
tively.

Emfloyees’ State Insurance Scheme
{226, | Shri K. N. Pande:

. "\ Shri Mulchang Dube:

Will the Minister of Labour and
Employment be pleased to state:
(a) in how many years the Em-

polyees’ State Insurance Scheme has
been extended to the families of the
insured workers; and

(b) the number of the families so
covered by Insurance Scheme in dif-
ferent areas?

The Minister of Labour in the Min-
istry of Labour and Employment
(Shri Hathi): (a) Medical care is
being extended by stages to the fami-
lies of insured persons in different
areas since 1958.

Families
State covered

(Up to

30-4-62)
Andhra Pradesh . . . 56,650
Assam " : i " 4,200
Bihar 40,950
Union Terriﬁory of De‘l]:n 61,000
Kerala B 3,200
Madhya Pradesh Bo,800
Madras . 36,650
Maharashtra . 1,80,545
Mysore . . . . y 77,600
Orissa 3 s . . 23,000
Punjab . 68,100
Rajasthan . . 28,450
Uttar Pradesh’ . . 1,510,200
Total . . 2 12,712,345
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Provident Fund

1337. Shri Chandak: Will the Min-
ister of Labour and Employment be
pleased to state:

(a) whether Government have re-
sumed all the Provident Funds ac-
cumulated with the employers before
the enactment of the Employses’ Pro-
vident Fund Act;

{b) how many employers have not
yet surrendered the Fund to Govern-
ment and what is the amount involv-
ed; and

(¢) what action Government pro-
pose to take to recover the Fund from
the defaulters?

The Minister of Labour in the Min-
istry of Labour and Employment
(Shri Hathi): (a) to (c). The infor-
mation is being collected from the
Regiona] Offices of the Employees”
Provident Fund Organisation and will
be placed on the Table of the House
as soon as possible.

Pay Scales of Staff of Government of
India Press, New Delhi

1339, Shri Nambiar: Will the Min-
ister of . Works, Housing and Supply
be pleased to state:

(a) whether it is a fact that the
scales of pay of certain categories of
staff of Government of India Press,
New Delhi were revised during the
period from 1949 to 1958;

(b) if so, what are those categories
of posts and what were their scales
of pay before and after such revision;
and

(c) the date from which such revi-
sion of scales was effected?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) to (c). The number of categories
is very large. During the years 1949
to 1958, there has been a revision of
scales of pay of certain categories. It
will not be possible to collect infor-
mation in regard to all those cate-
gories extending ‘over a period of
nearly ten years. If information is

required in regard to any particular
category or selected categories, an
effort will be made to collect the
same.

Categories of Posts in Governmeént of
India Press, New Delhi

1340. Shri Nambiar: Will the Min-
ister of Works, Housing and Supply
be pleased to state which of the cate-
gories of posts in Government of
India Press, New Delhi fall in the
category of:

(i) Unskilled;

(ii) Semi-skilled;

(iii) Skilled;

(iv) Highly Skilled; and

(v) Skilled Supervisory? .

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
There has been no formal categorisa-
tion of posts in the Government of
India Press, New Delhi, as also in the
other Government of India Presses,
on the basis of skill.

Uniforms for Staff of Government of
India Press, New Delhi

1341. Shri Nambiar: Will the Min-
ister of Works, Housing and Supply
be pleased to state:

(a) the categories of posts in the
Government of India Press, New Delhi
which are supplied with uniforms or
liveries;

(b) whether there is any proposal
to supply uniforms or liveries to any
other category of post; and

(e) the rate of washing allowance
being paid to those who are supplied
with uniforms?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) The following staff in the Govern-
ment of India Press, New Delhi, is
supplied with uniforms liveries:

Office Daftries, Peons, Farashes,
Chowkidars, Darwans, Sweepers, Re-
cord-Supplies, Medical Orderlies, Bhis-
tis, Attendants and Armed Guards.
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(b) All those categories which were
considered eligible for the supply of
uniforms have been included in the
list mentioned in (a) above.

(c¢) Washing allowance is paid at
the rate of Re. 1 per mensem for the
period of duty.

Techno-Economic Survey of Kerala

1342, Shri M. K, KEumaran: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government of India
have received a copy of the report of
the Techno-Economic Survey of
Kerala: and

(b) if so, the details thereof?

The Minister of Industry in the Min-
istry of Commerce and Industry (Shri
Kanungo): (a) and (b). No, Sir. At
the request of the Kerala Government,
the National Council of Applied Eco-
nomic Research conducted a techno-
economic survey of Kerala in 1960-61.
A preliminary report was submitted
by the Council to the Kerala Govern-
ment in September 1961. It is expect-
ed that the final report will be sub-
mitted to the State Government
shortly.

Export of Sandalwood 0il

1343, Shri Subodh Hansda: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that a sub-
stantia] portion of produced sandal-
wood oil i& exported annually to
foreign countries;

(b) if so, the foreign exchange earn- '

ings in 1961-62; and

(¢) the steps Government are tak-
ing to step up the production for en-
bancing export?

The Minister of Internationaj Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) Rs. 1.82 crores during 11 months
(April 1961 to February 1962) of
1961-62.
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(c¢) The bulk of sandalwood oil is
manufactured from sandalwood pro-
cured in the Madras and Mysore
States. Unfortunately sandalwood be-
longs to that species which is subject
to natural reproduction and cannot
be grown without any limit. How-
ever, the State authorities have evol-
ved schemes for increased production
and also to maintain the standard.

Industria] Estates in Rura] Areas in
Maharashtra

1345. Shri Jedhe: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the number of industrial estates
in rural areas to be set up in Maha-
rashira State with names of the places
during the Third Five Year Plan
period;

(b) the industrial Estates so far
started in first year of the Plan with
places;

(e) the amount spent upto 3lst
March, 1962; and

(d) the new places for industrial
Estates to be set up during 1962-637

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (d). A state-
ment is attached. [See Appendix
II, annexure No. 53].

Public Sector Industries in Maha-
rashira

1346, Shri Jedhe: Will the Minister
of Commerce and Indusiry be pleased
to state:

(a) the number of public sector in-
dustries proposed to be set up in the
State of Maharashtra during the Third
Five Year Plan period;

(b) their names with the proposed
location;

(c) the amount allotted for them;
and

(d) names of the foreign countries
for collaboration for these industries?

The Minister of Industry in the Min-
istry of Commerce and Industry
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(Shri Eanungo): (a) to (d). A state-
ment giving the requisite information
is attached. [See Appendix II, annex-
ure No. 54).

Power Alcohol Industry in Poona

1347. Shri Jedhe: Will the Minister
of Commerce and Industry be pleas-
ed to state:

(a) the location surveyed for setting
up of the Power Aleohol Industry in
Poona District;

(b) the name of the company, 'pri-
vate or co-operative concern; and

{e) the year of the completion of
the industry with the estimated cost?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). M|s. Poly-
chem Ltd., Bombay, a private party,
who have been licensed under the
Industries (Development and Regula-
tion) Act, 1951, to manufacture Alco-
hol, are setting up their distillery at
Nira in Poona District (Maharashtra
State) at an estimated cost of Rs. 30
lakhs. This unit is expected to start
production by the end of this year.

Broadcasting Stations jn Maharashtra

1348. Shri Jedhe: Will the Minister
of Information and Broadcasting be
pleased to state:

(a) the number of new broadcast-
ing stations with their places to be
set up in the State of Maharashtra
during the Third Five Year Plan;

(b) the amount allocated therefor
place-wise, for transmitting stations;
and

(c) the capacity of each station?

The Deputy Minister in the Minis-
try of Information & Broadcasting
(Shri Sham Nath): (a) to (c). Five
Mediumwave relay transmitters are
proposed to be installed in the State

of Maharashtra, during the Third Five
Year Plan, as shown below:

Name of Centre Power  Estimated
in KW cost of
Transmit-
ter Pro-
ject
KW Rs.
Medium- lakhs-
wave
1. Sangli . 20 13
2. Parbhani 20 13
3. Poona . " 20 6
4. Poona For relay 1 1
5. Magpur of light 1 T
music
programme. -

Besides, for the extermal program-
mes of All India Rario, a 50 KW
Shortwave transmitter is also being
located at Bombay, the estimated cost
being Rs. 9.82 lakhs.

Sleeper Industry in Dandakaranya

1349. Shri Surendranath Dwivedy:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether the Rehabilitation In-

dustries Corporation has decided to
set up a sleeper industry in Danda-
karanya; and

(b) the names of other intustries

that have so far been set up or have
started working in Dandakaranya?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna)

{a) Yes.

b) (1)
carpentry;

Wood-working including

(ii) Hand-loom weaving;

(iii) Bamboo basket and mat-mak—
ing;

{iv) Ambar Charkha scheme; and

(v) Paddy husking.
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Employment of D.ps. in National
Sugar Mills at Ahmedpur

1350 J Shri Dinen Bhattacharya:
* . Dr. Saradish Roy:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that loans
.and grants were given to National
Sugar Mills at Ahmedpur, West Ben-
gal for employment of displaced per-
song from East Pakistan;

(b) if so, what are the terms and
«conditions; and

(c) how many displaced persons
are employed there and their per-
<centage?

« The Minister of Industry in the
Ministry of Commerce and Industry
{Shri Kanungo): (a) to (c). Informa-
tion is being collected and will be
laid on the Table of the House.

Production and Export of Coffee

1351. Shri Rajaram: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) the total production of coffee in
1961-62 and the quantity which was
allowed to be exported during that
‘period;

(b) the condition of the crop in
1960-61 and 1961-62 respectively; and

(¢) whether there are prospects of
larger exports?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
and (b). The estimated production of
coffee during the 1961-62 crop year is
41,000 metric tons approximately as
against a record production of nearly
68,000 metric tons in 1960-61. The
sharp decline in production in 1961-62
was due to the damage caused to the
coffee crop by the unusually heavy
rains in the South last year. The
tentative export allocation is 20,000
metric tons during 1961-62,

(¢) Yes, Sir, provided there is in-
<reased production of exportable
grades of coffee.
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Air-Lifting of Food to NEFA

1352, Shrimatj Jyotsna Chanda: Will
the Prime Minister be pleased to
state:

(a) the quantity and the cost of
foodstuff and other consumer goods
air-lifted to NEFA during the last
five years, yearwise; and

(b) whether there is any separate
agricultural department in NEFA to
look after grow more food in  that
area?

The Prime Minister and Minister of
Extérnal Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) The figures for airlift of food
supplies and other consumer goods to
the North-East Frontier Agency are
as follows:

Year ‘Tonnage Approximate
in estimate of
thousands) flying
charges
Rs. in lakhs
1957 . 73 13
1958 . . 88 15
1959 . . 102 18
1960 . - 98 17
1961 . . 103 18

(b) The Directorate of Agriculture
and Community Development is res-
ponsible for increasing the agricultural
production in the Agency.

Export of Jute Fibre

Shri Warior:

1353, {Shri Vasudevan Nair:

Will the Minister of Commerce and
Industry be pleased to state whether
it is a fact that jute fibre export from
India are facing a threat from Banana
plant fibre manufactured in Philip-
pines through mechanised factories?
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The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): No,
Sir, Export of jute fibre has not been
allowed for the last two years. Ex-
ports of small quantities, particularly
of lower grades of jute and 1nesta
are proposed to be resumed now. No
threat of any competition from any
other fibre is anticipated at present.

Export of Handloom Products

1354, [ Shri Warjor:

\_Shri Vasudevan Nair:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that as a
result of the increase ip prices the
export of Handloom products have
gone down; and

(b) if so, the steps taken by gov-
ernment to make it possible for ex-
porters to sell these products at com-
petitive rates?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)

he slight decline in exports is not
due to any increase in prices.

(b) Does not arise.

Aluminium Cables & Conductors Ltd.,
Calcutta

1355, Shri Indrajit Gupta: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 342 on the
2nd May, 1962 and state the names
of the Directors of Messrs. Aluminium
Cables and Conductors (Private) Ltd.,
Calcutta?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Eanungo): The information is
being collected and will be placed on
the Table of the House.

Smal] Industrial Units in Punjab

1356. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

" (a) the number of small industrial
units established in the Backward

562 (Ai) LS—4.

hilly areas of Punjab, during Second
Five Year Plan period;
(b} the location of the same; and

(c) the number of small scale in-
dustries to be established during the
Third Five Year Plan with location
and time?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri EKanungo): (a) to (c). The in-
formation is being collected from the
State Government.

" wy v

1Yy, St 9o STo AT : FAT
arforey aqT FEtT W4T 4 T A FAOT -
For fw oo

(%) @9 vam enfia &7 F
fa sy, PE4Y & Ivadr 188 aF
faet o afr & 7€ & ;

(&) % a7 ufa & fow feewr &
I Fqiam 6 18 91T FEi-FeE 97 ;
LR

() =g w= ofa Fradt &t aar
gt &1 & qy ?

arforsy @an FE ST § G
wA (st ETAAQ): (F) F (), wF
Forarar AT qEe 9T TET T4T § |

faraTwr

(F) 284¥—u% & 1881-23 7%
wqT FY T § -

| ®o
AT fol¥3. Yo
£ 339, %9
arr 3380 . 009



1679 Written Answers

FAUIT I FT AL FIoH 7Y
g

(=) = (7). ¥ TF AY
vt & fagre & fad osw gl
FT I HT TR TR | ST T
A g F IEW FY g W R
wfufreifae & s=om  =afwai
mife F1 & A} & 1 T F fabaw
Wl ¥ eafun fRd T@ o ST abr
faret arfeai 1 =g sz g 7@ 9
Heqr aga wius ¢ | @@ @@t 9
TAHT AT FL TFHAT AAT AG & |

Allotment of Spindlage

1358. Shri Rajagopala Rao: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there was any spind-
lage carried over from . the Second
Five Year Plan to the Third Five
Year Plan;

(b) if so, how much has been car-
ried over and what is the total spind-
lage available in the Third Five Year
Plan;

(c) the State-wise number of appli-
cations received for allotment of
spindles and action taken thereon
State-wise;

(d) the reasons for delay in issue of
licences in accordance with recom-
mendations of State Governments, and
for the return of applications for re-
consideration by the State Govern-
ments; and

(e) the cases where applications
were returned for reconsideration, and
whether it was in accordance with
the wishes of the State Governments?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manuobhai Shah): (a)
Yes, Sir.

(b) 3,78,856 spindles were carried-
over to the Third Plan period. In addi-
tion it has also been decided to licence
immediately during the Third Plan 3
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million spindles. The total availabi-
lity therefore is 33,78,856 spindles.

(c) A statement is laid on the Table
of the House. [See Appendix II, an-
nexure No. 55].

(d) A large number of licences have
already been issued. The delay in
the disposal of others is due to the
need for careful scrutiny of the ap-
plications from the technical peint of
view. No applications were returned
to the State Governments although
in a few cases there has been corres-
pondence with the State Governments
for clarification of a few points.

(e) In view of the answer given to
(d) above, this does not arise.

Export Licences

1359. Shri Jedhe: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that the ex-
port licences are issued to export
mangoes and cashewnuts; and

(b) if so, on what terms they are
issued?

The Minister of International Trade
im the Ministry of Commerce and In-
dustry (Shri ManubMai Shah): (a)
and (b). Mangoes and cashewnuts are
free from export control and not
being subject to the Regulations under
the Imports & Imports (Control) Act,
can be exported freely to any extent
and to all permissible destinations.
However, there is a total ban on the
export of cashewnuts (raw), as dis-
tinet from cashewnut (kernel) which
is free from any control, and is term-

ed “Cashewnut” wunless otherwise
specified.
Buildings for Welfare Centre at
Rudrampur

1361. Shri P, Kunhan: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that the con-
struction of buildings for welfare
centres at Rudrampur, Kothagudium,
Singareni Collieries has been delayed
for well over two years;
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(b) whether any representation has
been received for expediting the con-
struction; and

(c) if so, when the construction will
start and when will it be completed?

The Minister of Labour in the Min-
istry of Labour and Employment (Shri
Hathi): (a) There has been some delay
mainly due to the fact that the neces-
sary plot of land has not yet been
transferred by the Colliery Co.

(b) Yes.

(c) Construction will start as soon
as land is made available by the Col-
liery Co. It will be completed within
six moths from the date of commence-
ment.

Housipg Scheme for State GOvernment
Employees

1362. Shri Maheswar Naik: Will the
Minister of Works, Hounsing and Sup-
Ply be pleased to state:

(a) whether Central Government
have formulated a scheme under
which State Governments are given
grants for housing their employees
on rental basis;

(b) how this scheme differs from,
low and middle income group hous-
ing schemes;

{c) what are the details of the grants
given to different States last year;
and

(d) whether the Union Government
have ascertained the progress made
thereunder in each of the recipient
States?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) Yes.

(b) While the main purpose of the
Low and Middle Income Group Hous-
ing Schemes is to enable the members
of the general public to build and own
their houses, the Scheme mentioned
in part (a) of the question is designed
for the sole purpose of providing
houses on rent to the State Govern-
ment employees.

(c) and (d). A statement showing
the loan assistance given to the State
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Governments and the progress achiev-
ed is laid on the Table of the House.
[See Appendix II, annexure No. 56].

12 hrs,
STATEMENT RE: STOPPAGE OF
WORK BY HOOGHLY PILOTS

The Minister of Shipping in the Min-
istry of Transport and Communications
(Shri Raj Bahadur): Sir, I beg to make
the following statement:—

The situation created by the with-
drawal of their services by 40 of the
Hooghly Pilots at the Port of Calcutta
has now lasted a fortnight and ‘move-
ment of shipping is taking place only
on a reduced scale from the 3rd May,
1962. The position at the close of the
day on the 15th instant, i.e., yesterday,
was that, during the period of 13 days
from 3rd instant, 20 ships had sailed
from the port and 22 ships had arrived,
while 12 vessels were waiting at Sand-
heads and 31 vessels at the port for
want of pilots. It is estimated that in
normal circumstances 52 vessels would
have sailed out of the port and 51 ves-
sels would have arrived during this
period of 13 days, as against 20 and
22 respectively.

The Calcutta Port Commissioner
and Government are expediting ar-
rangements by which the movement of
ships to and from the port of Calcutta
can be stepped up, the backlog clear-
ed and movement of shipping regtored
to normal as early as possible. These
arrangements include measures like
using on an ad hoc basis the services
of retired Hooghly pilots, qualified
Master Mariners from other ‘marine
services of the port of Calcutta or else-
where, naval personnel etc., some of
whom after a course of training, can
undertake pilotage duties at the port
of Calcutta. Up to the 15th instant, the
Port Commissioners had been able to
secure the services of twenty such offi-
cers in addition to the 8 officers of the
Hooghly Pilot Service, ie. a total of
28 against the total strength of 46
pilots in the service. These measures
will take some time to mmplement and
some inconvenience to the publie, par-
ticularly to trade and shipping inter-
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[Shri Raj Bahadur]
ests, which Government regret, is
unavoidable,

1 also wish to take this opportunity
to make a correction in a statement
made by me in this House on the 12th
instant. I said that out of the 40 pilots
who had resigned hardly two or three
belonged to the pre-1948 period. The
number should be 11 and not two or
three. I regret the mistake,

Shri Indrajit Gupta (Calcutta South
West): With reference to the state-
ment of the 12th, to which the hon.
Minister has just now referred, may
I ask him whether it is not a fact
that the meeting of the 15th and 16th
March 1948—to which he referred that
day and told the House that the final

. lerms of settlement were worked out
there and accepted by the pilots—was
actually a meeting to discuss the terms
and conditions of the British pilots
who were being given a separate set
of terms and conditions on the basis
of contracts and that the two Indians,
whose names were mentioned by him
that day, were the only two Indians
present as observers out of twelve
pilots of whom the other ten were
all British?

Shri Raj Bahadur: The Minutes of
the meeting, with Shri Sukthankar,
of the 15th and 16th March 1948 clear-
ly state that the meting was attend-
ed by the British 'and Indian
pilots and discussed problems relat-
ing to all the Bengal Pilot Services
and there was no question of any
distinction between European and
Indian pilots as such, with the excep-
tion that there were different sets of
terms and conditions for different
categories of pilots. There are four
categories of pilots: Firstly, the Secre-
tary of State’s service pilots who
were recruited before 1927. The
second category was those who were
recruited before 1927 but by the Gov-
ernor-General in Council. The third
category was those who were recruit-
ed between 1927 and July 1931. The
fourth category was those who were
recruited after 1931. There were dif-
ferent sets of terms and conditions
regarding the emoluments and pen-
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sions. They were discussed there and
a copy of these terms was given to
the pilots on the 15th. They again met
on the 16th. They discussed and indi-
vidually the pilots signed to signify
their agreement regarding terms
and conditions on behalf of the Euro-
peans individually and on behalf of
the Indians Mr. Pavri signed, be.
cause he held the office of an
office-bearer in their association.

Shri Nath Pai (Rajpur): Is it not a
fact that had the demand of the pilots
association for an increase in their
salary been granted, it would have
amounted annually to an expenditure
between Rs. 35,000 and 40,000 where-
as the daily loss to the country is
more than Rs. 40,0007 I hope I have
made this clear that the tota]l emolu-
ments that would have been due to
them had their demand for increase.

Mr, Speaker: The hon. Member is
clear.

Shri Nath Pai: If it is so, in view
of the fact that there is a complete
stand-still on the Hooghly and the
daily number of ships sailing is not 3
but 10 according to the statistics which
are available, may I know what steps
the Government are taking to initiate
a kind of an honourable settlement
acceptable to both the. prties?

Shri Raj Bahadur: Firstly, I would
like to say that there is no stand-
still in the movement of shipping. In
fact, even in this period as against
52 and 50 normal movements of ships
coming in and going out, we have
maintained 20 and 22 which comes to
about 40 per cent. However, that is
one aspect of the matter.

About tne question of financial im-
plications, that is not the crux of the
matter. The crux of the matter is
whether we can grant to one parti-
cular marine service out of the six
marine services a scale of salary or
emoluments or allowances, which may
not sound fair to others, who are
doing more or less similar work or
some other type of work in other
flelds of marine service. That is the
whole question. In this case it, has
unfortunately been so, The amount
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may be small, But, the question is
that, the Assistant Harbour rates
down that in the Hoghly pilot service,
the top most man, js getting a total
emolument of about Rs, 2700 as against
Rs. 2200 received by the topmost
officer among the Assistant Harbour
Masters. According to them there is
already a difference of Rs. 500. The
pilots say that the night fees that
they earn should not be taken into
account in the tota] of their emolu-
ments and there should be a com-
parison between the basic salaries.
'That is the whole dispute. 'If we try
to please the pilots, we are definitely
bound to offend the Assistant Harbour
Masters, who are likely to protest.
In this case, unfortunately, one man’s
food is another man's poison.

Shri Hem Barua (Gauhati): In view
of the fact that as far as I understand
the demands of the Hooghly  pilots
boil down to one thing at present
—simply one thing—that is absorp-
tion as they were given an assurance
long back of the Hooghly pilots under
the Government of India—that is the
request that stands—instead of trying
to solve the situation or problem
seriously, I am afraid the Govern-
ment are trying to upset the situation
by mobilising the services of....

Mr. Speaker: The hon. Members are
making statements and giving argu-

ments. 1 only thought I would allow -

two or three questions.

Shri Hem Barua: May I put it in
the guestion form?

Mr. Speaker: Does he require my
permission for a second time? I have
been requesting that it should be
brief.

Shri Hem Barua: I shall put it in
the question form. Whether it is a
fact that instead of trying to solve the
situation or problem seriously, the
Government are only trying to upset
the situation by 'mobilising the ser-
vices of British pilots and also the ser-
vices of naval personnel?

Mr. Speaker: It is not a question,
It is only giving an opinion.

Shri Hem Barua: It is a question,
Sir?
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Mr, Speaker: Not in my opinion.

Shri Tridib EKumar Chaudhuri
(Berhampur): May I know what is
standing in the way of the Govern-
ment taking up the whole question
of these Assistant Harbour Masters,

‘Hoogly pilots and all the concerned

services and put it on a sound foot-
ing instead of prolonging this crisis?

Shri Raj Bahadur: It was first taken
up through the Lokur Committee, a
Judge of the High Court. Again, be-
cause they were not satisfied with his
findings, it was given to another Judge
of the High Court, Shri Guha Roy.
Then, they made certain representa-
tions even against this report which
were examined by a Special commit-e
tee. There is no question of prestige.
We are taking it up meost seriously.
It is not fair to say that we are not
taking the question seriously. The
point is, it is a difficult situation.
We cannot say that what Shri Hem
Barua says is correct,

Shri Prabhat EKar (Hooghly): In
view of the congestion already creat-
ed owing to the non-movement of
ships, and its effect on the trade and
commerce of the whole of the Cal-
cutta Port, may I know whether
Government, instead of simply say-
ing that they are trying to put in
one or two ships every day, have
any proposal to negotiate with these
pilots and settle the ‘matter, because
the delay is causing a great hardship
to commerce and industry?

Shri Raj Bahadur: In reply to the
half-an-hour discussion the other day,
I made it clear that the guestion of
increase in emoluments for the Hoogh-
ly Pilots as also the guestion of bring-
ing forward legislation to undo the
Act of the then Constituent Assembly
(Legislative), were difficult questions.
Apart from these, if there is any other
thing, we are always prepared to dis-
cuss and negotiate; we shall be glad
to meet them and discuss and find a
solution, if there are any legitimate
grievances.
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ELECTION TO COMMITTEE
CorrFee Boarp

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): I
beg to move:

“That in pursuance of sub-section
(2) (b) of section 4 of the Coffee
Act, 1942, the members of Lok
Sabha do proceed to elect, in such
manner as the Speaker may direct,
two members from among them-
selves to serve as members of the
Coffee Board constituted under the
said Act.”.

Mr, Speaker: The question is:

“That in pursuance of sub-section
(2) (b) of section 4 of the Coffee
Act, 1942, the members of Lok
Sabha do proceed to elect, in such
manner as the Speaker may direct,
two members from among them-
selves to serve as mieribers of the
Coffee Board constituted under the
said Act.”.

The motion was adopted.

1212 hrs
*DEMANDS FOR GRANTS—contd.

Mr. Speaker: The House will now
take up discussion and voting on
Demands Nos. 76 to 78 and 133 relat-
ing to the Ministry of Mines and Fuel,
for which 6 hours have been allotted.

Hon. Members desirous of moving
cut motions may hand over at the
Table within fifteen minutes the num-
bers of the selected cut motions, 1
shal] treat them as moved, if the Mem-
bers in whose names these cut motions
stand are present in the House and the
motions are otherwise in order.

The time-limit for speeches would
be 15 minutes, as usual,
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DemanNp No. T76—MinisTRY oF MInes
AnD FusL

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 22,03,000 including the sums
already voted on account for the
relevant services be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963 in respect
of ‘Ministry of Mines and Fuel'”

Demanp No. 77—GeoLocicAL  SuURrvEY
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,73,46,000 be granted to the
President tg complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963 in respect
of ‘Geological Survey'”

DemaNp No. 78—OrtHER REVENUE
EXPENDITHRE OF THE MINISTRY OF
Mines anp FueL

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 10,56,17,000 including the sums
already voted on Account for the
relevant services be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1863 in respect
of ‘Other Revenue Expenditure of
the Ministry of Mines and Fuel'.”

Demanp No, 133—Caprrar OuTrAay or
THE MINISTRY OF MINES AND FUEL

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 62,19,05,000 including the sums
already voted on Account for the
relevant services be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963 in respect

*Moved with the

recommendation of the President,
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of ‘Capital Outlay of the Ministry
of Mines and Fuel'”

Shri P, K. Deo (Kalahandi): Mr.
Speaker, Sir, it is a very good thing
that the Department of Mines and
Fuel has been promoted to the rank
of a Ministry which is in charge of
a Minister of the Cabinet rank. Gov-
ernment have fuliy understood the
importance and implication of this
Ministry and have acted most wise-
1y.

The day is not far ahead when
India would be self-sufficient, so far
as oil and oil products are concerned,
and the hard-earned foreign exchange
which we have been spending so
much on the purchase of oil and oil
products would be utilised for wvari-
ous other important development
projects.

It would not be proper to pass the
Demands of this Ministry without
pointing out the various lapses and
lacunae. Instead of dilating on all the
various aspects of this Ministry, 1
would like to pin-point my observa-
tions on a few points that have come
to my notice.

First of all it is gratifying that
three refineries in the public sec-
‘tor are going to be put up. The Nun-
‘mati refinery with a capacity of 0.75
million tons has been inaugurated by
the Prime Minister on 1st January,
1962, and it has gone on steam. The
Barauni refinery with a capacity of
2 million tons is going to start fune-
tioning very soon, probably in 1963,
and in Gujarat, at Koyali, we are
going to have a refinery with 2
million tons capacity; the agreement
has been signed in respecet of this
between a Russian firm and the Oil
and Natural Gas Comission. These
reports are very encouraging. At
the same time, I shall be failing in
my duty if I do not bring to the
notice o f the House the wvarious
teething troubles, as they are called,
or the various difficulties which
the Nunmati refinery is facing these
days. At the initial stage, it was
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estimated that it would go into pro-
duction very soon. From press
reports, we have been given to
understand that the delay in
production hag been due to delay in
the construction of the pipe-line
through which the crude oil has to be
supplied by Oil India, from Nohar.
katiyva and Moran fields. But I am
afraid this is not the actual fact. The
statement of the General Manager of
the refinery regarding the delay has
not been brought to light. If you
scrutinise his statement you will see
that at that very moment there were
13,000 tons of crude oil already in the
storage tanks of the Nunmati Refinery,
and the 16 inch pipeline which had
the capacity to pump about 2,000 tons
of crude a day was already existing
there, But still there was no produc-s
tion in the refinery.

It is most unfortunate that the reali-
ties have not been brought to light and
even though in industrial undertakings
like this these teething troubles are
very common, at the same time these
have been aggravated by the commis-
sioning of the distillation unit in hot
haste. On the other hand, the com-
missioning of the kerosene refinery and
the coke processing unit was delayed.
Al] these three units should have been
commissioned simultaneously. We do
not know why the kerosene unit and
the coke processing unit have been
delayed. Naturally as the distillation
unit was commissioned much earlier,
all the crude oil that was received was
stored in the storage tanks.. These
products are not fully refined crude
oil; they were off specification pro-
ducts and partly refined crude.

In this connection, I beg to submit
that the whole thing was delayed
because there was a breakdowm of the
generating plant. We expected that
we would get adegquate electricity to
start the work from the Assam State
Electricity Board, but our expectations
were completely belied. There was
drought in the Assam hills and the
HYDEL system there could not gene-
rate the amount of electricity required
for this refinery. Alea because of mon-

soon, the schedule for construction of
- n—
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the pipeline could not be kept and
the matter was delayed. So the entire
project and the construction of the
pipeline have been subject to vagaries
of the monsoon. I beg to submit in all
humility that we must have at separate
electricity generating set of our own if
we want that it should function pro-
perly. We are told that the Army
authorities have been approached to
lend their generating sets for the pro-
per working of this refinery. I hope
that would be done soon.

Coming to the Barauni Refinery, we
are told that Barauni would be linked
with Delhi and Calcutta, the main
consuming centres of the oil products.
1 think this should be done according
Jo schedule.

So far as the movement of Gujarat
oil to the STANVAC and Burmah-
Shell refineries at Bombay is concern-
ed, we are told that 600 tons are des-
patched every day. But it is high time
that we considered having a regular
pipeline for the tramsportation of
Gujarat oil to the refineries. The
establishment of a refinery of our own
at Koyali will take some time, that
is 1963 or so.

Regarding oil prices it is needless to
say and reiterate in this House that
oil is not a luxury item. It is a neces-
sity even for the poor man, The ex-
pectation that we had that the accept-
ance of the recommendation of the
0il Prices Enquiry Committee by Gov-
ernment would lead to the reduction
in the prices of oil has been belied.
The actual reduction of Rs. 15 crores,
we are sorry to say hag been mopped
up by the additional excise duty. It
is a pity that the consumers’ price
remain unchanged.

Regarding the exploration of the
oil resources i this country, I would
be failing in my duty if T did not men-
tion here that there are other areas
like Jaisalmer in Rajasthan and the
coastal belt of Orissa including the
Mayurbhanj grea and the Cauvery and
the Godavari basins. There are poten-
tialities of large quantities of oil.
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Some time ago, we were told in the
House that the living conditions at
Jaisalmer are very difficult for our
boys in the Oil and Natural Gas
Commission to work effectively, But
just at the border, on the other
side, the Pakistan authorities are
developing their oil and gas resour-
ces; and so it should not be an ex-
cuse, They would be working under
the same conditions and it should not
be an excuse fhat our boys have to
work in desert conditions and have to
undergo various hardships. ‘This
should be taken wup in right
earnest; and the various seismographic
and other surveys should be taken up
also in the coastal belt of Orissa where
there is a potentiality of the occur-
rence of large oil deposits,

I now come to coal. Coal is a very
important aspect of our national life.
I am reminded of the usual tug-of-war
this House sees between the Ministry
of Railways and this Ministry when
the question of coal comes up., Each
Ministry accuses the other. Even
though it is the collective responsibi-
lity of the Government of India to see
to the production and distribution of
coal in the various consuming centres,
the problem has remained very acute.
Even though the Coal Council of India
which met in September 1961 suggest-
ed the co-ordination of the pro-
grammes of production and transport
of coal, I do not see anything being
done in that regard.

‘We are told that a subsidy of Rs. 210
lakhs was given last year for the trans-
port of coal by rail cum-sea route.
Although actually, 4799 wagons are
loaded daily from West Bengal and
Bihar coal-fields and 1170 wagons are
being loaded from the outlaying coal-
fields, still the situation is very hard
and it has retarded the progress of
industrial growth in various parts of
the country, As we have not been
able to develop other power resour-
ces in this country, like atomic
energy or hydel, we shall have to
depend solely on this coal power. I
am afraid the suitation is far from
satisfactory,
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Regarding production of coal, last
year, there has been a slight increase.
Fifty five million tons of coal have
been exploited as against 54:6 million
tons of coal during the corresponding
period of the previous year. Though
there has been a shight increase, we are
far behind the target because our tar-
get in the Third Five Year Plan is 97
million tons, 97 million tons target
which had been envisaged is going to
be achieved by raising the target by
17 million tons in private sector and
20 million tons in the public sector—
17 million by the NCDC and 3 million
by the Singareni collieries, The efforts
in this regard are not encouraging.
From our experience of the Second
Plan we have seen that due to the
bottlenecks in transport system, there
had been accumulation of coal at the
pit heads. So deliberately the mine
owners, both the private and the pub-
lic sector, intentionally reduced pro-
duction of coal even though we shout
at the top of our voice that there
should be more coal production, Un-
til there is proper movement of coal
it is all meaningless,

I should like to submit that in the
exploration of the coal resources at
Talcher and Surguda there should not
be any departure from the pursued
policy of the Government; it should
be exploited in the public sector. It
has been rumoured that many indust-
rialists including my Chief Minister
Shri Bijayanand Patnaik want to
develop it as their own. I request the
Government with all humility and
emphasis that there should not be a
departure from the pursued policy;
these should be done in the public sec-
tor, About Surguda area, I may sub-
mit that the area from where the rail-
way line branches off from Mahendra-
garh to Bihar border is full of high
grade coal and it should be exploited
for the interest of the country.

My speech would not be complete
without a reference to the iron and
manganese situation. So far as iron
ores are concerned, there has been
some mcrease in the export of iron
ore but there has been a decline in the
export of manganese ore. United
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States used to be our biggest buyer of
manganese ore, But there has been a
decline in our trade with US.A. to
the tune of Rs. 3'7T1 crores. It is
probably due to the steel utilisation
programme in the United States and
the increased production of ferro
manganese in the United States. We
should try to explore other markets
for our manganese ores, The Euro-
pean countries which have been buy-
ing our manganese ores get more and
more of there requirement from the-
USSR because of the freer availability
from that country; so there has been a
decline for us. Sometime back Indian
manganese was one of the biggest
foreign exchange earners of this
country, The Ministry should not lose
sight of this fact and they should try
to give all impetus to the manganess
mine owners and see that this industry
thrives. So far as iron ore is concern-
ed even though we are committed to
supply to the tune of six million tons
of iron ore to Japan and steps have:
been taken to exploit Kiriburu and
Bailadila deposits in Orissa, Bihar and
Madhya Pradesh and Railway lines
are being laid, I feel the way we have
been progressing is far from satisfac-
tory and it may not be possible to
stick to our commitments, As we are
boosting our export of iron ores we
should try to export more of iron ore
through various ports. With Japanese
colloboration, sometime back, we ex-
panded the Visakapatnam port and two-
more berths were added to our exist-
ing capacity. But at the same_time,
the Paradip port in the Orissa coast
could be developed and the high grade
iron ore lying in the Sukinda area in
Tomka in the Daitairi mines, which are
about 30 miles from the port, could be
transported to Paradip. Sometime-
back during the election period, the
Prime Minister had been to the Para-
dip port for some ceremony, Must be
it was more for election propaganda
in Shri Dwivedy’s constituency; not
that there was actually any meaning
or sincerity behind that.

Paradip port, as it stands today, Is
not worth the name of a port. It ean
hardly handle three lakhs tons of irom
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ore. That is its annual capacity. So,
if the Government is really sincere
that the iron ore deposits should be
developed in the Sukinda area, then it
will have to develop simultaneously
the Paradip port. With all sincerity,
I beg to submit to the Government
that they should take early steps in
this regard,

Shri Umanath (Pudukkottai): Mr.
Speaker, Sir, I was just observing a
few minutes before the leader of the
Swatantra Party supporting the pub-
lic sector, Though it is strange, it is
a welcome sign and I think it is for
the good of the country.

Shri P. K, Deo: We believe in mixed
£conomy,

Shri Umanath: Today I shall deal
with lignite mining, certain aspect of
geological survey and oil exploration.

With regard to lignite mining, the
target dates have been changing from
time to time so far as the completion
of the project is concerned. I would
request the Ministry to stick to
this target date at least and complete
the project as early as possible.
‘Secondly, there is a move for expan-
sion as far as mining is concerned
from 3'5 million tons to 6 million tons
and generating capacity from 250,000
KW to 400,000 We welcome this
move and we would request the Minis-
iry to expedite it soom.

But I would be failing in my duty
if a disquieting feature in this lignite
mining project is not mentioned here,
namely, the upward revision of esti-
mates. The original estimates had
been Rs, 68 crores, Then it was chang-
ed to Rs. 94 crores, without there
having been any change in the capacity
of the project or in the nature of the
work concerned. When this revision
to Rs, 94 crores came up, the Esti-
mates Committee intervened, thorou-
ghly questioned the officers of the
Corporation as well as the Ministry
and made a severe criticism that this
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sort of revision is really affecting the
project and it should not be done
hereafter, In the discussion before
the Estimates Committee, the officer
assured the Committee that there was
not likely to be any further increase
over the present estimates of Rs. 94
crores for the entire project.

In the latest report given by the
Ministry for 1961-62, however, it is
mentioned:

“Tht total cost of the project
is now estimated to go up to
Rs. 112'67 crores. The revised
cost is at present under examina-
tion.”

I submit this is very very disquiet-
ing. We have got another three
years to complete the project—1962,
1963 and 1964. The estimates had in-
creased from Rs. 68 crores to Rs, 94
crores and from Rs. 94 crores to
Rs. 112 crores. In another three
years, definitely there may be further
revisions and ultimately this may
affect the project itself. That is why
I am saying that this is a disquieting
feature. The reason given is, increase
in price of some of the building mate-
rials, ete. This revision is being con-
templated npotwithstanding the serious
intervention of the Estimates Com-
mittee and that is why I demand that
a high-powered commission, includ-
ing some Members of Parliament,
must be appointed to go into this
matter. A thorough enquiry should be

. made so that this is kept checked at

least at this, further economies are
made and the project is not affected.
As we see, Sir, a certain development
ig taking place. The aspect of plan-
ning as far as estimates are concern-
ed, as far as expenditure is concern-
ed, is completely dropped. If this
tendency develops—because from 68
it rose to 94 and from 94 to 112—
and it goes on like this, that means a
situation is coming up where the Gow-
ernment will be going on spending be-
fore the project is completed without
there being any plan over expendi-
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4ture. ~The implication of this will be
that the cost of production of the
~various products of this project will
‘be based on and inclusive of the in-
terest, inclusive of the depreciation
.and all that. If these estimates go up
_year by year, definitely the cost of
‘production will also rise.

Secondly, Sir, the economic utility
of the products also may be affected.
For example, we are told in regard to
carbonised briquettes the cost of pro-
«duction will be equal to half as much
as the ruling price of coal. Now the
-difference is there. But if the esti-
‘mates go up from year to year this
-difference will be narrowed down and
a point may be reached where the
advisability of continuing the project
itself will be questioneq from some
~gquarters and we will be in a fix. That
is why I am insisting, as far as this
-point is concerned, that there must be
a high-power commission,

Now, we clearly see how there is
this question of price increase. Un-
less you hold the price line it iz go-
ing to affect the national projects
‘themselves, because if it is left like
‘that this price mechanism itself may
‘be useq by the private sector as a
lever to sabotage national projects in
the public sector. That is why, as
far as the Communist Party is con-
cerned, again and again we are rais-
ing this question, vehemently, of hold=
ing the price line. When we raise it,
‘the hon. Finance Minister immediate-
'y retorts saying that we are getting
angry, we are touchy, we are provok.
ed and all that. Of course, the zame
is the case with him. He also gets
angry. The only difference js that he
gets angry when the question......

Mr, Speaker: Is he also a Commu-
nist or the hon, Member is also a
‘Congressman?

Shri Umanath: He iz a part of the
‘House.

Mr. Speaker: Both have a common
-character.
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Shri Umanath: We have a common
character, but there is also a differ~
ence in that common character. When
certain things are said he gets angry.
We get angry the moment he denies
the existence of price increase, and
when we insist that there is profit in-
crease he gets angry. That is the
difference. The difference is between
profit and price. I am proud to tell
you that our anger is in favour of the
common man and his anger is in
favour of profiteers and speculators.
We are ashamed of such anger on his
part and we are proud of thiz anger
on our part.

Now 1 come to certain of the past
happenings as far as this project is
concerned.

Mr. Speaker: I am the wictime
equally of both the anger.

An Hon, Member: You are not the
target.

Mr, Speaker: But I am the victim.

An Hon. Member: It passes through
you; it does not touch you.

Shri Umanath: When the original
estimate of Rs. 68 crores was revised
to Rs. 94 crores, one of the main rea-
sons given was that the estimates of
Rs. 68 crores was thoroughly an under-
estimate. That is what is alleged.
Why? Because the consultants gave
them such an under-estimate.  Who
were the consultant? They were from
the United Kingdom, Why did they
give such anp under-estimate of Rs, 68
crores—the difference between Rs. 68
crores and Rs. 94 crores is very big.
The Government admits that the con-
sultants who were appointed did not
know anything of lignite mining. That
is a wonderful act of the Government,
appointing a consultant who, they ad-
mit, did not know anything about lig-
nite mining. Why were the appoint-
ed

Sir, as far as lignite mining in this
world is concerned, we know that East
Germany or the German Democratic
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Republic and North Vietnam are deal-
ing with this, All technical experience
could have been taken from them.
Why was it not taken? Where they
approached? Why were these consul-
tants, who did not know anything, ap-
pointed? I have a strong suspicion
whether it was political bias that
came in the way at the time of ap-
pointment of the consultants. I would
like to tell this Government at this
juncture, if it was political bias that
came in the way, that crores of our
people who restrict their consumption
and pay taxes to the Government are
not doing so and their taxes are not
meant for paying and satisfying the
political bias of the Government as far
as building up of our national projects
s are concerned. Secondly, on taking
decisions Government take such a
hell of a lot of time that we lose a
lot of money. For example, certain
specialised equipments were required
for lignite mining ang the Govern-
ment took a lot of time to take a de-
cision, and by that we lost Rs. 11:4
crores. So also, for the briquetting
plant Government received the tend-
ers in December 1959 but the Govern-
ment accepted the tenders only in
March 1961. Because of that, the esti-
mate rose from Rs, 11 crores to 20
crores. I would like to know whether
the money that is paid by the public
and the sacrifice they make is meant
for thig intelligence of the Govern-
ment. Fine intelligence it is! We
have to appreciate it. But it is too
precious a commodity for a poor coun-
try like India. That intelligence may
flourish in a lavish country like Ame-
rica, but not in a country like ours.

Mr. Speaker: The hon. Member
thould excuse me because I am inter-
rupting him when he is discussing the
intelligence. I have to convey to the
House that there is a luncheon by the
President today. Because this is the
first luncheon by the President, matu-
rally, all the Ministerg have a desire
to attend it. So, for some time at
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least, it will not be possible for all
Ministers to remain here during lhe
discussion. Therefore, they wanted
the permission of the House to be ab-
sent during the lunch period. Of
course, the Parliamentary Secretary
would be taking down notes on be-
half of the Ministers. I have agreed
to that and, I hope, the House would
have no objection to it.

Shri Hem Barua (Gauhati): We
can also adjourn for an hour.

Mr, Speaker: We are not adjourn-
ing. The hon. Member might conti-
nue his speech.

Shri Umanath: Coming to the ques-
tion of oil, as far as oil exploration
in the Madras coast is concerned, I
would like to make out a point, In the
22nd report it was stated bn the basis
of the report- of the Soviet oil experts
that between 1956 and 1961 one of
the tasks was to carry out geological
and geo-physical investigations as
well as drilling to a small extent in
the Gangetic Valley, Cambay area
and Madras Coast. Now, as far as the
Madras coast and Cauveri basin is
concerned, we find that no drilling has
taken place so far, and we do not
know the reason for that. On the
other hand, as far as the Government
is concerned, we find it is not enthu-
siastic about drilling operations and
other things in Cauvery basin in Mad-
ras. It-is silent, and we would like
to know the reasons for that I am
saying this because we do not get in-
formation when we put questions spe-
cifically on this; we get only too gene-
ral information, or we do not get it.
The public feel that there are bright
prospects of getting oil and if the Mi-
nister is silent a suspicion is created
in the minds of the public. So, to
avoid that suspicion, I would request
the Government to immediately un-
dertake drilling operations. Secondly,
1 would like the Government to pub-
lish the seismic reports in full so that
either the public will understand the
delay, if the delay is justified, or the
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of the public.

Coming to the question of refineries,
-2 demand is being made in various
parts of the country for the establish-
ment of a refinery in the south. If a
refinery is establisheq there, a lot of
<coal will be saved, wagon shortage
will be relieved to a small extent and
further, if oil is struck in the Cauvery
basin area, the establishment of the
refinery and the steps taken earlier
will come in handy at the time when
the oil is struck as there will be a
ready refinery at close hands. At
least there we must learn the lesson
from Saurashtra. When oil wag struck
in Saurashtra, on which negotiations
took place with the foreign companies,
the foreign companies adopted the
tactics of pressurising the Govern-
ment and because of that there were
some difficulties for us. This difficul-
ty we can very well avoid, and it is
from this angle that I demand that
the question of establishing a refinery
in the south may be taken in hand
immediately.

Coming to the question of geologi-
cal survey, my impression is that
Government is after finding out big
things, big findg on which certain big
projects can be taken up. If this is
the attitude of the Government, it
will affect large parts of the country
which are backward areas. For ex-
ample, in reply to a certain question
which I put, it has been stated that
there are so many reports that iron
ore is found in which the iron content
is 24 to 40 per cent. If that is true,
my request is that in such places
where small finds are there, Govern-
ment should take up the work; they
should not wait for big projects. If
there are big finds, let them take
them up, but small finds should also
be taken up to supplement the big
finds. If there are small finds in back-
ward areas, they should be exploited
for developing the small-scale indus-
tries. .

1245 hrs.

ISHrRr MuLcHAND Duse in the Chair]
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Finally, I come to the question of
prices which is important. I would
like to mention here that the other
day when the question of prices came
up the performance of our hon. Fin-
ance Minister and his deputy was un-
becoming of responsible persons. That
is what I would like to emphasize
because a match box was shown to
us or thrown at us. This question of
rise in price comes up in the case of
projects also. When the question of
price came up during the budget de-
bate a match box was shown to wus.
Yes ,if the chaprasi of the hon. Fin-
ance Minister goes to purchase a match
box, he may get it for six naye Paise.
If the Deputy Finance Minister, Shri-
mati Tarkeshwari Sinha, goes to the
bazaar, she may get a match box free
also—it will not be a magic box; it
will be a match box which she gets.
But we are not Deputy Ministers. A
common man is not a Deputy Minis-
ter. She may get it free, but we will
not get it free. We will not. Most
probably, a 5*nP match box was pur=-
chased for 6 nP. I do not know, it is
possible. I am raising this here be-
cause I can understand disgraceful at-
titude, as far as the Deputy Minister
is concerned, because she does not
know, she has not experienced the
popular mavement, the peoples’ minds,
the agonies and pains of millions of
middle class families trying to adjust
their budgets because of the rise in
prices following the levies announced
in the budget; she does not understand
their sentiments because she has mno
experience about the movement of the
people, their ideas, their sentiments,
but T cannot understand how the hon.
Shri Morarji Desai can be playful like
this,

Shri K. D Malaviya:
to oil.

Shri Umanath: Because the prices
have risen. He knows it. H's deputy
also knows that the prices have risen
Here I am going to read from the
Times of India dated the 14th, that is
day before yesterday, where it is stat-
ed that an all-round increase in prices
was noticed in the Delhi markets last
fortnight and the rise was generally

Let us come

-
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attributed to the heavy imposition of
taxation. It furher says that cotton
goods and cotton yarp particularly
marked up. 1 am mentioning all this
to show that it is a well-known faet.
and the Minister, his deputy and the
Government know, that the prices
have risen and yet they come here and
deny it to the entire House, to the en-
tire country, by saying that there is
no increase in prices, Is it not chica-
nery, unheard of chicanery, on the
part of the Minister to have denied
the existence of the rise in prices
which is there for everyone to see? I
say it is chicanery and irresponsibility
of the highest order and effrontery on
the part of the Minister to tell us so
e when people are suffering and strug-
giing to adjust their budget, which
they find it very dffiicult to manage,
because of the sudden and heavy r'se
in prices. I can very well understand
the Finance Minister admitting that
it is true there is a rise in prices and
then saying the reasons are such and
such and “we are going to take such
and such steps to remedy them”, but
this sort of playfulness on the part of
the Government and the Finance Mi.
nister in dealing with the problems of
the people must be stopped here and
now. The hon. Finance Minister....

Shri K. D, Malaviya: Let us come
to oil.

Shri" Umanath: 1 will speak on
mines and oil as well as on the gene-
ral questions arising out of that. The
Finance Minister had stated the other
day that we will be meeting the fate
deserved by us. Yes. What are the
lessons of the general election? The
lessons are that the Congress Party
came out with a reduced majority.
That is what the people have done;
they have reduced the majority of
Congress. And our strength has been
increased from 29 to 34 today. This
is the lesson of the general election,
and if the hon, Finance Minister says
that this is going to be the indication
of the future, well I accept that
future indication and I accept the
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future fate which will be, after some
time, the day will not be far off when.
the Finance Minister will be put
here in the opposition, and that too to
one of the back benches, and comrade
A, K. Gopalan and others will be
there in the ministerial benches. That.
time will not be far off.

So, 1 will repeat at the end that the
Minister should be frank and honest
when dealing with the problems of
the suffering and teeming millions.
and must be prepared to admit when=
ever there is any rise in prices. He:
should be responsible enough when
making statements on issues like rise:
in prices as the difficulties of the peo-
ple is not a jesting question. All these-
things must be stopped and proper:
action should be taken at an early
date.

Shri Kamalnayan Bajaj (Wardha):
Will that verdict be by bullet or bal=-
lot?

Shri Umanath: It will be by ballot.
If the verdict of 1962 is a verdict of
the bullet, then my verdict will also
be a verdict of the bullet. But if the
verdict of 1962 has been a peaceful
verdict; by the very o same peaceful
verdict, the Finance Minister will be
here and our people will be there.

Shri P, C. Borooah (Sibsagar): Mr.
Chairman, Sir, I congratulate the hon.
Minister of Mines and Fue] for the
various achievements he has been-
able to bring out in the various sec-
tions under his Ministry. From the
Report of the Ministry circulated to us
it has been found that in 1960-61 the
total production of coal in the country
was 54'6 million tons and the produc-
tion in 1961-62 remained almost at
the same level, Out of this 54.6
million tons, the private sector has
raised about 44'5 million tons while
the public sector hag raised only about
9 million tons.

The target for coal production in
the Second Plan was 60 million tons.
So, there is a gshortfall of about 6 mil-
lion tons. While the private sector
collieries fulfilled their quota of pro-
duction, the public sector has failed
to do so. I do not know how the hon.
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Member who just preceded me feels
about this. We are moving more on
an ideological approach and not so
much on a practical approach,

The requirement of coal at the end
of the Third Plan is placed at 95 mil=-
lion tons.

The target for Coal production in
the Second Plan was about 60 million
tons and there is a shortfall of about 6
million tons, While the private
sector collieries fulfilled their quota
of production, the public sector collier-
ies could not do so, The requirement
of coal at the end of the Third Plan
is about 95 million tons. This is
exclusive of 2-5 million tons required
for the projected fourth steel plant at
Bokaro, Compared with the perfor-
mance of the Second Plan, this target
of 95 million tons will be found to be
very ambitious. This means additio-
nal production of 35 million tons over
the target of 60 million tons in the
Second Plan and about 41 million tons
in terms of actual production that we
have reached in the Second Plan.

If the collieries of the public sec-
tor cannot achieve their targets and
the private sector is not allowed to
expand, there will be considerable
shortfall and as a result the country
will be confronted with serious diffi-
culties. It is, therefore, necessary that
the target for coal production in the
private sector should not be fixed
only to commensurate the past output
but they should also be given scope
for further expansion. This is more
so when the Government is thinking
of raising the target of coal produc-
tion in the Third Plan to about 110
million tons.

It is estimated that while the pri-
vate sector programme will involve
a capital outlay of Rs. 60 crores with
a foreign exchange component of
Rs, 38 crores, the capital to be invest-
ed for additional 20 million tons in
the public sector will be Rs. 103 crores.
It is a well known fact that the coun-
try’s resources are very strained and
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it should be our duty to see that the
best use is made of our available re-
cources. Viewed in this context, 1
think, the private cector should be
allowed to expand to the maximum-
extent.

Secondly, merely increasing the-
coal priduction will not solve our pro-
blems. The inadequacy of transport
is also to be removed. The question
of inadequacy of transport comes up-
before this House almost every al-
ternate day. When a question is put
to the hon. Minister of Mines and
Fuel, he would say helplessly that it
is the Ministry of Railways which has
failed to transport the coal to the in-
dustries. Again, when the question is
put to the Ministry of Railways, he
will say, ‘“My railway is capable of
carrying all the coal that is available
to it.” As a result of this our Minis-
ter of Industry had to play the part of
a helpless onlooker and we, the Mem-
bers, get bewildered. This sort of
thing should not be allowed to conti-
nue and something should be done so-
that we can get our transport facili-
ties enhanced.

1t is also suggested that the indus-
trie; situated far away from the coal-
bearing areas might be encouraged to
use furnance oil. But the cost of
furnance oil as comapred to coal is
very high on account of the high
Central tax. Besides, changing the
machinery to enable them to use fur-
nance oil in place of coal is also a
costly affair, Yet, as a measure of
inducement to make the industry go
for the use of furnance oil, the duty
on furnace oil should be abolished.
This may save coal for these indus-
tries which need coal most.

The qulity of coal gvaliable in Assarr
is of a very inferior quality, particular-
ly that coming from the Khasi Hills.
They are all surface coals and are
available only in powder form. This
coa]l has been thrust upon the tea in-



4707 Demandsg

[Shri P. C, Borooah]

dustry and the industry fails to heat
‘up the machinery to proper tempera-
tures as a result of which the quality
-of tea gets deteriorated. May I request
the hon. Minister to take some steps to
improve the quality of Assam coal
.either by establishing some coke oven
factories or some coal washeries in
the coal-bearing areas of Assam?

Regarding price, while there was a -

revision of price last year for coal pro-

~duced in all regions of the country,
Assam coal was left out. In Assam
“the policy of ‘lower the quality of coal
the higher the price and vice versa’
is, I think, still followed. The Khasi
.coal though the most inferior coal
s the most costliest. At the same
time, pilferage and loss in transit
are also the highest there. So, 1
-say that the hon. Minister will look
into this matter also and see whether
it is possible to rationalise the price
of Assam coal.

The Survey Reports say that there
is a huge deposit of high quality coal
in Gare Hills in Assam. Only on
account of no transport the area has
not been worked so far, May I re-
-quest the hon. Minister to take up
this 'matter with the Railway Minis-
try and see that a railway line is ex-
tended up to the foot of Garo hills
and take other necessary steps to
open this area and make the produc-
tion of coal go ahead to cope with our
-demands?

Now coming to oil, the consumption
of oil in our country is extremely low.
It is only four gallons per head per
annum against 16 gallons per head
per annum in Ceylon. We are much
behind even of Ceylon. It is 53
gallons in Japan, 162 gallons in the
‘UK and about 663 gallons in USA.
‘With the progress of industrialisation
it will keep on increasing and accord-
ing to the estimate given in the Third
“Plan it is likely to go to the tune of
12 millon tons. It was 7 million tons
-at the end of the Second Plan. But
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the latest indictions are that the re-
quirement may be more than this.
The requirements in 1961 were 823
million tons. According to the Oil
Advisory Committee’s Report the re-
quirements will be bout 14 million
tons in 1966. This excludes the
products consirmed by the refineries
themselves and the quantity lost in
the process of refining which is esti-
mated at about 8 per cent of the re-
quirement will mean another one
million tons, Thus altogether it will
be about 15 million tons that will be
necessary in 1966. As against the
demand of 15 million tons our refining
capacity today is about 11 million tons
and so there will be a shortfall of
three or four million tons.

Regarding exploration and produc-
tion of oil, it is being undertaken by
two agencies. One is the Oil and
Natural Gas Commission and the
other is Oil India Limited which is a
joint venture of the Assam Oil Com-
pany, the Burma Oil Company and
the Government of India. Although
much has been achieved by the Oil
and Natural Gas Commission, the
actua] results are not up to the ex-
pectations . Even today the Commis-
sion does not have a correct idea of
production potential of the different
regions bearing oil, Nor has it work-
ed out a detailed cost pattern for the
various fields.

The estimates of production poten-
tial of Cambay were originally put as
23 million tons and now it is reduced
by one third. The fact that drilling
operations have been slowed down
gives the impression that this field is
not as promising as was expected ori.
ginally.

13 hrs.

The potential of Ankleswar area is
even NoOwW a mere guess, estimates
varying from 20 to 40 million tons.
As per the Ministry's Report, 36 wells
in this area have been drilled up to
the end of March 1962. Out of these,
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27 wells have been found oil-bearing,
two dry and the rest are being tested.

In Sibsagar-Rudrasagar area in
Assam, only 4 wells have been drilled,
of which one has been found dry and
the other three are under test.

Here I am sorry to state that the
il and Natural Gas Commission,
which went to Assam to work the
Sibsagar-Rudrasagar area in 1956, the
year of its inception, have not come
up to the expectations and I would
like to draw the pointed attention of
the hon. Minister to its slow progress
there.

The Oil and Natural Gas Commis-
sion's entire working in Assam lies
within my constitutency, Sibsagar, and
the wells drilled there are situated
within a couple of miles from my
house, The working of Rudrasagar
‘Well No. 1 can be seen sitting from my
house. As such, it is only natural
that I can possess some direct know-
ledge of the working of the Oil and
Natural Gas Commission in Assam.

25 miles away from this area, that
is the area of the Oil and Natural Gas
Commission, 0il India Limited is
carrying on its exploration work and
also production. Though Oil India
Limited started work only about a
couple of years earlier than the Oil
and Natura] Gas Commission in
Assam, the Oil India Limited has
drilled about 130 wells in Nahorka-
tiya, Hoogrijan and Moran  area,
against the Oil.and Natural Gas Com-
mission’s four wells—three complete
and one under operation, Of the 130
wells, about 85 are oil-bearing, about
ten are gas wells, fifteen are dry and
the rest are under test. Not only this,
the field has already started produc-
tion, and produceed more than 2 mil-
lion barrels of oil, out of which 25,000
barrels have been transported to
Gauhati Refinery, I admit that Oil
India Limited have at their command
experienced men and equipment which
the Oil and Natura] Gas Commission
do not have. But the Oil and Natural
Gas Commission has also Russian per-
sonnal as experts in different phases of
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its work and is also in a position to
get help from the USSR, as well as
in supply of materials, An examina-
tion as to the cause of this slow pro-
gress is to be made, ang I suggest that
a Committee be appointed for this
purpose.

A review of the various organisa-
tions in the field of oil exploration,
exploitation and development, namely
the Oil Indian Limited, the Oil and
Natural Gas Commission, the Indian
Refinery Limited and the Indian Oil
Company Limited, discloses that there
is lack of co-ordination between them-
selves. Again, there is very little
contact between the Oil and Natural
Gas Commission and its staff in the
fields, and there is np decentralisation
of authority. The headquarter of
the Oil and Natural Gas Commission
is situated in Dehra Dun, while its
activities are mostly in Gujarat and
Assam. The hearquarters should be
nearer to the place of activity.

Shri S, M. Banerjee: (Kanpur): It
should be in U.P.

Shri P. C. Boro®ah: No, it should
be in Assam, and I will tell you
why it should be in Assam  Sevegty
years ago if it was possible for a Bri-
tish company to explore oil and set up
a refinery in one of the farthest cor-
ners of the country and in g difficult
terrain, I do not understand why the
headquarters of the Qil and Natural
Gas Commission cannot be shifted to
Assam. This, I consider, will bé' in
the fitness of things and will go to
honour a Statewhichis the only pro-
ducer of 0il in the country for the iast
s0 many years, and at a ¢ime when
these modern techniques were not
known to the world. I hope the hon.
Minister will be good enough to con=
sider this aspect of the question also.

The Indian drilling staff is doing a
good job, but the Indianisation of the
drilling personnel is not being pursued
vigorously, There appears to be no
keenness on the part of the Russians
to train Indian personnel for replace-
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ment. It is reported that even detail-
ed drawings of the Russian rigs and
their maintenance intricacie; have mot
been made available to the Indian
engineers. This is very unfortunate.

It is still pointed out that the Cen-
tral Government had set up a refinery
in Assam mainly on considerations of
regional development and it was not
feasible purely from the econimic
point of view, ‘This iz an entirely
wrong view. When the feasibility of
transporting and distributing oil thr-
ough products pipe lines has been
established and the product pipe line
from Gauhati to Siliguri, that is a
second pipe line to run parallel to
the crude oil pipe line, another from
Siliguri tp Barauni, Barauni tp Cal-
cuttzg and Barauni to Delhi are under
consideration of the Government to
lay, the one refinery at Gauhati or
near the oilfields at Nahorkatiya, ins-
tead of the two refineries, would have
saved the country crores and crores of
rupees,

garding the dispute in the rate of
royalty payable by Oil Indian Limited
and the Assam Oil Company to* the
Assam Government, the earlier it is
polved the better for the country.
There is no justification why without
any consultation with the State Gov-
ernment, the royalty it was getting
traditionally was decided to be reduc-
ed from Rs. 7 to Rs, 4 per ton. The
Assam Government stands on a strong
ground in demanding its old rate of
royalty. The abrupt reduction in the
royalty on oil produced in Assam by
gbout 40 per cent has inevitably dis-
turbed the implemenation of the de-
velopment plans in the State.

Hence I hope that the hon, Minister
will be pleased to give consideration
to all these suggestions of mine and
do something to see that the produc-
tion of o0ils is not disturbed. With
these words, Sir, I thank you for giv-
Ing me this opportunity to speak.
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Shri Hem Barua: I wanted to con-
gratulate Shri K, D. Malaviya—but
unfortunately he is not in his seat—on:
his elevation to the rank of Cabinet
Minister, because that shows the im-
portance of the department over which
he presides.

Shrimati Renu Chakravartty (Bar-
rackpore): All of them are having
Iunch,

Shri Hem Barma: Is that so? But
then I want to offer a few criticismy
about the working of his Mimsiry,
particularly about the working of the
Oil Refinery gt Gauhati,. When this
Oil Refinery was inaugurated on the
1st of January by the Prime Minister
it was welcomed all over the country
as a symbol of the resurgence of India.
Because, we want the public sector in
oil to prosper in the interests of our
country, in the interests of our nation
But somehow or other this Oil Refi-
nery at Gauhati is mot having just
teething troubles—it will be wrong to
say so—but at present it has founder-
ed on high rocks, and there is a bottle-
neck there.

From the very first the whole thing
was planned in a wrong way and with-
out having any eye to future of the
refinery, and that js why it has come to
a deadlock today. The original estl-
mate for the refinery was Rs. 11 crores,
and Rumania agreed to pay half of the
capital cost, which comes to Rs. 5'3
crores, But all of a sudden this capital
cost of the refinery rocked up to Rs. 18
crores, and no reason was advanced by
the refinery authorities as to why it
happened like that. And when it
rocketed up to that high figure, i1
even amazed the Rumanian experts
stationed at the refinery site.

What happened to the refinery? It
worked only for g few days, I woul®
say, and during those it suffered a
loss in the running cost to the tune
of Rs. 48 lakhs, If you spread that
amount over a year, I am afraid it
would come to a loss in the running
cost to the tune of Rs, 2 crores by
the end of the calendar year.
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And when I say that the whole
thing was planned in a bad way, 1
have reasons for saying so. The
refinery has three units: the crude
distillation wunit, the kerosene refin-
ing umit, and the coking unit, Withe
out completing the two other units,
the coking unit and the kerosene
refining unit, the Government was in
a haste to commission the crude dis-
tillation unit. This is an elementary
compulsion of science that without
the completion of the other two
units, the refinery cannot function. I
quote from the Eastern Economist.
It has pointed out like this:

“Probably they have been
aggravated by the commissioning
of the distillation unit of the
refinery somewhat in haste and
the slightly delayed completion of
the kerosene refining and the
coke processing units.”

The crude oil processed in the crude
distillation unit is a semi-processed
product, It is further processed in
the kerosene refining unit and the
coking unit, Without the coking
unit and the kerosene refining unit
being ready, how can the crude dis-
tillation unit be commissioned, I do
not understand. It was done im
haste possibly because of the impend-
ing elections. It pains me to say like
that, But, it gives an impression like
that.

What about the refinery? Excise
duties are top be collected against the
estimated ecapacity of the refinery.
The excise duties are computed to be
Rs. 3.96 crores against the estimated
capacity of the refinery. Only a
sum of Rs, 30 lakhs has been so far
collected up to the 30th of March
That is what has happened. The
refinery is suffering from a dead-
lock, I have said like that before.
With the progress of work or the
type of work that the refinery is
showing today, would it be possible
for it to enable the Government to
collect the estimated excise duties?
What about the refinery itself? It is
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a 18 crore plant. If you take interest
on the capital cost to be 2.5 percent,
the rate of recovery must be at the
rate of 140 apnually, Add to that
Rs, 4 crores to be spent as price of
the crude and the transport charges;
add to that Rs. 56 lakhs, being 2 per
cent as maintenance cost on the
refinery; adq to that Rs. 18 lakhs,
salary for the staff. It comes to Rs, 6
crores, At this rate, when the refl-
nery has suffered a loss of Rs. 48
lakhs in the course of a few days, do
you mean that it would be able to
recover Rs. 6 crores plus enable the
Government to collect the excise duties
to the tune of Rs. 3.96 crores?

The refinery has a pet slogan. The
pet slogan is, the B.O.C. did not
complete the pipe line in time. There*
is a slogan like that. I can quote
from a statement made by the
General Manager of the refinery
that even before the B.0O.C. completed
the pipe line, the General manager
had a storage of 13,000 tons of crude
oil, which could not be refined.
The B.0O.C. completed the pipe line on
the 26th April and crude oi] started
flowing. The refinery stopped work
completely from the 28th April

Then, there is the charge levelled
against the Railways for their failure
to transport crude oil from the
Naharkatiya oilfields, The Publicity
officer of the Railways issued a state-
ment on the 25th of March, as far as
I remember and there, he has dis-
counted it The Railways had made
the supply in time: that is what he
says, Then, he politely suggests that
it is the Refinery authorities that
failed to clear the tank wagons in
time on account of which they had to
pay demurrages. I would like the
Minister to find out from the records
what is the amount that the refinery
authorities paid in the shape of
demurrages. This is how the refinery
is working in Assam,

There are other charges also. I
would say that the whole thing is in
a bad rut. This is a public sector
venture. When I offer these criticisms,
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I offer these criticisms not with any
animals, but because I believe in the
prosperity, in the welfare of public
sector ventures, What happens there?
‘There is a sort of coterie, Besides, I
will say this, It produces high speed
diese] oil. But, then, there was no
arrangement for testing the high
speed diesel oil and therefore it
could not be marketed. Here is a
refinery that does not have a gadget,
a type of a variable compression
engine to test the motor gasoline
that it produces, Therefore, on occa-
sions, the refinery people have to run
to the private sector for advice I
want to know from the Government,
why is it that the Rumanian experts
JStationed at the refinery were mnot
consulted. Why is it that the Indian
technicians who had had training in
Rumania are not consulted? Why is
it that these elementary things neces-
sary for a refinery, like a gadget to
test the octane number of motor
gasoline, or arrangement for testing
high speed diesel oil and all that
are not arranged there? I do not
understand this.

It has gone out of production
completely. People say that produe-
tion cannot re-stari before June We
are having a white elephant, it
seems, Why is it so? People say
that there is a coterie there—a sort of
an official coterie, and that has creat-
ed a certain amount of resentment
against these people. Would you
believe me if I say that there are
high officials connected with the
refinery who enjoy double and treble
promotions in the course of 3 few
months? I have nine such names
with me and if necessary, I can put
them on the Table of the House. I do
not understand how efficient they
are to deserve double pro-
motions and  treble  promotions
in the course of a few months. An-
gels would not have been promoted
like that if there is a svstem of pro-
motion in heaven. My knowledge of
the heavenly order is limited.
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The Indian Oil Company Ltd. was
entrusted with the marketing of the
produce of the refinery—another pub-
lic sector venture—in the five dist-
ricts south of the Brahamaputra. It
could not market the produce be-
cause the produce was not available.
What happened? People had to go to
the Assam Oil Company for supply.
People are losing their faith, their
confidence in another public sector
venture because of the failure of the
Oil refinery. There is something rot-
ten in this oil refinery. There is
something rotten in the State of Den.-
mark. I would request the Govern-
ment to order a high-powered probe
into the working of the refinery. When
I say like tlat, I say in the interests
of the refinery, in the interests of our
country, in the interests of the public
sector.

Coming to the Cambay oilfields, I
remember on the 9th of September,
1958, the Minister Shri K. D. Mala-
viya came out with an announce-
ment—a bold announcement—that
after a long search and deep drilling,
the Government have been able to
discover an oilfield in Gujarat—all
sorts of beautiful things. What about
the progress of the work in the oil-
fields in Gujerat? The progress of
work there is slow and sluggish, I
can quote from the Member, Produe-
tion of the Oil and Natural Gas
Commission. He, wrote a letter on
24th Aupgust, 1961 to the Director in
Cambay, to the Director in Ankles-
war. There, he has brought out cer-
tain charges against the working of
the oilfields. For instance, Oil well
No. 9 in Ankleswar took 73 days to be
drilled and tested whereas the Assam
Qil company, during a week, does
double the drilling that is done by

‘the 0il and Natural Gas Commission

in Ankleswar and Cambay, When I say
so, I do not say that the private sec-
tor should be encouraged. I say this
only because of the fact that I am in.
terested in the public sector. I want
our oil exploration work to go on
smoothly. I know that oil explora-
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tion depends on chances and on op-
portunities, It is just like a game of
begatelle. You have to depend on
chances. Yet then why should they
take 73 days to drill an oil well?
Again what about the shifting of the
rig when one oil well has been dril-
led? 7 It takes an inordinate time to
shift it from one site to another.

As regards the capacity of ¢il in the
oil-fields at Cambay, that capacity
has not been assessed as yet. I am
at a loss to find what the actual posi-
tion is. Mr. Nikolai Kalinin comes
out with the announcement that 30
million tons of o0il will be available,
while Mr. A. N, M. Ghose of the Oil
and Natural Gas Commission comes
out with the statement that 20 mil-
lion tons will be available, and Shri
K. D. Malaviya comes out with the
statement that only 10 million tons of
o0il will be available in Cambay. What
is the actual quantity of oil that is
likely to be available from the oil-
field at Cambay? Nobody knows.
The Russian expert quotes one figure,
while Mr. A. N, M. Ghose gquotes an-
other figure, and Shri K. D. Malaviya
quotes yet another. We are quite in
the darkness about it.

Now, 1 would say a .few things
about the oil companies in our coun-
try. There are the Western oil com-
panies in our country, and there has
been an attempt on their part to
spread their tentacles as deep as possi-
ble into our body. Here are the »il
companies that have their Tefineries.
Sir, . you would be taken aback that
the agreement with them is an old
agreement, jt is twelve years old, but
according to that agreement entered
into between these oil companies ‘and
the Government of India, the terms
and the conditions give them such ad-
vantages as no foreign industry in
India enjoys; the terms and condi-
tions give them advantages that no
refinery in the world enjoys. That is
the type of agreement with them. We
have given them an assurance of not
nstionalising them for another 25
years, and that is why whenever our
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Government approach these compan-
ies for certain concessions, it Is a
startling fact to find that they make
counter-proposals; here is Burmah
shells for instance, who always make
counter-proposals, counter-proposals
for permission to expand their refin-
ery capacity., That is what has been
happening in our country, and we
have failed to see that these Western
oil companies, these oil monoplies,
trim their sails according to the na-
tional needs of our country: That is
what is not happening.

Now, about the oil royalty, my
hon. friend Shri P. C. Borooah has
made mention of that already. This
issue or this problem has been hang-
ing fire for a long time between thee
Government of Assam and the Union
Government. The Union Govern-
ment entered into an agreement with
the Oil India Limited, but I am sorry
to say that here is a Government that
did not have the courtesy to consult
for a moment the Government of
Assam, but entered into an agree-
ment directly with the Oil India
Limited. I say so because the inter-
ests of the Assam Government also
are involved there. ‘This royalty on
the well-head prices was Rs. 7-2 per
ton before, and now it is Rs. 48 per
ton. According to this, the Assam
Government are losing to the tune of
Rs. 60 lakhs.

Now, here is the Assam® 0i] Com.
pany that comes forward with a very
queer argument. The Assam Oil
Company says that these well-head
prices obtainable at Naharkatiya
ought to apply to the Digboi oil- fields
because the Digboi oil-fields are only
20 miles away from the Naharkatiyva
oil-fields. Why is it that the Union
Government cannot tell the Assam
Oil Company that this would not
apply in that case because of the rea-
son of proximity of the fields? They
have failed to do that.

Now, 1 come to the contracts with
the ENI of Italy and with the Bur-
mah Shells of Britain, for instance.
We were taken aback when the Min-



4719 Demands

[Shri Hem Barua]

ister refused to divulge the terms and
conditions of these contracts with
these foreign firms. We are interest-
ed in knowing them only because of
the fact that Government have accep-
teq the recommendations of the
Damle Committee, and we want to
examine the terms and conditions
entered into with these foreign com-
panies with a view to find out whether
the recommendations of the Damle
Comimttee, accepted by Government,
are implemented or not. We are inter-
esteq in the implementation of our
national policy. But what happens? I
brought forward a privilege motion
on this.

Shri N, N. Patel (Balusar): May I
point out that the hon. Member is not
standing near his seat but in the aisle?

Shri Hem Barua: I am sorry. Ina
moment of exuberance, I have slipped
out of my den. I hope you will ex-
cuse me.

Shri Warior (Trichur): But he will
not lose his moorings.

Shri Hem Barua: I shall not lose
my moorings. In a moment of exub-
erance, I have slipped out of the well.

Shri Hari Vishnn Kamath (Hoshan-
gabad): The hon. Member is audible
from there also.

Shri’ Hem Barua: My objection is
this. Why should Government not
disclose the terms and conditions of
the contracts entered into with the
ENI of Italy—because it is a Rs. 50
crores contract—or with the Burmah-
Shells of Britain? As I have said, we
want to examine these terms and
conditions vis-a-viz our national
policy on oil. This is all that I would
like to say about oil.

Now, I shall say a few words about
coal. I have said often that the Gov=
ernment have not put their heart into
the coal crisis that is facing he coun-
try today. The First Year of the
Third Five Year Plan has been was-
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ted, and Government have done no-
thing possibly to pull the industry oui
of the morass that it has landed it
self into. Now, these steel plants are
not working in full capacity. If the
steel plants worked in full capacity,
the coal crisis would be different in
dimension; there is no doubt about it.
If the coal crisis is solved, this would
not only accelerate the progress of the
industrial sector of our economy, but
it will also contain the expanding spi-
ral of prices. I hope and trust that
efforts will be made to solve this coal
crisis, for, there are always paper tar-
gets offered to us, and production in-
creases are in terms of statistics offer-
ed to us; after all. paper targets are
only paper targets. But Government
have not been able to solve the coal
crisis that the country is faced with
today.

I would request the hon. Minister
incharge to do one thing, because
there is a habit with this Ministry to
shift the blame on to the railways.

Shri Hari Vishnu Kamath: Passing
the buck! :

Shri Hem Baruwa: They say that
there is transport deficiency in this
country, and, therefore, coal cannet
be transported, But I would say that
Shri Swaran Singh who was so long
the producer of coal has now become
the carrier of coal. And I would re-
quest Shri K. D. Malaviya to contact
Shri Swaran Singh to see that great-
er co-ordination is effected between
these two Ministries.

I know also of another thing. 1
have read the valuable article written
by the Chairman of the Railway
Board. According to me, he has lost
no time to prove that the railways
have complied with the transport al.
lotments made to them so far as coal
is concerned, and he says That
inland water transport is not properly
utilised, That is why he says in that
article that was published in The
Statesman. 1 would request the hon.
Minister to see that the coastal ship-
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pers and the road transport are offer-
ed better facilities for transport of coal,
so that Government might not go on
saying times without number that it is
because of the transport deficiencies in
this country that the coal crisis exists.

May I just read out g sentence from
the Eastern Economist? The Eastern
Economis; has made a suggestion, and
that suggestion has been made off and
on in this House, and that suggestion
is this:

“One sure method of breaking
the coa] transport bottle-neck, of
course, is allowing for g year or
two the export industry in western
and southern India to import high-
grade coal from the rupee payment
countries.”.

This is a valuable suggestion. But
this suggestion has been dismissed
summarily by Government for so
long, without any reason. I would
request Government to see if this
suggestion cannot be implemented in
the interests of industry, because it
would not only accelerate the progress
of the economy of the country but at
tl_!e_ same time contain the spiral of
rising prices.

Shri Bhagwat Jha Azad (Bhagalpur):
I join my hon, friend to my right, Shri
Hem Barua, in congratulating the hon
Minister, through in absentia, on his
fine achievement in having his previ-
ous department coverted into g fuil-
fledged Ministry.

From outside Parliament I and
friends like myself who have seen the
progress of this baby industry can say
that this industry is a matter of pride
for the country. Certain criticisms
have just been levelled against the
refineries in detail with facts and fig.
ures, I am not here to contradict or
champion them, That is for the hon.
Minister to deal with, But I cannot
resist myself from saying that we see
this ofl industry with a sense of grati-
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fication. The Nunmati Refinery, about
which much has been said just now,
has done creditable work in the sense
that it has gone into production and
will be producing 0-75 million tons
Though the loss that has been referred
to just now may be there, the fact
remains that this industry in such a
short while, though sometimes erring
here and there, has made a marvellous
achievement and has given a good ac-
count of itself.

It is good that because the oil indus-
try has got a very important role to
play in the future industrialisation of
India, Government have been in right
earnest and have decided to follow an
integrateq policy regarding tne oil in=
dustry in exploration, in refining and
also in marketing, taking them all in
the public sector. For long this has
been a controversy, public wversus
private. I think by now this country
has given its verdict that such indust-
ries must, by and large be kept in tue
public sector, Therefore, I appreciate
the effort of Government in seeing
that the exploration, refining and
marketing—three important things—
remain in the public sector, and that
an integrated policy in this regard is
being followed.

Coming to the sucess of oil expera-
tion in Gujarat— there has just now
been some criticism about it— is rezliy
a matter of credit that in Anklegwar,
they are pumping out about 600 tons
a day, and we hope that they will be
able to reach the target of 1,500 tons
a day in the near future. It is because
of this that we are going to set up
another refinery in Gujarat with a
capacity of 2 million tons.

We all know about the refinery, at
Barauni. I have the privilege to belong
to that State, Bihar, and have seen the
réfinery at very close angle. We hope
that the first million tons will be
produced in the early part of 1963, and
we are told that the second million will
be produced by the end of 1883, The
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workers in the refinery are also pre-
pared to co-operate tc this end. There
were quite g number ¢f unions there.
Now they have merged together and I
have the privilege to head the merged
union of workers of the refinery at
Barauni, Apart from other friends
who are having a parallel union and
whose aim is non-co-operalion rather
than co-operation, I may assure the
Ministry that my unior. wil! give full
co-operation in achieving full produc-
tion in this refinery.

It is a matter of credit that in such
a short time of five years Government
have established i{hree refinerles, and
they top in the public sector. Thus
they have firmly established this baby
oi] industry in this country.

We are importing at present many
products in which we are deficit like
K. oil, HSD and furnace oil.
When we are able to work all the three
refineries at full capacity, we will be
in a position to save a good amount of
foreign exchange. This will ke an
advantage to us when we compare his
with the private sector. The grivate
sector refineries are remitting their
profits to foreign counties always and
are also importing thei: crude oil. We
will not be in that position of disadvan-
tage It is estimateq that we will b=
able to save about Rs. 120 crores worth
of foreign exchange during the Third
Plan period on account of the produc-
tion of products in which we are
deficit,. This is g thinz which Shri
Hem Barua forgets. He only says that
Ra, 48 lakhs were lost .n tae ref9neries
in the early days. Shri Hem Barua is
not here. But I woul jast cite o' in-
stance and then be will be able to
understand the initial difficulty of a
new industry.

When a new lecturer—Shri Hem
Barua is a lecturer—enters college and
starts lecturing—thig applies to new
Members in Parliamerd as well—the
B0-minute period hangs very heavily
on the lecturer. This is also the case
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with a speaker making his maiden
speech in Parliament. He always lovks
at the clock seeing when e pcrivd is
going to end. Bat that 15 not so sl-
ways. In the same way, though I do
not wish to be a prophet this indus-
try is making headway and I hope it
will continue to do so, Therefore, say-
ing harsh things abou: t'e oi1 indus-
try, as my hon. friend to my right did,
is not justified, As I have said, in a
short period, three refineries have been
set up and they will be able to effect
a saving of Rs, 120 crores and also
produce the products which we are im-
porting from abroad at present being
ourselves in deficit now in regard to
them.

We are also told and this has been.
very prominently mentioned by the
President in his Address—that we are
going to lay pipelines. That will re-
lieve great pressure from the railways
and thereby many a debacle to this
nation will be saved. We are told
that pipelines have already been laid
from Assam to Nunmati. Land is also-
being acquired to have a  pipiline
from Calcutta to Delhi. The pipelines
in Gujarat will also be soon laid to
to transmit the crude oil from the re-
finery in Gujarat. Those are really
creditable achievements, and we hope
very soon this industry will be able
{io give us a creditable record.

It has been said that as a result of
negotiations between Government and
the private oil companies, the reduc-
tion effected in the price has been
mopped up by Government, instead
of being passed on to the consumer.
But I support the stand that this
baby industry should have the money
to function properly and, therefore;
what has been done is justified. It is
good that we are getting—according
to the Damle Committee—abolit Rs. 30
crores under the new arrangement
effective from 1st October, 1961.

With the coming in of the Indian
Oil Company in the field, a healthy
competition has been introduced in
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this industry, and with bulk purchase
by public undertakings and others,
we will be able to get them at a re-
duced prices. :

From all these points of view, I feel
that this baby industry has done good
work and has made good progress. I
congratulate the hon, Minister on his
bringinrg up the baby with affection
and love and with hard labour. We
also hope that public opinion in this
country as well as all sections repre-
sented in the House will give due im-
portance and due encouragement to
this industry because it is very vital
for the success of the Third Plan
which we are executing.

I will refer to one more aspect,
coal. This has become a very contro-
versial issue in this country. We be-
lieve in a socialist pattern of society
and in a welfare State. Previously, it
was said that people should be given
four things, salt, K. oil, a small house
and so on. I must now add another
item, and it is coal. Apart from the
big industries that are suffering in
this industry—their spokesman say
they are suffering—I can say on be-
half of the millions and millions of
people in this country whose homes
and hearths depend very much upon
coal that they are not getting their
minimum requirement of coal, what-
ever may be the reason. So the new
Minister of Mines and Fuel, if he be-
lieves in a welfare State, will have to
provide the minimum quantity of coal
to the millions of people in this coun=
try at least for their cooking, if he
does not want people to go back to
the jungle age and eat uncooked food.

What is the position about coal
now? We are producing about a little
less than 60 million tons; and the tar-
get is Y7 mililon tons. We have still
to produce about 37 million tons in
4 years. But, this is only an estimate.
If you estimate the necessity of the
country, I think, by the end of the
Third Five Year Plan, it will not be
only 87 million tons, but it will be
Between 104 to 108 million tons.
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Therefore, according to the necessity,
we will have to produce much more
than 37 tons, that is about 44 milliod
tons. What are we doing for that? As
I said in my speech on the Railway
Budget, if the transport system of
this country collapses and fails to
carry even 60 million tons of coal,
what would happen if the entire 97
million tons are produced or if this
Ministry tries to produce the maxi-
mum of about 104 million tons of
coal?

I am told that there are 900 wunits
working in the eoal-fields in this
country. Half of them are unecono-
mic and unremunerative. Their land-
lords are sleeping landlords, who are
a8 burden on this country. Other.
landlords have been removed, We are
asking for nationalisation of this kind
of landlord in collieries too. I am
also for nationalisation for argument's
sake. But, what about producing this
target? Even if requisite facilities are
given to the collieries, half ot whom
are uneconomic and umremunerative,
they cannot produce much. There-
fore, it would be futile for Govern-
ment to extend any help to these un--
economic and unremunerative col-
tieries. They can only add a little to-
tneir pockets; they cannot add any-
thing to the production and the ful-
filment of the national target There-
fore, I feel that these collieries, 500
or rather more, should be asked to
wind up their business. They should
voluntarily amalgamate, for which,
I am told, they are not prepared.
Compulsory amalgamation is not fea-
sible; and people like the Swatantras
will shout against nationalisation.
‘What will be the course open to Gov-
ernment? Are we to understand that
Government is going to sink more
and more money in these uneconomic
flelds? Are we to understand that
these collieries—half of whom are not
adding anything to the national coal
production target—are going to con-
sume more and more money? We, for
one, are opposed to this. We do not
like this most important item, which
fs & wital link in the progress of our
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‘Third Five Year Plan should be
treated this way.

To reach our target the transport
facilities have to be developed. Grad-
ing should be done to satisfy the con-
sumers. The consumers should know
the proper grading because the grad-
ing that is done at present and the
way it is enforced is very much elu-
~sive. Next will be equipment both
in the private sector and the public
sector, like power to be given in time.
‘The last will be the financial aspect.

It has been said in this House that
the N.C.D.C. which is producing about
7 to 7} million tons is producing
much under their capacity. They have
‘a capacity to produce more—by about
.3 million tons—even now. But, for
the lack of transportation facilities
they are not doing it now. Still there
is much of coal lying at the pit-heads,
"We are told that the minimum that
are being produced, e.g 60 million
tons, is not bemng carried. The Mi-
mnister should, therefore, tackle this
very seriously. What is he doing to
.achieve the target to carry coal? The
hon, Minister said that we have to
lean very heavily upon river trans-
port. The hon. Minister should say
in his reply here and now what poli-
cy he is going to pursue regarding
the carrying of coal. What are the
plans by which he feels that the
development of river transport or
the deVelopment of road transport
combined with rail transport will ba
able to carry coal to the different
parts of the country?

The Coal Controller said that they
required about 6150 wagons in 1961,
whereas the supply was only 4758
wagons. As far back as January 1962,
only 4700 wagons were put on the
track.

I gave a short notice question about
-wagon shortage. In my State there
+was a devastating flood in the recent
past. The Prime Minister himself
#aid that he saw a vast sheet of water
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and nothing else. In that district of
Monghyr we are trying to have mo-
del villages. The Ministry said that
the district will be allotted 4,000
wagons apart from the monthly
quota. In the Press Conference the
District Magistrate said they promis-
ed 1000; then they promised 800; and
up till now not a single wagon has
been given by the Railway Ministry
for this most important work. Hund-
reds and thousands of people are lying
in this devastated area. This is the
present situation of transport.

When we refer to this every now
and then, either during the Budget or
in questions, the hon, Minister or his
Deputy will stand up and say, 'We
are fulfilling all commitments’. The
other day he said so, and when we
put him under pressure, he said 2,000
wagons were refused by Bhilai Steel
Plant because they were not of the
requisite type. This is the condition
of the transport facilities provided by
the Railway Ministry.

An Hon, Member: The Minister is
not there.

Shri Bhagwat Jha Azad: The Par-
liamentary Secretary will keep a note
for the Minister. He will convey the
feelings of the House. The Minister
should say how he is going to provide
the transport facilities for carrying
the 97 million tons of coal which it
is assured will be provided by the
end of the Third Five Year Plan.

We see how miserably the Rail-
ways have in the last year of the
Second Five Year Plan failed to
achieve the targets. And, also in
the first year of the Third Five Year
Plan. Therefore, the Minister will
have to tell this House how he will
be able to achieve this target; by
what methods. This is a very im-
portant aspect. It is not enough if
the Minister says that his Ministry is
going to produce 97 million tons of
coal. But the people must be satls-
fled. He must tell the country how
the coal will be taken to the different
parts of the country. It should not
lie at the pit-heads.
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Then, about categorisation. I would
say great emphasis on grading. It is
in the interests of the common man
and also in the interests of the indus-
try. What is being done at present
is this. You say, ‘it is being classi-
fied as A, B and C. It is said that
engines cannot move because the ash
content of a particular class is very
much. The grading of coal should be
very clear and distinct so that we can
understand where we stand, The
Ministry should tell wus everything
about this A. B. and C. They should
not try to hoodwink us by saying that
they are fulfillig the targets.

I will not elaborate the aspect of
equipment.

The last point is the financial as-
pect we should not sink more money
in these uneconomic collieries. I
would stress and stress very strongly
that the public sector must be given
much more extended scope in the coal-
fields. Instead of distributing this
money to these friends who are sleep.
ing partners and sleeping landlords in
the coal industry who number more
than 500 out of the total of 900, if the
quota can be fulfilled by these 400
people we should not stink money. We
are told that the private sector is
getting a good amount of loan from
outside, from the International Bank.
I would stress that it is our basic
policy to supply coal to every home.
But the basic policy should also be to
extend it more in the public sector
rather than sink our money fruitlessly,
without any profit in the private sec-
tor,

I have said that- the NCDC has
capacity to produce much more than
what it is producing. There are good
technical experts in NCDC. But the
administrative set up of the NCDC
is not desirable. Whatever gain is
there in the technical side is lost on
the general side. Therefore, the hon.
Minister should look into this. It is
now producing 7 to 75 million tons
but it has capacity to produce 3 mil-
lion tons more; it can, in fact produce
much more if the administrative set-
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up is geared up and adjusted proper-
ly. With these words, I congratulate
the hon. Minister once again that he
has shown much progress in the oil
industry and I hope he will give us
an assurance that he will show pro-
gress creditably in the field of coal
also.

Mr. Chairman: Hon. Members may
move their cut motions relating to the
Demands under the Ministry of Mines
and Fuel subject to their peing other-
wise admissible,

Coal transport policy

Shrimati Renu Chakravartty: I beg
to move:

“That the Demand under the
head Ministry of Mines and Fuel
be reduced to Re. 1. (10).

Increase in coal prices

Shrimati Renn Chakravartty: I beg
to move:

“That the demand under the
head Ministry of Mines and Fuel
be reduced to Re. 1. (11).

Failure to fulfil coal targets and the
decrease in coal production in
1961-62.

Shrimati Renu Chakravartty: | beg
to move:

That the Demand under the head
Ministry of Mines and Fuel be
reduced to Re. 1. (12)

Need for taking steps to establish anm
oil refinery in the Cauvery basin in
Madras State

Shri Umanath: I beg to move:

That the Demand under the head
Ministry of Mines and Fuel be
reduced by Rs, 100. (1)
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Failure to undertake drilling operatiom
to sink wells in Cauvery basin in
Madras State.

Shri Umanath: I beg to move:

That the Demand under the head
Ministry of Mines and Fuel be
reduced by Rs. 100. (2)

Failure to supply coal to the industries
regularly in the country

Shri Sivamurthi Swamy: I beg to
move:

That the Demand under the head
Ministry of Mines and Fuel be
reduced by Rs. 100. (3)

Failure to meet demand of coal by
consumers in the southern parts of
the Country

Shri M. K. KEumaran: I beg to move:

That the Demand under the head
Ministry of Mines and Fuel be
reduced by Rs. 100. (13)

Bottlenecks of transport and its effect
on decrease in coal production

Shrimati Renue Chakravartty: [ beg
move:

That the Demand under the head
Ministry of Mines and Fuel be
reduced by Rs. 100. (14)

Need to check coal prices

Shrimati Renue Chakravartty: I beg
move:

That the Demand under the head
Ministry of Mines and Fuel be
reduced by Rs. 100. (15)

Lack of power jor working of the coal-
mines

Shrimati Renu Chakravartty: I beg
to move:

That the Demand under the head
Ministry of Mines and Fuel be
reduced by Rs, 100. (16)

Bad conditions of labour in the coal-
mines

Shrimati Renu Chakravarity: I heg
to move:
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That the Demand under the head
Ministry of Mines and Fuel be
reduced by Rs. 100. (17)

Bad labour relationg existing in coal-
mines between labour and mana-
gement

Shrimati Renu Chakravartty: I beg
to move:

That the Demand under the head
Ministry of Mines and Fuel be
reduced by Rs. 100. (18)

Activities of National Development
Corporation

Shrimati Renu Chakravartty: I beg
to move:

That the Demand under the head
Ministry of Mines and Fuel be
reduced by Rs. 100. (19)

Need for survey of all natural resour-
ces of mines and waters in the
country

Shri Sivamorthi Swamy: I beg to
move:

That the Demand under the head
Ministry of Mines and Fuel be
reduced by Rs. 100. (20)

Failure to carry out intensive geologi-
cal survey particularly in southern
regions including Kerala

Shri Eoya: I beg to move:

That the Demand under the head
Geological Survey be reduced by
Rs. 100. (5)

Need for extensive survey for gold and
copper ores in Kappath mountains
in Gedag and Mundargi, Mysore
State

Shri Sivamurthi Swamy: I beg to
move:

That the Demand under the head
Geological Survey be reduced by
Rs. 100. (6) :
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Need for geological survey for ground
water resources in the State of
Mysore

Shrimati Renu Chakravartty: I beg
to move:

That the Demand under the head
Geological Survey be reduced by
Rs 100. (T)

Need to conduct an intensive survey of
mineral resources in Kerala

Shri M. K. Kumaran: I beg to move:

That the Demand under the head
Geological Survey be reduced by
Rs. 100. (21)

Need to conduct oil exrploration on the
Kerala Coast

Shri M. K. Eumaran: I beg to move:

That the Demand under the head
Geological Survey be reduced by
Rs. 100. (22)

Need for exploring Cannanore, Kozhi-
kode, Palghat and Trichur districts
for lignite and coal, mica and other
minerals

Shri Koya: I beg to move:

That the Demand under the head
Other Revenue Expenditure of the
Ministry of Mines and Fuel be re-
duced by Rs. 100. (9)

Failure in setting up coal washeries in
time to make the right type of coal
for steel mines

Shrimati Renu Chakravartty: I beg
to move:

That the Demand under the head
Other Revenue Expenditure of the
Ministry of Mines and Fuel be re-
duced by Rs. 100. (23)

Coal crisis and its effect on economic
industrial erpansion
Shrimati Renu Chakravarity: 1 beg
to move:

That the Demand under the head
Other Revenue Expenditure of the
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Ministry of Mines and Fuel be
reduced by Rs, 100. (2)

Price concessions offered by foreign
oil companies

Shrimati Renu Chakravartty: I beg
to move:

That the Demand under the head
Capital Outlay of the Ministry of
Mines and Fuel be reduced by
Rs.100. (26)

Progress of Noonmati Refinery

Shrimati Renu Chakravartty: I beg
to move: )

That the Demand under the head
Capital Outlay of the Ministry of
Mines and Fuel be reduced by
Rs. 100, (27)

Working and Construction of publie
sector
Shrimati Renu Chakravarity: 1 beg
to move:

That the demand under the head

Capital Outlay of the Ministry of

Mines and Fuel be reduced by

Rs. 100. (28)

Mr. Chairman: These cut motions
arg now before the House.

Shri A. C. Guha (Barasat): Mr.
Chairman, this Ministry has attained
a new status. Considering the impor-
tance of coal and oil these two sub-
jects deserve to be separately treated
in the Government administration and
also in the Parliament. I shall first
concentrate my remarks first on .coal
and if time permits I shall come to
oil.

Our performance in coa] during the
Second Plan was not satisfactory, The
hon Minister claims that by the end
of the Second Plan the public sector
had gttained its target of 137 million
tons. It was only notional attainment.
In reality, the target was not achieved
because immediately after the end of
the Second Plan, from April 1961 pro-
duction fell down sharply to almost a
fourth of the production in January,
February and March 1961. They made
frantic efforts during the last few
months of the Second Plan somehow
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to reach the target. But their pro-
ductive capacity was not really geared
to that pitch and so production
came down immediately. In fact
during the Second Plan, total produc-
tion reached only 5446 million tons,
whereas our target was 60 million
tons, a shortage of about 5.6 million
tons.

We did not make practically any
progress in the first year of the Third
Plan. So, the Third Plan target of 97
million tons which I am afraid will
be quite inadequate for the purpose
of meeting our needs will be reached
only if we can increase our production
by about 42 million tons and not
by 37 million tons as.put in the
Plan report. Considering the require-
ments of the steel factories and the
power units and the railways, I think
97 million tons will not meet our re-
quirements. I am glad that Shri Mala-
viya mentioned somewhere that the
target should be fixed at 105 million
tons. That may be somewhat realistic
considering our requirements; perhaps
we may require even more than that.
That 105 million tons will be raised
both by the private and the public
sectors. The original quota of private
sector was 17 million tons and the
additional 8 million tons needed to
reach the new target to 105 million
tons will also be from the private
gector. The public sector will raise
about 20 million tons only. During the
first "year of the Third Plan public
sector has made no progress whatso-
ever. The entire production in the
public sector during the months of
January and February 1962 is only
9.83 million tons whereas the produc-
tion in January, February and March
1961 was 10-36 million tons. During
the first two months of this year our
production has gone down by half a
millon ton.

The main difficulty about the pro-
duction of coal is not the potentiality
to produce coal; the real difficulty is
transport. It is alarming to know that
every month about five lakh tons of
coal are added to the pit-heads stock.
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It this process goes on month after
month we can understand the position
of accumulated coal near the col-
lieries at the end of the year or at the
end of the Third Plan. I do not know
of the arrangement Government have
been thinking to facilitate transport of
coal so that there may notbe any pit-
head stock accumulated every month
to the tune of five lakh tons. It has
been suggested that road transport
should be encouraged but that also
has its own limitations. The roads
near about the collieries are not fit to
carry heavy loads; the other roads
also will not be able to bear the
entire load if the pit head stock is to
be cleared. I think the inland water
transport is a possible source of trans-
port: it has not been tried with any
seriousness. My hon. friend Shri Hem
Barua has referred to the article
written by the Chairman of the Rail-
way Board. I have not read that
article. But even then, as a lay man
I can say that this is an important
method of transport which can be de-
veloped and I think it may not re-
quire so much foreign exchange or so
much time to develop. It may be
rather easy to be developed. It should
be tried if the transport difficulty is
to be solved.

There is also a scheme for trans-
port of coal by coastal shipping. Coal
is required to be carried from the
collieries to Calcutta port. It will not
altogether do away with the require-
ment of transport of coal by rail.
Moreover, it will entail a higher cost
for all the consumers for the benefit
of the western side of India. Alto-
gether their performance in carrying
coal is not very creditable. They
have carried only a small quantity, a
small fraction of the quantity expect-
ed to be carried by them and yet, the
subsidy given to them in 11 months
amounted to near about Rs. 2 crores
—Rs, 1,85,00,000.

14 hrs,

On another occasion, the Minister
for Transport was asked whether the
Government was thinking to acquire
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their own own coastal shipping. He
bypassed it and did not give a direct
reply. He only said that the policy
has been so long to keep the coastal
shipping to private venture and the
Government might think of having
their own coastal shipping in case
there was any urgent necessity. 1
think the necessity is already there.
The private shipping companies have
not been able to lift the coal offered
to them and they have carried just a
fraction of the coal offered to them.
Moreover, it is subsidised not exact-
ly by the Government but by the
consumers, because the entire consu-
mers of coal throughout India have to
pay a higher cess to subsidise the
shipping companies. So, instead of
subsidising  private companies, 1
would suggest that Government may
think of having their own coasta)
shipping to carry coal from the Cal-
cutta port to the different coastal re-
gions of India.

For the last two years they have
been trying the method of creating
some dumps of coal in certain places.
While I do not like to say that it is
altogether a useless system—it has its
utility—at the same time, this system
has its serious drawbacks also like
wastage of coal, different qualities of
coal getting mixed up, ete. Moreover,
there is difficulty in transporting the
dumped coal to the consuming centres.
That again would require road trans-
port. Mostly it will be done by road
transport and that would mean addi-
tional cost to the consumer, Any ex.
tra charge paid for the coal either on
account of freight or some other thing
will add to the cost of production of
practically al]l the commodities in the
country. Practically every com-
momodity would require some coal
for its production. So, any cost add-
ed to coal would help to add to the
cost of production of the commodities.
This dump system has this great dis-
advantage that it is likely to add to
the cost of coal by way of freight
charges by road transport. Also the
coal is likely to be wasted and that
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also would come to be an additional
charge on the consumer.

When the Government has adopted.
the policy of subsidising the consu-
mers of coal in southern and western
region, who will take their coal
through ships, I think logically it
should follow that the Government.
should also subsidise the transport of
coal by road transport. Road trans-
port will cost the consumers in Bengal:
Bihar  Orissa and near about States.
about double what rail transport.
would cost them. So, they also-
should be subsidised, just as the
coasta] shipping consumers gre going.
to be subsidised by the imposition of-
an additional cess on coal.

Shri Azad referred to the question:
of small collieries. In 1956, a com--
mittee was set up and it made cer-
tain recommendations. The definition
of small collieries, according to this
report and according to the Govern-
ment, ig any colliery producing less.
than 10,000 tons of coal per month
and occupying an area of less than 100
acres would be considered a small
colliery. From the stand point, out
of 734 collieries in the Bengal and
Bihar area, 666 have been considered:
tn be small collieries. They are small
in size, uneconoinic in working and
have all the disadvantages. In spite of
the recommendations of that committee:
and many other committees previous-
ly, there has been almost no progress
in the amalgamation of these collie-
ries. I would like to read out one-
small para:

“They have no technical staff.
They have no possibility of expan-
sion. They cannot follow scienti-
fic and planned methods of ex-
ploitation of coal. They cannot
tackle fires. They do not provide
housing and other amenities to
labour. Labour is not paid wages
according to the standards laid
down and provident fund facili-
ties gre denied. There is wastage
in production.”

If this is the condition prevailing im
the gmal] collieries, from the point of
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-view of national economy, public
safety and amenities and welfare of
the labour working there, these col-
lieries should either be forced to be
amalgamated or they should be closed
down, They s#re uneconomic units
and the Government have been wait-
ing that they will voluntarily agree to
amalgamation. But they have mnot
done so. During these five years,
only 45 collieries have agreed to
amalgamate in 23 schemes. That
mmeans two such small collieries on an
‘average have combined together. Even
that would not give the man econo-
mic unit and would not enable them
‘to provide the labour amenities which
are expected to be provided in any
colliery. So, I would submit that
Government should not wait for volun-
“tary amalgamation, but should take de-
finite steps to amalgamate these col-
lieries compulsorily; or, they should
“be closed down.

There is another important thing
about coal, viz., washeries. The se-
«cond Plan envisaged the establish-
ment of three washeries. But only
one at Kargali has been started. I
think it was expected to start produc-
tion in January, 1958 and its expected
capacity was 2.2 million tons.’ But
~even now it has been producing only
1 million tons, i.e., less than 50 per
cent. of the expzcted capacity. Govern-
ment should make a clear statement
as to.why this washery has not been
working properly. In the initial
-stage, there were some difficulties
and a Japanese firm tried to remedy
~all those things, But even now the
washery has not been producing even
50 per cent. of the washed coal that it
-was expected to produce.

Then, what about the other two
washeries that were envisaged and
expected to be established during the
second Plan? Now we have been told
that in the thrid Plan there will be
two more washeries at Kathara and
GiMi and they are expected to be
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completed in 1965, ie, practically by
the end of the third Plan. I do not
know what will be the position of the
three steel factories as regards the
supply of washed coal. It was expect-
ed in the second Plan, that generally
all metallurgical coal down to Grade
II would be washed. From that goal,
how far away are the Government
standing now? Can they say that
even 50 per cent. of the metallurgical
coal now being used in the public
sector steel factories is being washed?
Of course, the two private factories
have their own washeries.

There was a proposal to have a se-
parate washery at Durgapur for the
Durgapur factory. I do not think it
has yet materialised. So, what is the
definite programme of the Govern-
ment as regards the establishment of
Apart from the
question of economy in coal, the
washeries will also help in re-
ducing the load on the railways.
Generally, about 20 per cent ash con-
tent is found in coal. So if the coal
is washed, the weight of the washed
coal would be 20 per cent. less than
what it was before the coal was wash-
ed. That means the railways will
have to carry about 20 per cent. less
load than what it would have been if
the coal was carried without being
washed. That will result in some
relief to the transport problem, From
every point of view, the Government
should give greater attention to the
washeries.

Then I should like to come to the
question of price. The hon. Minister
as also the Managing Director of the
National Coal Development Corpora-
tion have practically conceded the
demand of the private colliery
owners. ] do not know what is the
exact justification for giving this ad-
ditional price, I would like the hon.
Minister to tell us how this extra
grant to the private owners is going
to be given particularly when the
Coal price Revision Committee did
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not agree to any offhand increase In
the wages, [ find that in 1959 the
colliery companies earned a profit of
Rs. 247 lakhs before payment of tax
as against Rs 142 lakhs in 1956. That
means in three years they have in-
creased their profits by Rs. 105 lakhs.
In view of that, what is the necessity
of giving them higher prices as an
incentive for greater production?

The Minister has while addressing
them, advised—I find in some Press
reports—that they should also look
for profit from greater production. I
think the Minister might also have look
for profit through greater efficiency
and economy In their own adminds-
tration. There is enough scope for
improving their efficiency and effect-
ing economy in the administration of
the collieries, Before examining all
these things, I think the Government
should not agree to give any higher
price to the collieries. As I have stated
earlier, any addtional cost on account
of coal would man ap additional cost
in the production of every other com-
modity in the country.

One point was mentioned by (wo
hon. Members from Assam, that there
is a very unseemly quarrel between
the States of Assam and the Centre.
It is not only in Assam, I think there
is some tussle going on with West
Bengal also, When the West Bengal
Government wanted to start the
Durgapur Coke Oven there was
oppopsition from the Central Gov-
ernment. Anyhow, the Chief Minis-
ter there could persuade the Central
Government and the Planning Com-
mission to agree to that proposal. I
think the Durgapore Coke Oven has
now been found to be a boon for the
country, not only for West Bengal
but to the entire industrial develop-
ment of the country,

I think this question of the States
having their share in the develop-
ment and exploitation of their mine-
ra] resources should be settled and
there should not be any unseemly dis-
pute bhetween the Centre and the
States on this account. I find the
Assam Government cancelled the
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prospecting licence and the explora-
tion work was stopped for some time.
These things should not occur. If
there is any point of difference that
should be settled through private dis-
cussions.

In the Coal Board there should be
some representation of the States
concerned. The functions of the Coal
Board are not quite clear at present
Sometimes they conflict with the fune-
tions of the Chief Inspector of Mines.
I think the Coal Board and the Chief
Inspector of Mines should not have
conflicting and overlapping functions
as it obtains at present.

As for the finance of the private
collieries, for the additional produe-
tion they would require about Rs. 1]
crores. They have assessed  that
through ploughing back and throu'gh
fresh equity capital they can raise
only about Rs. 27.5 crores. Rs.. 325
crores will, therefore, have to be lent
to them mostly through government.a!
agencies. When the Government will
be giving them so much loans and
financial assistance, that also should
be considered while taking up the
question of increasing the price of
coal in the private sector.

The World Bank has given a loan
of Rs. 17 crores particularly for the
private collieries. The loan was
sanctioned in August, 1961, But I am
told that as yet no money has ben' dis-
bursed to the private collieries. They
have been disbursed to the private
collieries. The have been suffering
much for their spare parts, for their
renewals and replacements etc. I
think the Government should not
take so long a time for sanctioning the
requisite money to the private collie-
ries when the money has been made
available to us through the bounty of
the World Bank.

Sir, there is no time for me to men-
tion about other things. I only want
to make one point about other mine-
rals. 1 hope the hon, Minister will
give some special attention to the
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[Shri A. C. Guha]
development of sulphur. Sulphur is of
strategic value, We are lacking in
sulphur. He should consider how we
can provide some source of sulphur.

oraEE £ | gt # faaifa e
T F qET K AT EY FRar amw
g 91X 39 o= ¥ W AT IATEA
AT & 1 T WA i ¥ rEd q@
& o & ) F =rEan § fF oad waw
TAT HATG T A A 2 AR 4 R
T WHTC FT TS AT AT aF T &,
g WH A g 9 |

The annual report that has been
given to us is only administration-
wise, according to the units of ad-
ministration I think the report
should also say something mineral-

= wise, what achievement we
have been able to show in res-,
pect of the different minerals, and
not only about coal and iron, There are

FF |IT AT T § aF WTIH
Tz ot T =fge fF S & @

also nther minor minerals like tin, e oY .
copper, zine, ete. which are important, . @F T’ i a W FEITH‘I.‘
There should have been some specific T age q/¥, gaF faw 3 e & feeat

mentions in the annual report of the
department about the achievement of
the department in the exploration of
other minerals in the country.

1 3F THFR F H|FET G | G FT
IR A fesdl #1 AT #7491
o AR AN A A A AT @2 |
TEFT AT 75 grar & fF 9T IerRe
W 97 @1 ghav , SN A A9 F
U 2T g3ar ¢ fomd 2w & gfy

St o Tlo WAX (WITAT) : AR
TT T HATAT AT HEOT ST TqT R,

@F § @rE F@0 § AR wmE A
srsgT auwar § | F s Fn g fF
Y §g Y 5§ WA F IFA WA FH
gn ag & a0F 9T R | wAY aF
Y FTW Y T AT A A qfear @y §,
I A A % FET [

SIgT aF A FT g &, Tg 3T
&1 oF g fmardr 59w § 1 g@F S
F St www fgdfw quadm geEr
¥ go fafems == &1 w@r mT v
IER QU @ fFr o o=@w
fas  ur.e3 fafagm = &
FATRA &7 WHT | W H AN gEE FAW
=9 @ § 94 & &, a et 97 §,
FgT a97 TeOT IAE g, fade A
2, TITN, FFM, qW, WEd mi
o & a1 §2 St Wg § a9y § a4
FEC A1 36 a@ ¥ SAM § IT q
F a7 wmer FT ATTREwar =@ 20
wrgar fAafa fr 2iar & 1 @ 9y W
FIAT FH AAT F fAFw aga

ST qEdr & 1§ WU FEEET
amgar § fr oA, el W fe dew
= w9 1.3 fafaw o7 Fge s
g marar WK @ FOT ¥ IARA
#t GFIAT9ST AT1 ITX FRT §
e, 8%t ¥ fas o.ve fafwaw
T IR FET 93T AT W
THT ¥ g7 88! ¥ ag I@wEA
FH AT T . 3% 9T TAT WHAT |
gafaq # 9wt § 5 fEs 1 Iq@AT
we fafiw &<t @79 59 a1 &1 A
T 94 T FET B G0 FT AT
wTq &Y & T 5T § W A wEar
&1 Ferw £ a9 <01 3 faarr & § St
WOE K AT #%F 9 T ¥ qraar
TAE fred FAA F TORA & FrE
LECEIE Ul SR

Fraren S FTT & forg oY gET
g A S St A N @ oA
TG AT FAEW T3l g | g aE g e
T F FT IAEA FW &1 TT AT
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& F o FW & forg Svgen fred w
3T a2 FfaATE 27 Q) ot | AgF AF
R T dx T AT, e A
T FT HET E, 9 &7 H at § a7
TaaT & B ®1 F1 w9 frt @
F ==t 7T @ g Afw T2t o we
F FAT WA § TT T9g ¥ AW AV
gam & 9 F & fAw ar €8 &1
W1 9F i & fAQ Frgen frew § 9@
FfEATE T FIHAT HAT 9T & )
#T "FEr fame & emwa S
=fed |

St farE g & 7 § Iuwr 3|
¥ ww qgar g R amae g @t
Fgem JART F & oA @, 99 # ot
e @ w0 8 1 faEw gl
e ¥ A faorelt foess w1 oY, 39 F o
Fgemm s far &gt of 9 W@
HTOT T A 9-41= 7 TgEr =1 gY AT
E 4

gl aF FAT F I FT FAA
L0 2 W wfT = ¥
fram & samT T AF I A WY F
Tt g R ey X
W Te Fo w7 = 97 A4S T
9T | oEY €, Wk smamm &
wuerat § e 7€ & o aqg AR W
T RIAHT &) FT Fer afe=w fggem
AT AT § I¥ H FAT {0 A To
& afendt T a3t | T T TR ¥
FET K FWq J@ AT | AT H
9 AT A1 AT w99 o0 § {5 9" |/
Y850 H FIgS 9T A A FAT
THY ¥ W@, 5 AN, oY %o
TR ARt wR W TmE,
5 gAIR, sk ¥ EfAfiTEm
wT ¥ fgr W qr ot ¢ w0,
3 AmE, §Y AT, S¥Y o T HATH
@R, A ORI AR F1 FeAr
HH AT F1 AG AT § 1 S
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FIAT A FA 7L g1 9% 2, afew 7€
fer wfq feq @zt smr &

foe ¥ ag +t e & fF @
FAfersr O ¥ AT A ) 3 WS, RERY
1 firdt sifesdy & wr @ St B
3 AT, RARE FOFGA F A0 0
g ArET # 3¢ 7, L85 FrHw
it AT ag W, (88 ¥ q@TE o
gy | AT E R F AR § @
fag # s fasadi 1 fage &
Ff@T ®I Hiee HUF qF TgA § AW
i g§ ¢ AfeT 3w B FW FW
F o 39 & & 9T § AR IwH
€ fors o o RenE ¥ gl 0

oI & wEare ¥ § 7 |, W
W@ A W qF qur §, f5 = wmam
firg 1, Y fiF o0 7R FER F @
s &, U qar fager 3 ) I W1
FgT & fF a0 TAT FIEER F feo
ot = Fraear sft a8 faFm=T o
qFaTE |

W E F wEa § ag fEEt
frrdT 8, AR Tg A AT g AT R W
Ffagaad e, & fge & W@
gorar oo & e Tod § E
gy #t @ fast € )

¥ =g g fF s w1 9y freit
T Mo arac dga A § 59
F 37 A X T Iq w7 qLrEH0 FraT
s | fagre faem o & o &R R
| w1 Wi w47 1 F wwwar g oag
q et IEIRT § F AT IATHT G2 §
BT "I 59 & { g T
&1 T T T ATAATRAAT FET Hwgl
W@ | W 59 & fad fasf ggr #
%G & F1 orewd A1 9T AT A @ W}
FLAT A |

g AF G FT gA0T g, I F
a & A W Fer & fF ag A
AT & | B9 F G FT FIET
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[ §o ATe wzw]

i dw 71 o & woel ¥ g9 W
@} AR v Foagm  uenfaiz
T AW & Fme R F % A
gt fF o aodsr § ¥ wgr qfa
Ioq ¥ fggma ¥ W fawar 8, AfFT
fegeam & 9 &1 aw 1 faex &1
1% Lo Ao o FrT &, N v wm
99 & TOACEAT & | T T WG
ST A FAET FEA OFT 47 |
79 #Y FedE Y s 7 a2 ifaw
Sea F I @R 91 g6 § | A
T | A1 frray fear @ 99 & iy
ot A ST § 39 w1 #rE g @
Ry | St 3 & oY &Y g & 3w Wy
g I F af@ ¥ ¥ A

wgT a% fFofew amaw &1 a ™
&, SaT q | Ao gu &, OF A il
W F IR FT AT qF A7 dav
a3 &, ¥ fee ot e Fag y ar
% Wlo I faFar § | W Ag I G &
at ag aga 0 A § 1 9fF Fdfew
NS & TW qGH I HEC W|WA &
T & AT | 9T 9FAT &, qAfAd
HCHTT R T grae & Y T $t 77
] T Wi FET AARET

AT frmrgadr & dres 7 agd
0 ge | FEwA & ag o qgt W
aga s & 9 @ 1 @ AN
¥ ¥ Foprgady FTCETA T 4 W/
grwre suomr g fF s ey
F &€ 16§ Fiaga g ¢ fafeg e
AT fRT ga T oF fafega 27 )

Shrimati Renu Chakravartty: Mr.
Chairman, this Ministry is one of the
most important Ministries which we
have to take into consideration because
in the words of the Prime Minister,
this Ministry and the Steel Ministry
are the Minitries which will control
the strategic heights of our economic
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development angd if anything goes
wrong well in this Ministry it will
bring about either diaster or impro-
vement in the total over all planning
and advance of our country. Secondly
this is a very important Minisry be-
rausa it deals with sectors in which
there is a very strong and entrenched
privats gector, in which cector an im-
portant part is played by oil, which is
controlled by foreign monopoly in-
terests,

U will first deal with vetroleum, The
nil monopolists and their strangle
hnldq with enormous political and
economic power is one of the biggest
ohstacles in the path of independent
develooment of petroleum for any
countrv and, more so, for undeveloped
countries like ours, ‘Therefore, I
think it i something to be proud of
that , to a certain extent, of all Asian
sountries our country is the first to
rhallenge these big o0il monopolists
and we have been able to make some
advance, That is what I want to say
today, but I want to preface it with
the warning that these oil monopolists
have not given up. As a matter
of fact we find that they are
powerful enough to make dents
in our declareq policy and for some
time past we have been noticing some
avcillation on the part of the Gov-
ernment of India in pursuing a firm
policy in the matter of oil.

One thing has become very clear in
the last ten or fifteen days and it is
that foreign capital is very powerful,
and they are trying to pull us away
from our independent path. Even the
slightest attempt on our part to buy
Soviet jet planes has brought Mr.
Galbraith, the American Ambassador,
rushing to our Government to say
that we should not do it because it
will put the Kennedy Administration
in a politically embarrassing situation
in the United States. The funniest
thing is that the gentleman who is
pleading for restoration of cut in
foreign aid, Senator Humphrey, said
that it is annoying and frustrating
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when leaders o1 neutral nations tend
to forget that th2y can hardly be in-
dependent without United Stateg aid.
‘Their idea of our independence and
neutrality is that we should depend
on the United States aid. Thisg fact
has been brought out very clearly in
the last few days. It has also been
brought out during the long course
of our negotiations for the last so
many years with these big foreign
monopolists, mainly from the United
States and Great Britain and these
cartels are a strangle hold on the en-
tire economy of under-developed
countries. Before I say anything more,
it is necessary for this House to re-
member how powerful these cartels
are, because, certain things have hap-
pened during the last few months.
These things have tn be judged in this
‘background

Sir, the declared annual profit of
the Standard Oil Company of New
Jersey is nearly three times the bud-
get of the State of Madras. To an or-
dinary man in the street in our coun-
try it is something very surprising and
shocking. The annual turn-over of
these companies ig almost equal to
the Second Plan Outlay of the Gov-
ernment nf India for five vears. In
addition to this, we must also remem-
ber that all these companies are inter=
linked. Unless we understand this,
we will not be able to understand
some of the implications of the offers
of concessions which has been made
by Burmah Shell in the course of
the last few weeks. I would request
the hon. Minister, Mr. Malaviya, to
clarify some of the items which have
recently appeared in the papers. Even
the TUnited States Senate Committee
Report. 1952 said that seven inter-
national oil companies. two British,
Anglo-Tranian and Royal Dutch, hold
the monopoly of oil outside the USSR,
divided the markets among them and
fixed their own prices, They control
92 per centsof the world’s crude oil
outside USA, USSR and Mexico, and
88 per cent of world's production ex-
cept USA, and USSR. “These seven
international companies operate
through layers of jointly owned sub-
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sidiaries and affiliatey companies
through which they control not only
most of the oil, but most of world’s
foreign petrol, refining, cracking,
transport and marketing activities, It
revealed that the companies had
agreements which contemplated price-
fixing, sharing of markets, restricting
of production to maintain prices, limit-
ed the number of distributive outlets
and cutting out competitive expendi-
ture for market facilities™

14.35 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

Our owp experience has also been
that they have over-charged us for
petroleum products. The Estimates
Committee has brought this out in
their reports during 1998. Even when
the world oil prices fell we could not
do anything about it. It was after a
great dea] of effort and persuasion—
angd I must in this connection pay my
tribute to the Ministry of Oil—that
they were finally able to set up the .
Damle Committee. The Committee’s
findings were not very satisfactory as
in the words of the Minister “dis-
counts on crude oil are available in
the Middle-East and elsewhere, and
are known to be allowed by the very
same companies on exports to Wes-
tern Furope to meet competition at
rates much higher than 83%. More-
over, even on posted prices of pro-
ducts, disfounts are known to be
available at considerably higher rates.
On our own imports from rupee
sources, discounts are available to us
at much higher rates” In the light
of all this, T wish to ask the hon.
Minister the meaning of the new offer
ot the BOC, which has appeared in
the papers, of Indian participation in
the proposed company.

1t js now for us to go a little back-
wards. From the time when the in-
dustrial policy resolution was formu-
lated, it is very clearly stated that we
are going to keep any new develop-
ments in oil in the public sector, and
that we are not going to permit any
more new refining capacity to the
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private sector. After that we find
that whenever there is a foreign ex-
change crisis and we have to go on
begging for foreign aid, pressure be-
gins to be exerciseq by these oil mono.
polists to change our oil policy in
favour of private foreign capital. We
remember—we have not forgotten
yet,—that in 1959 when Mr. Rocke-
feller was here he lunched with our
Prime Minister. He said that oil
companieg could be expected to con-
tribute liberally to India’s ambitious
oil programmes if our rigid policy is
relaxed. We found to our travail a
few months later when the Petroleum
Concessions Rules were announced,
we had to give some substantial con-
cessions to private oil interests. The
power of these oil interests have struck
dents in our policy and even now we
have not heard the last of it It is
in this background that I ask the
Minister about this new offer of the
BOC. We have to really see whether
these concessions which are being of-
fered by the BOC is worthwhile and
whether we are not giving back much
more by way of concessions to them.

The IOC is now going ahead. At one
stage when we brought Soviet oil
at concessional rates, they refused to
aven distribute it and we were in
great difficulty. We overcome that
crises and we are able now to decide
for ourselves that we are going to
have our own marketing arrange-
ments. We have ordered equipment.
We® have incurred expenditure. When
they have known that we are serious
gbout it, they come forward and say:
we gre going to have a rupee com-
pany. What does it mean? Does it
mean that our own distributing com-
pany will have to share the business
with these gentlemen and we shal] be-
come participants in that? What are
its implications? Secondly they say:
as far as Burmah Shee] refineries are
nrmcemed' we are going to scrap the
agreement, provided we come to an
understanding on some basic points.
1 find my hon. friend Mr. Malaviya
smiles very sweetly, but he does not
want to tell us anything further.
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Shri K. D. Malaviya: My turn has
not come.

Shrimati Renu Chakravartty: 1
hope when his turn comes he will give
us some good and happy news. We
understand that they are anxioug to
retain the right to import crude oil
from their own sources,

If we try to analyse that, we will
find that we are going to import oil
for some time to come. We cannot
meet all the requirerments of the re-
fineries with our indigenous sources of
oil. They know it. They know that
with a spurt or inerease in consump-
tion it may be that we will have to
import more. Therefore being with-
in an international cartel in which
they really make tremendous profits,
they want to keep that source of
profit open for themselves. That is
why they want to keep to themselves
this source and that is why they want
to bargain that they shall be permitt-
ed to bring oil from their own source.
That is one of the most important
things which they probably want to
be assured to them.

We would like to know what the
other basic points are which they are
making as a condition for sraping the
refinery agreements and it is only
after weighing all this up that we
shall be prepared to consider the mat-
ter. Without that there has been too
much of corrosion of the Industrial
Policy. Resolution hanging itself by
that one sub-clause which provides
that in the interest of the country we
may do anything we like in allocating
even strategic industries to private
gector, Therefore the schedules of
the Industrial Policy Resolution and
given the go-by. It has happened in
the case of aviation and it is now
happening in the case of oil. Therefore
we have to be wary about it.

There ig also this question which
they have raised of expanding the
capacity of the refineries. We have
already debated in this Fouse how
cleverly they have actually put up in
these refineries additional capacity
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which was not known to us. It is now
known that without any more addi-
tional plant they can have more capa-
city. The Statesman report say that
our Ministry is quite agreeable to
allow them to expand without any
additiona] plant.

Then they say over here that the
refinery companies would algo like to
add some plants in order to grow
naturally in the market. What is this
‘grow naturally in the market’? We
thought that we were going to contain
them. Let it be clearly stated as to
what the policy of of the Govern-
ment is. Are we going to contain the
foreign monopolists or are we going
to allow them freely in the market
under the guise of free enterprise?
If the latter, it is better that the
Treasury Benches give up their places
to the Swatantra Party If we are not
going to maintain the strategic height
specially on the question of coal and
petroleum, the entire industrial out-
put and its prices cannot be contained.
This is the main and basie concept of
a planneq economy,

Having said this I would like to say
a little bit about our new refineries.
Of these new refinerieg the main one
which has come into exsitence and is
functioning iz the Nunmati Refinery.
I do not know what the latest position
is with regard to this Nunmati
Refinery. I would like the hon.
Minister to let us know that. But the
first teething difficulty, or shall I say
the unplanneq activity of this Minis-
try was that the refinerv came into
being ahead of schedule, but the pipe-
lines came three or four months after-
wards. That itself was a big loss
Then when the pipes started flowing,
we find that after two days there was
a glut. The storage capacity of the
refinery could not cope with the
amount of oil arriving ag it was filled
up with low diesel oil which is un-
marketable we are now told. We are
told that this production of diesel oil
was done against the advice of the
Rumanian experts. After that the
Indian Oil Company also fell into
difficulties. They were naturally
faced with the criticism of the con-

VAISAKHA 26, 1884 (SAKA)

for Grants 4754

sumer and had to face the discharge
of not being able to gsupply the refined
oil.

The most important point is that it
is said that the officials rush to foreign
companies' refineries to discuss pro-
duction problems and ignore the
Rumanian experts who have built the
plant and are available for advice and
help. Why is it so when certain
expert; who have built something in
a particular way are still functioning?
Durgapur people cannot run to Bhilai
to understand how to run Durgapur,
or I will even say that Rourkela
people cannot run to Durgapur for
that because the methods, the plan-
ning and the machinery are quite
different

It is said that Indian technicians
trained abroad and working at Nun-
mati are suddenly being sent to pri-
vate sector refineries in India for
further training which it is pointed
out cannot prove useful for running
a different kind of refinery built with
Rumanian help, I say that we have
to be watchful, because we know that
foreign monopoly oil interests are
very powerful. At one gstage they
used to say that there is no oil in India
other than ourg and so ‘“We will sit
tight and see how India is going to
get out of our grip”. When fortunately
we got some oil, they loosened their
grip a bit. Then when they find that
we were going ahead with our aim of
reduction in prices and imparting
Soviet crude oil, they said, “We will
not market it.” When we went ahead
with that and our refinery started,
there may be pressures and efforts on
the part of the private refineries to go
ahead with sabotaging the refineries in
the public sector, So, we must see if
there is something wrong with the
refinery itself or with the Rumanian
advice or ig it substaff wilful or other-
wise. We should be very clear about
these things. We should go ahead with
these engineers. I say this not because
of what the private companies are
saying. Private companies are very
happy. They say, Cambay is mnot
producing oil and this iz all exaggera-
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tion on the part of Shri Malaviya.
When we say that Ankleshwar is
giving oil, they say, “Yes, it is giving
oil, but we will see that your rifinery
fail” This attitude of being jubilant
over our failureg is not what I want
t0 say. I want the public sector to
function well and flourish. But it
must flourish in such a manner that
we will be able to show that our pub-
lic zector functionz in a much more
efficient manner than the private
sector. Being the first country in
Asia to hit out against these foreign
oil monopolists ang cartels, we have
to do it well and zee that we do not
take any chances.

Qf course, there are other points
which I may not mention, but I would
say that many of our technicians feel
that in comparison with the huge
amounts of money which are paid to
the Stanvac, Burmah-Sheel ang AOC
people, the pays and emoluments of
the technicians there are very, very
insignificant. It is not right. I do
nat say that they should get Rs, 11,000
as some Stanvac officialy used to get
in 1956-57, but at least they sheuld
get some better pay, otherwise you
will find that some of these people
after their bonds are over may go. I
know many of them are patriotic
ennugh to stay ang work with us.

I do not know enough about petro-
chemicals. But I would like the hon.
Minister to tell us what is it that we
are doing with this vast gamut of
petro-chemicals and other petroleum
products which can now be made
available from our oil resources, What
are the priorities; what are the eco-
nomics of all these things? Also, I find
that Stanvac ig being given the manu-
facturing of some of these. We also
find that the ENI, although it is from
Italy, under the contract is going to
produce certain of these things. That
will be on a Government-to-Govern-
ment level. I do not think that will
go into the private sector. 1 am not
clear on that point. These things
should be made clear.
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Having said all these things I shoulg
say a few things about coal because
that is one of the most important
things. Furnace oil etc. will be our
future source of energy but at the
moment coal ig the most important
thing. The most disturbing thing is
that our production of coal is going
down. I need not repeat that in 1961
we had produced 56 million tons, 2
million tons less than in 1960 and the
private sector within this figure had
produced 46 million tons. Now our
Third Plan target is 97 million tons,
I think, ang it ig being talked that it
may be raised to 110 million tons.

Mr, Deputy-Speaker: The hon.
Member's time is up.

Shrimati Renu Chakravartty: Just a
few minutes more,

Here is a sector which is in thé
main run by numerous collieries.
They are small collieries and are often
most uneconomic. They are chaotic.
They have made their machineries
run to ruin, They have not cared to
look after them. They have squeezed
out the lasy drop of life out of them
getting their profits, squeezing the life
blood out of the most backward and
the most poverty-stricken working
class thay you can imagine. This is
the sector from which we expect that
it would produce the additional
quantity needed for our coal target.
The phased target is 63 million tons
for 1963-64, If that is so, there will be
little chance of fulfilment as things are
now,

I was reading Shri Prasad’s report.
He says that this additional 13 million
tons is impossible of attainment. That
every year there should be an incre-
ment of one or a little less than 14
million tong iz absolutely impossible.
Therefore this question of what to do
with these uneconomic units which
has been mentioned earlier by my
hon. Friend, Shri A. C. Guha, and
the question of policy of amalgamation
of collieries has now to be taken up
side by side, with the question of
nationalisation.
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Why do I say ‘Nationalisation® It
is not a doctrinaire approach. We are
always told, “You are bringing in a
doctrinaire approach”., The point is
that to my mind the most essential
things which are needed for increas-
ing the production of coal has to be
done by Government. Without a

proper transport system no production .

of coal come about. We cannot attain
the target. That hag been debated on
the floor of this House and I do not
want to Taise it now. This whole
question of bunker loading, wagon
turnover and how many wagons you
have to give for coal transport has
been raised. But the main and basic
question is that transport bottleneck
cannot lead to increase in production
or to the attainment of targets.

Secondly, there is the question of.
power gshortage. In the States of West
Bengal and Bihar, that is palces
where you get the bulk of coal,
Raniganj and Jharia area, this area
ig short of power. Our D. V. C. gives
the bulk of it to the Calcutta Electirc
Supply at the cheapest rate. We have
made a mess of giving contracts for
these turbines, etc. to foreign com-
panies, and we have seen how they
have failed, how they have collapsed
and broken down, and we have seen
now that we are in a complete crisis
with regard to power shortage. And
in our collieries, on the other hand,
we are ghort of power and we are now
wanting power from the Rihand Dam.
So, in any case, it is the Government
that hag to supply it.

Then again, I was going through the
speech of Mr, Prasad and I found that
the main thing which he makes out
in hig entire speech—it is a very good
speech, it has brought out many
points—is this: Unless you give price
increase and incentive we cannot have
stowing, we cannot have safety
measures; of course, we cannot give
wage increase; we cannot have more
grade I and grade I coal. As a mattef
of fact, he makes everything depend-
ent on price increase. Then, on the
other hand, when it comes to grading,
they say, “No, no, we are not prepared
for the fixation of grades of coking
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coal of calorific wvalue”. The Coal
Board proposes a bonug and penalty
scheme, They say, “Yes, we will do
it, but only for the steel plants”. They
know that there has been so much of
hullabaloo in the country that they
cannot but accept this bonus and
penalty scheme for the steel plants,
but ag goon as it comes for other con-
sumers—we also want that there
should be proper check on the types
of coal which is supplied to them they
say, “No, no, how can we do it?” that
is, they demand price increase, but no
check on quality, So it has to be one-
way traffic. It cannot be a one-way
traffic. Then again, they are not pre-
pared to undergo an analysis for the
other ¢onsumers. Not only that. They
say with regard to low-grade coking
coal that the price has already been
substantially lowered. They never
say: we will certainly want a price
increase on the basis of the grading
of coal which will undergo some sort
of examination,

Take this question of stowing. I
want to know from the hon. Minister
one thing. It is said that we were to
have supplied, that is the Government
were to have supplied ropeways, the
Central ropeways for carry-
ing sand to the collieries, The
Coal Board was to have construct-
ed these. But I believe up ‘o
now hardly anything hag been done.
The Jharia and Raniganj ropeways
will be commissioned only by the
middle of 1964. The sang rights of
the collieries have been abrogated
and when the Board asked them to
pay extra royalty, the coal companies
say that they will not pay it and that
the Coal Board must pay it. Hundreds
of millions of tong of coal ig in the
pillars. Why should depillaring not
go ahead with profit stowing?

So, from every point of view I want
to say that unless we are able to
really have a control over the entired
coal industry, it is of no use. And
we cannot do it, because ag yet the
public sector is producing only a very
small part of that coal: it is 45 million
tong by the private sector and only 10
million tons by the public sector, Of
course I must congratulate the NCDC
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that they have fulfilled their target. It
is not a national thing as my hon.
friend Shri A. C. Guha was trying to
make out. We have come to the rate
of production which has averaged 13.3
million tons. But we have to put it
back because of wagon shortage, and
the pit-head stocks had accumulated.
Now, again production is geard up
but even today we have not achieved
what we achieved last year. We feel
that we can go ahead. 33 million tons
they have given ug in the report is
the target and they mention the
schedule by which they can achive
this. But I do feel it is very neces-
sary that we should not give a price
increase, Shri K. D. Malaviya hag said
that we should give a price increase—
, he almost admitted it; he hag had to
knuckle under, He has said that we
have to give increased price. But on
what basis? We are against any priee
increase, Sir, and we think that this
ig a vicious circle—increased prices of
coal, increased prices of all com-
modities, increased prices of all manu-
factures, and of the cost of living, and,
again, the workers will ask for an
additional dearness allowance, and
this whole vicious circle will go
round.

So I say this is a point which we
would like the hon, Minister to ex-
plain to us. He has already given in
the papers that he is agreeable to amd
18 going to concede higher prices 10w
coal. He also says he is going to take
very -extraordinary measures, '}
believe, for solving the transport
problem, I hope he will be able to
tell us more about it. But it is cer-
tainly true that these are the two
things, namely coal and petroleum,
which are the most needed for cone
trolling of our economy's strategic
height and without which our entire
planned economy will be brought to
a gtandstill.

Shri P. R. Patel (Patan): I congra-
tulate the Ministry on their achieve-
ments. The Ministry rightly deserves
congratulations, because oil we had
to import, and we see today that the
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Ministry is successful in finding out
oil, not only in Gujarat and Assam,
but elsewhere too.

When I see the report, I find that in
the Cambay region some 19 wells
were drilled, Out of these 19 wells

" that were drilled, 6 are found oil pro-

ducing, ten wells are found gas-pro-
ducing, and the remaining three wells
are dry. I would like to know as to
what is the expected output of these
oil-producing wells. Naturally, there
may be oil; but we would ba very
happy to know what is their capa-
city what is the expected output of
these six wells.

A rosy picture was given of the
Cambay wells.. ..

Shri K, D. Malaviya: When was it
given?

Shri P, R. Patel: At so many times..

Shri K, D. Malaviya: I would like
to know.

Shri P. R, Patel:....that Cambay
is expected to give us a large quan-
tity of oil. However, whatever oil is
found, there is gas too, And I would
like to suggest that this gas may be
used at the earliest possible moment
I put a question some days back, and
a written answer was given to it. The
reply was this:

“The Qil and Natural Gas Com-
mission has decided that for the
time being no commitment can be
made to any private party for sup-
ply of gas, as the Commission it-
self is studying the possibilities
of utilising the gas in petro-chemi=
cal industries and a certain short-
term commitment for the supply
of gas to Gujarat Electricity Board
for power generation has already
been made.”

15 hrs.

When we find that there is gas In
ten wells, T would like to know what
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is the difficulty in supplying gas to
the Gujarat industries. Naiurally, we
must supply gas to the Electricity
Board. Am I to think that all the gas
that we have in these wells will be
required for the Electricily Board? I
think that is not so. Gas is there, You
know the coal fields are far away from
Gujarat. Transport difficulties are
there. The requirements of Guja-
rat, whatever they are are not
met. We hear often that the
factories will be closed for want of
coal. Further more, coal fuel is rather
costly as it has to be brought from a
distance. So, it would be in the inte-
rests of the Gujarat industries to sup-
ply gas. There is another difficulty in
Gujarat. Gujarat is short of electricity.
We have no hydro-electric schemes up
till now. I do not know when the
Tapti, Narmada and Sabarmati will
give ug electricity. After all, we have
to depend on thermal stations, The
power that we shall have even after
the new thermal stations are put up
will not be sufficient, Under the eir-
cumstances, I would request the hon.
Minister to consider whether it would
be proper or not to supply gas to the
Gujarat industries. I think that would
help the Gujarat industries, Gujarat
industries are national industries, Be-
cause it is situated in Gujarat, it does
not mean that it ceases to be a national
industry,

We have also found oil and gas in
the Ankleswar region. There. 36

wells were drilled and 23 wells are '

found to be oil-bearing. Two are dry.
There is also one giving gas. When
we shall have a refinery in Gujarat,
we shall alsp have gas. I think, apart
from refining oil, it will give us gas,
We may use that gag also. So that,
there is no difficulty in giving gas to
the Gujarat industries. Near Ahme-
dabad, in the Kalol region, we have
dug three wells. Two wells are found
to be oil-producing. A third well is
under test. I think that also will give
us crude oil and we may have gas
even. My submission is that the mat-
ter may be considered and the Ministry

VAISAKHA 26, 1884 (SAKA)

for Grants 4762

may be pleased to supply gas to the
Gujarat industries at a reasonable
rate,

I would like to bring to the notice
of the Miristry one more thing I
read in the Gujarati newspaper that
there was drilling at Wavol, that is,
in the capital site of Gujarat. I would
like to know whether oil j5 found
there. If oil is not found there, I
would request the hon. Minister just
to write to the Gujarat Ministry that
o0il could not be found there, Because,
the Gujarat Ministry thought of hav-
ing its capital there, round about
Wavol. I understand this Ministry
wrote to Gujarat that oil is expected
there and no capital should be cons-
tructed till the test is done. If the
test is complete, I think the informa-,
tion should be pgiven to Gujarat as
early ag possible.

I would like to refer to one thing
more. I have got a letter from Shri
Khandubhai Desai, Chairman of 0Qil
India Ltd. There, it is written like
this:

“0il India Limited is an impor-
tant concern in many ways. Firz-
tly, the Third Plan gives priority
to the proper utilisation of the
proved and indicated reserves of
the fields with OIL. According to
the latest estimates available, they
are about 47 million metric tons of
oil and 740,428 million cubic feet
of gas. These reserves are expect-
ed to go up to 50 million t6ns of
oil in the existing concession areas
with further developmental dril-
ling.

This is an important part coming.

“Up to date, OIL has completed
117 wells (101 in Nahorkatiya and
16 in Moran) of which 79 wells
were commercial oil producers, &
were gas producers....

Shri S. M, Banerjee: To whom s
this document addressed?
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Shri P, R. Patel: It is circulated, It
is not a private document, 1 think you
anust have received it,

Shri S. M. Banerjee: [ have not re-
«eived it; that is why I am asking,

Shri P. R. Patel: You must have
received it,

Oil India Limited could drill 117
wells during a short time. I fail to
understand why so much progress is
not done by the Commission. And, Shri
Khandubhai Desai says that Qil India
Ltd. ig in the co-operative sector. It
is a co-operative sector, according to
him because the partnerhip is bet-
‘ween the Government of India and
the Burma Qil Co. If having a part-
nership with a foreign firm becomes

~ :a co-operative concern...

An Hon, Member: It becomes a joint
«concern

Shri P, R, Patel: The word used is
wco-operative. 1 would like tp know
whether such co-operative enterprises
will be allowed in Gujarat for the
bv products of petroleum and oil I
think there is nothing wrong to have
a co-operative enterprise with the
private sector of our country if we
-could have a co-operative enterprise
-with a foreign concern, I would sug-
gest one thing more. In this way, we
should help our capitalists—not the
‘capitalists in the way we understand;
‘but our industries here and having a
joint enterprise with them. If that
-eoild ‘not be done, I would suggest
that the Government be pleased to
start such industries with their capi-
‘tal, throwing out shares to the public.
In that way, we can have a co-opera-
‘tive sector. Let the management be
-with the Government, I do understand
that the oil industry should be in the
‘hands of the Government It should
not go to the private sector, But, cer-
tain by product industry may go to
‘the private sector. There is nothing
“Wrone.

Lastly, I would like to say this with

regard to the site of the reflnery in
‘Gujarat. I do not object to the pre-
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sent site. But. 1 would request very
humbly to consider whether any waste
land could be used for this or not,
I am told that very near this site,
there are waste lands, We have
not got to pay anything for that as
rompensation. In this case, if we
acquire this site. we have to pay a
large amount as compensation. I am
told that therp are about 1 lakh or
more of mango trees there and it is a
tobacco-producing area, which pays
us a good excise duty. Al] these things
may be considered, If the compen-
sation is more and if the cost of taking
water to that site is less, I think the
matter may be considered, I am put-
ting forward this as a suggestion only.
I have nothing to say against the
present site I wish that the refinery
be put up at the earliest possible time.
If this site js the only site, it may be
taken and the refinery put up as early
as possible,

st fgo fae gt (wqu)
Tmemsy wETEd, 39 fafay & gy W
Sarar 7 FE FT & Fg 49 @ aw
FAN F FEW F FEAr Al § |
% gz 9t § fw a7 s g el
&t I ¥ fgrear &, ) e e §
qft gf & W I ¥ T &1 fwin
grT & 1 F 37 Fg wrEan g 9w
T Wi F% gfeed ¥ gutaa g,
ag F@ F1 Itz q 1 gATEmTAT
gt @1 w@r 21 39 f gu gk
T F WRA WAT A & w2 97 fF IR
N3 FT FIGA FT HITT GEA F FH T
fam T 2 1 S fAETee §
sraTer faeTa & 517 o aga @
aie & faeea £ ) A & S
iy ® OAE FEAT ARAT 1 I FI
gu &ifwir ar 7 Afsd r3feT Far
J&r o w7 faeem e so wqw
w1 faeemr wifed T8 e faar smav
arfed 1w gw A I EE T
i forer w1 &, T O AR Aot
wardt & foegre ¥ faaar o7 gy
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wfed 7 A e @ver @ @ A
FTOEW AT A T, a1 F9 § T A7
& &I 1% 9O q3W # s ©
FON @ A IA T AT |

7 frazs v= fr 37z 2w § a
¥ FAE A FI( AFAW AT, A X
Az g, W IqF AT AT A g
FY 4Ig § TiAT 1 TgT THAA 9GAT |
# fow 7q &9 & oA §, 9% &
¥ fde 7€ fF &%) o g
9T A= g1 T FAS 9T H TG T |
afe O % GHA A WD O#
f& 37 wEEI &1 aAEr g, at
va¥ fad €7 wft faeedt & 1 wafd
{7 agf fawat f sy #1 w1
AN e g Faa s §1
uEd 38 | & 5 gA g
®OA FT IARA ]§ T@T E, AT AW
at 7z we & 5 37 7w A, fafoat
TARGAT T 99 =T W LA W
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# W TF g w%aT ¢ A W q@ W@
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VAISAKHA 26, 1884 (SAKA)

for Grants 4766

T fagr amaT §, AT & SR g,
At fam asr qafed wo g0
g1 T wFar fF 3o+ o9 £F AT E,
o £Z gafad 48 & fv 97 &1 C4@n
F & fag smer 48 & 1 § fadea
FIAT FTgAT § 6 AT AT Iq F G-
& TFAT A7 £ at Al ¥ [E
"EET 99 2, faas @ ag sord
T T qFd, I F1 27 7 A= 5L 1
TET FEET W E T w1 (Al aT gt
o Ffwa &% ¥ w9 59 a9 & o7 59
T g =i o

g gl o A faww wr g,
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FIT § OF aga a7 AT A5 &0 &
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Foi & faq 9 W &1 @A
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4 ATfEd, ITH! HEgET TG | FF_T
gafea @1 wifgd fF 97 1 a8 aF
Az Ty &, gafed 4t wifed fs
IE 9T FTCA a7 £ 1 S Fed &
¥ QYT ATIHT AT 9T o &, IAF
FiZ GiZ U FI FT4+ ¥ F7q, wAL-
area & far gk i & a7 §2 487 &,
Tz Tfed a1fF 97 & oY A |75 )
WX T TAET FTATH |

Shri Rameshwar Tdntia (Sikar):
Before the 10th April, 1962 the De-
partment of Mines and Fuel had beep
amalgamated in the Ministry of Steel,
Mineg and Fuel, but from that date,
it has become a separate Ministry, and
as has been already pointed out by
other hon, Members, it is a good sign.
Rather, it has been long overdue.

As regards coal, the present posi-
tion in the coal industry can be said
to be a crisis, I am afraid that ‘if the
full implicationg of this position are
Tnot properly realised, it will become
more seTious.

On coal depends many of our indus-
tries, the electrification of the towns
and so on and sn forth. Recently, we
learnt that the Ahmedabad Mills were
on the point of closing down on ac-
count of lack cf coal. In the same way,

the supply of electricity in Calcutta -

was also a little less on account of
coal shortage. So, the main thing that
we have to see is that the coal target
should not in any way be slackened
in the Third Plan. In the Second Plan,
the target was 60 million tons, but in
spite of the best effort, we could not
raise more than 54 million tons, and
thus, there was a shortfall of 6 million
tons. In the Third Five Year, our coal
production target is 110 million tons,
an ncrease of 55 million tons from the
‘Second Plan target, which seems to be
a big thing. In the last ten years we
increased our target by 20 milion tons;
50 I do not know how we will be able
to increase it by 55 milion tons.
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There are two sectors in coal—the
public and private sectors. In the Se-
cond Plan, the private sector has not
only fulfilled its target but done bet-
ter. Unfortunately, the public sector
could not do it. I do not know the
reason. Somsz hon. Members of the
Opposition have accused the private
sector or have not been happy at the
private sector fulfilling its target, I
cannot understand this attitude, If
anybody has successfully achieved
what has been expected of him he
should be congratulated. Instead of
that, they say that the private sector
did that and the public sector could
not do it.

As regards the public sector, the
NCDC have achieved a production of
10 million tons. They have sent a note
saying that they could have done more
but for shortage of wagon supply. So
one of the main reasons for the crisis
in coal is the lack of wagons. Accord-
ing to the plan target the railwasy
should have supplied 7,100 wagons
per day but they supplied only 5,900,
that is, 1,200 less. According to the
new target we have fixed, the wagon
requirement will be 12,000 per day, I
do not know how we will be able to
step up the supply from 5,900 to 12,000
Now the former Minister of Steel
Mines and Fuel has taken charge of
Railways and we hope that the posi-
tion will improve. Last year we wit-
nessed the Railway Ministry accusing
the Steel Mines and Fuel Ministr'y and
the latter Ministry accusing the Rail-
way Ministry of inadequate supply of
wagons, I hope there will be more co-
ordination now. If there is no co-
ordination, both Ministries will suffer,
the Railway Ministry on account of
lack of coal and the Fuel Ministry on
account of accumulation of coal at the
pitheads increasing the rise of fire and
incurring heavy expenses as well, Also
people in towns and cities will not get
coal and the price of coal would go
higher than the usual price.

Another trouble with the coal indus-
try is that it has got old machinery

]
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New machinery is needed. A loan of
Rs, 17 crores has been taken from the
IBRD, but 1 do not know why Gov-
ernmnt have not utilised it yet, I do
not know if by non-use this loan will
lapse. So some steps should be taken
for utilising the loan.

As regards expansion, both the pub-
lic and private sectors have made
their programmes. It is said that the
private sector programme will involve
a capital outlay of Rs. 60 crores, the
foreign exchange component of which
will be Rs. 28 crores. The public
sector has said that its requirement
will be Rs, 103 crores. I do not know
why thig difference of Rs, 43 crores is
there. I do not want to go into details
and say that the private sector is doing
good and the public sector doing bad.
The main thing that the target of coal
output should be achieved; otherwise.
it will be very difficult for industrial
establishments, key industries special-
ly. to run smoothly,

Until the coal supply position is im~
proved, other ways must be found to
meet the requirements of industry I
am told that some of the mills have
agreed to use furnace oil instead of
coal. But I do know how the cost
factor will work out. Government
should see that furnace oil is supplied
to those mills which have agreed to
put their boilers on furnace oil at &
price which is not higher than that of
coal. Until more coal is available,
furnace oil should be used.

As regards transport capacity, is the
railways cannot meet the increased
requirement, use should be made of
roads and steamer traffic. Just now
the cost of transport by road and stea-
mer is more, But a special rate system
might be worked out for coal traffic.
Even if a higher rate has to be paid,
there might be some sort of a pool
created to work it out, because the
alternative of coal at a bigger price is
better than no coal at all. The price
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factor is immaterial; what is more im-
portant is the smooth running of the
industry., If supplies can be ensured
in whatever way possible—by rail,
road or steamer—ang if in the process
a higher freight has to be paid, on the
whole the price can be increased and
the industries will be glad to pay it.

As I said, it should be the effort of
all of us to see that the coal target in
the Third Plan is achieved and every
effort should be made to see that our
industries do not suffer on account of
lack of coal,

i frmfr =Eh (Bow)
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a1 a2 famr s
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JuTey wgiey, gL e & foF
a8 9% 59 F a1 2 fs-ag a1 ST
WX g &Y Tiee ATE AW AT
£ 1 5 FgAT 95 ¢ fF 5 iee A5
%I ST TaeTss fan @r @y a1 96
faw g 7z 9ar == & fF seTE
g ¥4 faar o1 W E 1 TWE  AAmET
T W1 AT T TEAC WA T FA
4 §1 T Y FUT TIAT F AT AT
FY JrerETES FT7 § AYT TEE F AL
FBrT a0 41 AR e T oA
T I G IEE A e H
wE AR T

a0 | # a7 F wnee §
Tz ST WA W AT AT
<9 &Y ¥ &7 TrEarE fRar S & )
g1 T @ Tefg B SR A
T F 2W F |y & fag A aw
e & S i 7 i AE-
FFAT & HIT gafad d9T WK g
§ W€ ¥ a8 98 Freaw T w71
frerm w0 & wifs a@t o= T
SO Y awWg ¥ FTHr CAfREE
& aifee 7 a3 | ggt T TR
9T {OAE e @9 & W a1
HI2 4HIT 9T ATEET TR A9 &
ford ot gt fear o AME g
Tg =41 AT w1 fF w70 9 F =0
¥ g9 T F30 £ 9§ T TN 0
W SwE gw g7 WO 3w & fAmier
T A A% 1 Ayt ) @ e
¥ G W a2 o9l ®1 FEA FEO
Frema ot # |

HIT WIS F¢ 2T WS ZF AT
IR A1 AT s g gan 2
8 faega a9m 2 I AN @&
B HIT IEAT Sog § Teg AnTATESH
FAT Ml | L7 AP AT AT
HY A AT BT ZIIC THT W Glem

662 (Ai) LS—T7.
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2, 31 731 afn w3 wT T =l
o A&l F1E Tﬁmﬁﬂﬂﬂ%‘
g g2 THT F97 F¢ 3 AT =020 |
AT WIS HT FATATT T AE
T & fow ot Aeda faan g wa1 @
& FAI =0 | gaw fag AT
I AT 0T ATHIST AT AR AT
ST § IOEI FEET w4 ¥ A IE
F IART A4S "gEaT AT AMET |
T A A & A oA 7 o §
I AqAT WA H FTEr GTEA w6
T qZA FW 37§ TS A A
STAT & A IHEFT AFHA ISAT TEAT
2 | zafau 9&vT 55 3@ #1 2 fF el
gazr #r gfEfd der 7T e 2
T WA AT AT FEIEA
BE & Sifam |

‘H§3U  Wgw w1 @sea fad
AHOEA ¥, Y, 979 g1 T 97 TF aF 58T
FTAF AG1 F 914 | 7T IAH1 TF ZE
#1 FEA FI4 ¥ fa A oF, UF A
FT raE o Fear 9 & ARCET wER A
st & & 3 faerge faams £ A
wrEaT g fF s AR ¥ gsEi S
7 & fom ot ot agfemd 1 g sat
fagr #¢ faom 7 W1 F@AE &1 9T
Tz T3 &AW &1 a ar e G
s HEM Aoz am e Ry

afegfads & at § & 7 53 0=
" QT 47 a7 9g Fana famn
a1 for <ife ae T Frgen A § sHia
g WA AT e W SR F199
FE T AATL & | A0 F wwwar § e
ST AT SrAEE F FGE gt T
el @ Ear A e A 2 fF
Fraa a: forg 41 39 39 F71 0F 5209 &1
afe T wraAT S ot g1 AT gad
qCF ¥ 79 4gl 97 Fgan gfaw §T
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Fd & | foRrsT W TRt ) oA
M & F IR e a9
FIgw ffaw o

== # 7 fe modr wgm e g @t
MeT A" & FEAaTET F ¥ fog
St WY FETA & g AT g1 w7
fram a0F & st qofaen 2 72
ATAATRS FT |

=t gro Ave faardt (o) ¢
I WEIET, §9 § 9gA a1 § §W
"M # AR faRy F#7 fafees
AT F1 a9rE A 9w g R osER
qoHT WEAT & fegeam & a0 gare
FA FT & I700 6597 | 92 99 929
& ART qT9 W7 TRT g 4 fw 927 aw
& AT a9 § | AT 37 gAIEE A
| @ F gAre fafawet wrga & 745
ofoqq &% F agr a= fa=d €1 s
AT & AW & G20 FT AT F 1 WA AT
T 9EIET 3T F 77 1 @I & Al
s g fr g fl F A gw AW &
AT | mTeRfaT g S w1 gar
FH T T 44T T A o F W
ST |

T F% Il A A O =
i wfeam 1 Pefearser fdar & wtc
& 0% ¥ Fefeargs fFar &

39 Ffaem & Gdaiten foe &
/% 3¢ I dOars o ¥ fed ax & -

“After the initial experimental
production of erude oil at Ankle-
shwar oil flelds, which commenced
on the 15th August, 1961, the trial
production started at Ankleshwar
from 15-2-1962, Whereas between
1-9-61 and 6-2-62, despatches of
crude oil on an average of 100 tons
(Approximately) per day were
made to the Burmah Shell refinery

MAY 16, 1962

tor Grants 4776

Bombay alone, the Commission has
started production of crude gt the
rate of 600 tons per day from
15-2-62. being supplied to the re-
fineries of Burmah Shell and Esso
at Trombay. This rate of produc-
tion is envisaged to be stepped up
to 1500 tons per day by October
1962 " ’

wa ag wrE Ange G Al d
wet @ Tafwl w1 grEew oA a2
7% sedafaeiien & w=faard) &
AT FA § | & e g S awfaat
F1 gL T TIfg0 FfeA Y Gy
BU £ TA! AMRITS FTO qATES
T AG BN

FHL a1 9 A § "y 7 fowd
Ffufaaiamgacag & fs o
BRA FFAIT FFATRE FIFT AGAT A
FT T 50 T 2 @ 4 A fafe
R § e A g a wr ¥ AW
WETET | I ¥ AT FE aE T GRA
FOAT T ZHIC W TEH 1 fewE
FET FRT UIT a7 9RT 7 wIAT A
ffe ag =9 71 81, 3a foT o dqfede
wrge fafreex aeg 3 & o1 Fa=w &
& # 37 & fau wawT @urd &g
gifs 9af w1E 2 31 a1 315 A T
FT g 9T g1 A6 ag $F a1 A9
& it 9@ FireEm gar § ar 4
qRT A FAT AR AT & 1 gw A
#t fgrma & ards s Tifee fr o
FHAIA F qEqL IEA TH R &
Fgdt fom R F &7 IR @A
&, safea t & 3% 7uré 3 g

# 33 gy | AYC AfgE 9 8 §C
FION F grEY F £ A0 WTH ATAA
T FET AEATE | FAS F AR T
Fgar g f 79 & e mEear g
T T onRA ¥ WIC ATH HgET
aeT g &, FAeraa 1 arfe ofr gn Al
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% § =hew dofs g7 39 & a8 97 '
sreaaT frx wr & s FE oW !
= frzgem § ST Sger S & A
WAAA FT AT ST FA FAT
9T Z | TH T &I GIET T 137 56
% AT T2 Fr afem o gw § & A
HfF FUF F W@T F TE AR T4
&l 7, SUFT TS FT T A7 F e
WA 7@l £ gAfve g gew geeme
F1 FH FCAT 97 | Ig qGA &Y FEAF
T g o &% ®1 gw FC gwd £
THHI OF AAAT ST ¥ o7 afs gw
AFTAT A1 9 H TST ARAFEATE |
TfemeasT gAR! AT ASEE F9
FCT 9308 AT T Lefo-5 ¢ F ame
3 g7 {19 gH W1 WA G

7 =g g f5 fafaeex ama @
= &t @1 fF e S gw dar w39
IAEI T RY JET ) WEAT F AW
HRIOAT T AT GAT T2 & | 139 AT
FAA1 A97T AL ¢ fF 9z aF 9w ¥o,
Yo HIT %o ZTA ATRA qTA THI HT AT
FHTA A AF | 9 ¥ F9 & A
ST F( AT AT g BF gt w998
AT I 1T A9gT A7 € 5 97 F 7%
¥ 3941 24T dzfrew = 9 @9 1 AR
s F W AEA, a7 T 9 q9F T
TEATT | FH AT F FT A ¢ 7 WY
wag R ¥ o Tq aaew & A
<[ g1, d1 I ST FT FTAH T FAT
Lol

9% ®IFd AT A F AT AT
FIq7 1 qrEF Lo fafaww @ s
2 | %9 999 78 o fafaam ¥ w7 &
Zq ¥ wft & & fin e B W] T
¥ v afg w0 ¢ WE A dT
&1 Y &, WM ¥, 500 T ZH §I
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faedt & 1 T Yo qeHz ff azm wiE,
al w000 ITA 9T-¥ ¢/ &1 MMRT |
#& fagamw 481 f5 W dam7g @ @)
T FT FFAT & | aF TC Areefe
wiwdz Far gr 7 wifex wiaer #¥
grar s ? mr at faguaa g9 S
2, ¥ e ol AT g 7 w1 g
fiF = % & s w1 OF FAT 93
# wwadr § 5 g7 & fag somm drear
AT FIAT g7 ARETF |

|YA AT T g7 @7 & fm agr ag
AHET T FIIAT qI1 ZAT F, AGHA Agr
¥ FIAI-AMFT w7 wfae &
FASIAL-FIAT ¥ g a@RE 1 q2ar R
&1 g1 frar & e A o o gar
&, fFa mzdl 34 1 & T8 G, |v
AZY AFAT HIT IT AJT @EATIIAT L |
fagre & wrgs Y w47 A8 1 q@
9 FgT Fa=T faFaa 3', afsq gasr
faa 4t a5 & 1 1 For F Fredew
T g F Al ¥ @ & 97 %0 fefmredt
g asdt €1 oF a1 ¥ fag 3 v A
a7 AfwAg, T agds T S
FAAT ®7 I feur 714, TW A
Iamg wasg fwar sar =i

Iz 97 UF TR uiar )
37 I F= AFH AL] AT AT FHFA N
ST FAMC AMAA, &1 UF ATH F a5
fire s 1 g8 faw agr wie A g
FET g | AHA 197 g1 O T &
AT A4 FT g9, IH IT B A
T % foe AT Agi & | 59 FTRT I
&7

#FUF ITMTAAME AT AT
fi ot dfira w91 3 & M-I
¥ &1 WEAl A ¥ fRare @ & A
a1 # & wt@ A1 /17 R T &
FASqUE F AT &% 2% T A A )



[t g0 10 firardY]
1% | FASIAS q2T T F W WFA & A
WYAl FW TAT qFA & |

a1 fagre & 739 & ZR4E aeaATs
qr | gFmwrg G & ame i ¥ a7
WAEAT g7 33 AF & AH1 g5 | I I
gAY e @i & v F1aR & deg A8y
qAFFT | IT F AT 307 & AT
AE | T FT I AT E 7 AW q_T
9T AT AR &, AT G G fwdy
ST 91T 3, a1 9t eA-fervy woAr
FTH FTAT AT &, I B FAA B
e ? smFTF AT AT @
T A HE F 9 &9 a1 F A gOa
Soge &), a7 T qIA F AT TET
FL0

qE qF FA-EEEaE Fiaadd
FT FEEY & TEAHE TR H AN
9 ®1 tHwHE fear @ o @AY ¥
mit a% ¥? N 7R E, AR 3T
¥ & 33 afew # grenRead gar WK
¥y, FIfFEOT F TaeTHe BT
T § | H-IEAE Sifeada
FFTE ST FTFTEAT? ZH AT A
v at o< a4 e et s e e
gregmA &1 feem feem W omw-
wEifas FfradE 8 ghr § A
I T GFANAF 7717 &1 307 TEFTE )
OF TUFT @7 O g1, AfEq ag
G g1 AT |

7T AAFT  ATAARTT F |
= 4g & 6 47 2w AT sifaada A

AT FTHTA & | 7T 3T AA-THMA -

for aferad & Gan fash # s &9 39
EH e &7 a6d § ¢ A7 e
FUET I FAAT AT wIEEFE &
war @, N & @ gwer g v ?ogH
9 T T a9 T Wit B oW

¥ I TEET ¥ oaw ¥ omar ¥,
a1 FERT IW AW F UF rEEI g4I
FIAT TIAT T | UrETZ AT A B57 I
faark-ad] &7 & A wagil I
tafE 7 7 w9 o Wear .15 == r
g0 § | AfEA NEHE & 79 0w
Fiferadt WA F I FAC IT T AAGA
a1 g0 bfafeder wi Sdifade T 4
M AR & A & W T afeae
f&t o, o1 39 & fefefasn grm,
IAH AHAT #ToSEAT | OHT
TR H-SFHTIAES Sl w7
fmAeEA fFar 9@ @ AE, a3
TEER Y el § A smEr fF
TR & 9 TH FfAwds § oA
3t T SIore F | ag W s g g
fF 37 #1 g ¥ fod a7 fan
W, itk S9  WeeT  HOAT
Sﬁ'ﬁﬂ‘ﬁﬁm@mgsﬁ T2 if
FATET

# wrmr g fF W @ g w
FTAIETEA AT /I = § FIar
faar w19 & fagar, @1 & sifaads
g g AH—F FM A F aFdl,
a9 A gFal | 9fF @ g% w@fad
IR S1aF FIAT &, TWiad Fifaadn
HE-AI ATH F qGV | HIL I AT A
99 A E | FW AB WAAT AR §
fiF fafees @gg 390 § 71 9@ =TT
wrg 2 fora & 99 st &1 e
q3F WX ATAET FH T

T AR ¥ OF A T ag 0
& fir for it 3 Gdor E—w TR
a0 ford 9RO osEw
¥ frmsad §—agi & F=a TH wY
w1 gfaurd fredt & 1 & 7 2a7 8 frast
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97 G G T & fAd aEe & 5w
ATa W A favga @w g oamEw
#1 47, {49 #1 37 SR §F T F7
TG IR g F, FEr sA g
Fﬂ[wa1‘10n.¥ooﬂﬁ‘{i\oo'§qﬁ
#i TREH AT F A F1 QT AT G
fam & 7z | & @07 #1 agT Ao
g g T i AT 9T awan
o g € 1 UF qt a9 9gd wrEm Wi
FUE F agr AR Ao g€ =
a1di &1 7 FT A faasr wfz #r swgee
ge s w7 %1 8v& €= At faam &
Afd 9 a1 F1 aCF FTH! 4 AT
rtga v w2t T B & 9@ ¥ Sl
& frzAams s gEe s, 39 & M
faar =17 o awmz & am e a
57 9@

w fefrd & ®w W d ¥
afafaa Mee-wgsr g famrge
o1z 1 w7 £ | IFHT T q Al g,
afew q& G9m @ € fF 99 1 T
TATHE FT TR AT AGT € | 99 W
NS F1 T0F A0 HY-HEE e
gz 1NN da s de s T
TG TIT EA @A & | IT A ATH
T gW W $T =@ W e |
Fq AT AT F1AA 77 qTH (AIRET
HET F1 e 2, 9% €1 37 ' #
wfq it 37 &1 & g ofgd, fam &
"7 #1 deq H g § 9%

=t Wo HWYo TN : ITqH FEIRA,
T 7 92w F AT #gRT w1 AR
31 wrgan g o oW a9 ¥ A #
g wegr w1 frar § A% A F AT
# & wweran § fF gt 3 7 aga aw
FE) Famw FTE FF IR gifew
T=g1 AT FfEmEn & woweaey ag @97
e W1 AT o @ o 1w Al
T@ WG WX F7 § w9 fagai & g4
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& WATAT AET I A ) F faR
FT HZ AG ATHAT T |

I FT WG aF TEET g F TA
oY T @Y FT I AT I A A
HIHGT FTAT AT § | T I B
® FZA FA § AR agr & @A Al
& fau ag wF g A9 T 2 | FTeEny
TR qEl F fAg, o7 et I ¥
fq 7z swer aga i ET aRm
FT IHT & | agi #1 ofefeafa gy
q7a g 5 agmw wgt #7 o a0 F
YT F war § W agt @ fafa
ot ¢ f srmm wom g g1 a
i fefy ame s S Ak H &)
FET 9% UF AT WA F A€W ¢, gl
9% Hiewd FAT a1 qe=rE AL 0T
Fra &Y faam 9T & | FET F1 Fa AT
g fF Mg § o F19 379 A9
fear o & S == @ & FT GET
& e wEer & A fran s € )

* F awman § e gt oo @ S fefa

& 99 & aT6 AT 1 1 AW TR &
ey o ATed |

& frdea Fom =g g e
s & & feafa T a8 & aks
Fiais qeEd, qUeRaE § A
foa Y 1 T §, ST T W afdeafy
81 & 1 i agd faT v OF §A
FyogiaeT d e ar AR i sm ar
For Y W3 T AT £, 3 Y e
et <@ &, 39 a9Tg § T A AR
A ¥ @ A o+ A I
A7 & A w aFAr g X qwwar §
fenre g AR & 9 Ad1 fFar T av
qfcfeafs gaft i @ s fE
aig § AT 77 AR A AT EE |
qafae & fraer wom s § 6
7 & w Ay ware § aan afdfefa d,
T I T AT IR | g A
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[ 7o #HTo amwit]

AT gt T OFF T E WY ZH 32 o1 AT
2fE Fa w1 sooew W R g
W ATTE( FT 517 g7 7@ & A1 AT ATHA
g & ¥ 3 § wmar £ Feen g |feT
w&ad &1 a9 9q1 qedr § 9 g7 qAT
oo WA F o ¥ W i # g
[T T AT £ | wIE@ET Al
TT TeEAT AT AMT ® FEAl
A9 WET Agi g | R
# ggar g v dafe qaEeE A
1 feafa &, Twr WAt wErRm &W
AR FT AT AR AN G TN aTE
IEY FAP! AT FAL A 79 ¥ DA
Wi F qg A wE g FHaT g
wifex I @@ § A afifafa &
T )

O §AF TN & AT T AT
2\ B W @ ame wmE e
o1 fad 9ET | W Fy & T
o1 fai I ¥ ot aww Y ¥ T
AT Fg Ty & | AET a6 ¥ T
o1 &1 § i T @ w9 agrd S
& a3 wefidt &1 qafea ¢ 5 39
M 9§ e S wewww & St g
IOATRIT  § 99 9T TR FIE w6 A
w1 A § ommEr wmw o
AR AT 3 W g fe s
TRIBE G ama ¥
qafer & 5 @@ wax T g A,
e wm 0% ¥ A g gefigm-
fo wg & ST s Fmer gt
|1 ¥t wg et 8, @ & Sifew @
& 6 395 7o ¥ Foqemt #1, Inirwami
&Y 9 1 o, ag saer i & fay
oy & gwwar § fF #ae & am
TG T 9 WH W qE ¥ A
forar st i et e gt % s
W IO F Wt wE AG gen
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=Y T QAT FHES aF 42 faaT F
g T B | TR WAL AR gAI
AT IEHT FH HGL JIOT 2 AT SRS
qg 9T I § | T AT 48 i A
qHTE F A gL WA @AY
arfgm

# g *ff Fear g fF I Ry
FER J o1 1 & =i & ar
agi & fefeer awrd sifwae & arv
1L AT9F T qg1 HT F1GT FT qUET
H @ AT AT qH oW
FHET F1 g E FAT & | F 9w
g f& <t AT @FE SO 939 &
g9 9 § €, 7 39 A ¥ 4@ aweq
F fr agt 1 qwEn w1 S g
AT 1w WReE qafsy I ¥
Tt # GHEAT B WGR WA <@V
R & Area g fF o e gw w1
% ag T wwfg & 7o f5 A
I AT & 7 § afew @A Fgaw
g f& @t %t foafe st aoie &
o afefeafy sore Gt TR a0 @
@ FT@ A a1 qMEw &S
FREW a5 @, 3 I TEHCT
qT AWER 1 A R 9 A
% faw Wi a1 sEe Y qfer v
AT A FAT 9T RIY, qE W

FLT QAT T |

FEQ Rt TR ¥ UfeRe
FRAfT # § | SIS WERY, S
g9 FIEETES ¥ TEATEH B A
g & A1 Tg W qEEa § 5 AR
™ Tmer &1 9 Wifaar gar
wfm g Wi aa s ey
e oz a@ A &\ § awmarfg
f& Fgar wwmi & W wfawE §,
IR WTAI B T O gEa I
W g, MPEN W awy #r gfaue
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@ a1 wArE g & gfesn
39, f& saw ag S a1 awdar §
IO AT 4% § q2a< I Ty 7
21 | @R aife fFoae T
ar iR iR e TEEEr et
SofT 9 | FW A FH 9g 39 famr A
T & Sfaw qt F & THA
ST AE A IW AT AR, S FrT
¥ @ o W I e g
G T W STHT =EE AT S
THo Hro Fo #HTo & fiagems St =nfomr
T W € * Ag Wmgar fF § o
qafar § 1 S gg a8 wh
A A T g AR ak
T Aag GAEGT AFH AT G E |
g1 o & T oo gg T € Sfew
F @it ¥ § | SOFT BAtT 3@ wW
AW g ¢ 5 ag s @l
FIFAATET & =g TOF F F9 FT @
g S0 AT TFT ¥ FU TSR B
wieg & wwwar § fF FeaRe #71
TEEH 3 & fag Hnm 1 3w &
wf faem @ @t a9
FH W AT AT 1 WK
g Arfe fasm & wwTe &t
AT FAT § A g TR § o el
S aeT § AR afaw
g at Ta% fau o=t & f5 s Ay
T qCET F g9 § W, I 9T THET
90 FG W@ | g fawr F awwar
g & ot gurdr Ao & @y ST
T & R R

o § AW 4T A A9 whre
TYAE & a1 § FE FeAr Mgar g | WY
TR ST JEAT AT 7 Tl 6 97
THRICAGUGA A g afess s Hgh
TR g A AT qE A A
tgogT H e o meww R
& o form geres & I 1w @y &, T
o &Y g7 &, S9EY TgT S wriww
Q@ g, g wuedr 31 F awwan g
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fe o s o2 Wit g feewi §faame
7 fFar o | W g gafeewt &
I WM K E AR IJ|OgT IaT 92w
# 21 ATz FYLIALNZT A1 FT G
g AfFT 3 5 J|ogTH g9 O
af<feafimat &, G agfomd &, forr #
TEf A T e g R W
I F T @Y Far e wfed,
UG § @ A WA R A T @A
foan wmm =ifgd | S9F SFaiaT &
A T ot 7§ A EdeT fa
I F g 7 I%1 T97E 347 TEATE
foa ag & a8 9 7 aw=r #7
T F TG &, I T ¥ IH] B HY
T I AT g FT A1 | § qHEar
g £ 97 5 fafegt & s aga w=ay
W@} ) g WY ErAE Hfed av
wfed, dfFr A U frew i frag @
TEEAT Ft g9 FA A 9T FroE g
R FRS WG F G FAT B
Fferer £ | F w7 w7 § fF g%
93T FT qTF ag AW a1 ¥ ae i
SET HIEEAT T oo & g § W e
wifeei &1 fasii &1 9w & foe fawr
T@T & W &1 arEre " &1 faear
2| gl T FEA ¥ AU FEER 7=
AR A T fFag A T
T9 ™ TR H AT T4 |
Shri Ram Ratan Gupta (Gonda):
Sir, I am thankful to the Chair for
giving me this first opportunity to
speak in the House today. Regarding
the question of coal, I beg to draw the
attention of the hon. Minister to the
fact that the position of coal in India
requires much more serious considera.

tion than what it appears to have been
given by the Government so far.
15,59 hrs.
[Mr. SPEAKER in the Chair]
During the first and second FPlan
periods all the targets fixed for the
raising of coal have gone astray.
During the second Plan period, the
requirement of coal in the country was
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[Shri Ram Ratan Gupta]

worked out at 60 milion tons, but the
actual raising was only 52 million
tons. The shortage mostly has taken
place in the public sector. Coal
is one of the articles on which the en-
tire industrial development plan of the
country is dependent. It is a com-
modity without which even if the in-
dustries are developed they cannot
function. Todav the position is that
not onlv the new industries are find-
ing difficulty in getting their coal
supply but even the existing industries
are finding it difficult to keep them-
selveg going.

16.08 hrs,

Just now my hon. friend from Kan-
pur has pointed out the problem of
shortage of coal supply in Kanpur,
Every week notices come from one
factory or another for closing down
the factorv for want of supply of coal
Our State Government has been run-
ning from door to door to ease the
situation of the coal supply, but-still
the problem remains beyond solution.
We are given to understand that there
is plenty of coal lying at the coal pits
and it is due to transportation diffi-
culty that the coal is not being moved
But, Sir, once we sent one of our en-
gineers to the Coal Controller and he
was pleased to point out that stocks
of coal lying at the coal pits were
mostly old and were so old that they
could not be used. Therefore. it ap-
pears that the problem of coal lies in
the raising of the coal

According to the Third Plan the
total requirement of coal has been
worked out as 90 million tons and out
of that 17 million is expected to be
raised by the private coal mines. There
again, the cost involvement is worked
out as about Rs. 60 crores of which the
import content is Rs. 38 crores. There-
fore, whatever facilities the private
coal miners have received, it appears
that they are not being permitted to
expand their raisings according to
their plan.
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Last year, the World Bank has al-
lotted a loan of Rs, 17 crores for sup-
plying implements and tools to the pri-
vate coal raising inustry, But so far
not even one application has been
finalised by the Government,

I submit that the scheme of divert-
ing the mills from coal to oil is also
not a very feasible and practical one,
because the extra cost of oil involved
—Rs. 45 per ton excise alone adds to
the cost of oil—is much more than the
cost of coal consumption especially in
distant areas where coal freight is.
subsidised to the tune of Rs. 12 per
ton. Therefore, I agree that it will
be advisable that, side by side, the
arrangement should be pushed through
for increasing the consumption of oil
and reducing the consumption of coal.
but if that is to be done some way has
to be found out by which the cost of
industrial production does not unduly
g0 up.

Coming to the question of increasing
the production of il itself in India,
whatever figures are available they
indicate that by the end of the Third
Plan we will be in short supply to the
tune of 1} million tons out of what is
planned by the planners. The indus-
try is expected to increase the pro-
duction by 1.5 million tons moere. But
there again, what I am told is that the
recent increase in the exXcise on oil
products does not leave any margin
to the oil industry. This iz a matter
which requires consideration and
study by the hon. Minister. As a mat-
ter of fact, unless and until g certain
margin is left in the hands of the re-
fineries, if we expect them to increase
their production or their capacity it
may not materialise,

I would, therefore, request the hon.
Minister that in this matter, since the
country is lucky that the coal depart-
ment also has been transferred to his
care, he should give specia] attention.
Knowing the vigour with which he
takes up his responsibility as is de-
monstrated in his handling of the oil
portfolio, we hope the question of coal
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raising and increasing the capacity of
coal raising in that sector wherever
the capacity can be achieved will be
kept in mind and proper action will
be taken to remove this difflculty as

.speedily as possible,

=t Ao o 9@ : Wewy wERRY,
AGTA B AT G A I A4T AZIA,
1 Amdrm F1 Paaar sfaaa w€,
AT T § ) SR g AT &
FreTeT 21 AFT AT Tl Z1 T, IHAT A
fasre 1 agd wegy T WA TF
fwar A1 a7 &3 FoEE A gy 158 §
T a7 AT @ e g e # g
FEAl | AT ®e LT AET WX J]W AT
@ A T F AR T_A T
TR AR Agg A AW gg o
AE &1 W g3 f g g O
qeaa T e W, WA AR
s Ararfaee e § faegia oft wga
w1 gqreT fefefaen frar s aaemn
i w7 gfed S F T AW
fraen € | FF § AT & F A a7,
Fae g1 § afrer a<E o gfed o
g A AT IT WY AT TqTET | F AT
AT & AATE, T F A @ @
A T 7wy A ) qF Aww g
TR g Ad s g, TS
g5 F1 frrprar 7T #9 i ag F wr
femmadaT F 4 19 794 fTo THo o
art § i | AT o gia “Fee W@
g H1 ATT &9 &1 | TF gro9 & 72
F =ft Ared & v g P oo #
BF T £ S fF g H g ey any
& 1 37 AT Y foer avarg fad g ot
FTH AT T A9 grg § foam g, 99 A
mr F¥

¥ qua fefgee § W § 1 g
Fefgre ¥ sremre & o= i "
A St 7w P AR T
¥ e it wmaT § fp ot gar 9w Ay
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T T & I ATE A7 AT TG A
TG E | TH AT H ITH 4T F A
FgT AEan § fb £ 978 o ager Tar
garg 93aT 47 o =7 Fi A1 geR E
A T T2 FEIEA 32T AgATAR
¥ 2 97 Fr w4 oA wr g
faar s & agr ¥ fae auEe T
[t | T 913 feAT qger qewie §
HIA Fi TF WAL Fen T e F
T 98 T T faA o= @ A%
TET § AW IFE G | gAT § WA a1
ff aet swomaT & A F9 § e
& ygue & foam &= a7 v awar a7 )
T AT $g g1 AFAT &1 a1 IH AK
AT A Ak TUTA § AT GATLT 29~
TR 3T # 3Afy 2

T FAR AT F TF AT
azeq | qEATH I W7 T e f AT
Fraet 1 CoReTd W & A @
& 9 F agw fadl gadl sig
T 1 75" faerss § #9if goF fag
W1 g AHT gE & IR0 W AT
TENE FHAET TAT & | T AT LAET
TH A A TR A AT A
T T ww ¢ oF a7 e s
fet a1 &1 Qar faeTe T 0,
AT G THIT & IA T &Y ThHT qAmr
o | A IA THA FT G AT AH
AT OF AFFT Sear § Fear agi FemrgT
& &Y 91 T soe fFar ard o€y 5
sEaT g0

FER & Aradr 1 § @ Afr fawr
FT g fF 97% 9@ IRT A/ TR
gaft ¥ TF SYETT AT 47| 99 T
TR Famn q7 fif ITET 7 = frar
ATGAT | FTE WL AL GAAT T F
afA g I AT T FHATE | T FE
FaRT oFAT A & | IR w7 R
Tz F fAT $g FOT | &1 71T gT§ A
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w41  fF W g % 87 w77 8%
T GAFT ¥ oy ot §5 &L anF g
AT AT T qACT T g Y
BT &1 WT )

Shrj Indrajit Gupta (Calcutta South
West): I would just like to ask g few
questions before the Minister replies.
I am only seeking information on a
few points. This morning's papers
carried the report of a new agreement
between the Government and the
Central Province; Manganese Ore
Company. It appears from this report
that the Government has agreed to

etake over 51 per cent of the holdings
in this company and this is to be
shared between the Central Govern-
ment and the two State Governments
and the remaining 49 per cent is to be
left in the hands of the foreign com-
panies, So, a new rupee company is, I
think, going to be started. I want to
know from the Minister one thing. In
view of the fact that many of these
leases have expired and some of the
other leases are due to expire soon.
‘What stood in the way of the Govern-
ment taking over the whole of those
undertakings and nationalising them
in such a very strategic and vital
field as the manganese mining? I do
not understand why it was necessary
to restrict the Government holding to
51 per cent. I woulg like to have
some light shed on this,

My other point relates to some parti-
cular aspects of the coal crisis, as far
as it affects We:t Bengal, because it is
the most highly industrialised area in
the country.

The paradox of the situation is that
while the biggest concentration of in-
dustry is there, some of the biggest
coalfields are also situated there and
on the border of Bengal and Bihar.
In other words the distance for the
haulage of coal to feed the industrial
concentration of West Bengal is much
less than in many of these other cases
of States we heard about which are
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suffering from coal shortage Of
course, I realise that the question of
transport is bound up with this, That
is why I would like the hon, Minis-
ter to explain how far this crisis is
due mainly to the continuing short-
age of transport and how far it ig due
to the inadequate coal raising and.
allocation of coal supplies. For
example, I would like to know what.
is the latest position with regard to
the arrangement which was made for
many of these industries to carry their
coal instead by road from the coal
dumps because of wagon shortage, I
know from my own experience that
many industrialists with -whom we
come in contact complain continually
about the difficulty of transport by
crucks, that is, by road and the addi-
tional cost that it is imposing on them,
What is the position regarding this?
Is there any possibility of relieving
them in the near future from this
rather emergent position?

Then there iz the question, which
we have also raised many times in
this House, of the scheme that was:
devised for shipping coal from Cal-
cutta Port to feed the southern parts
of the country, I know that a tre-
mendous bottleneck appeared in the
form of shortage of ships, A scheme
was prepared and later it was found
that ships were not available to carry
that target of coal. I know that
scheme is lagging far behind this
target. But is the position now due
mainly to the fact that ships are not
available or due to a combination of’
the two, namely, the shortage of ves-
gels with the inability to supply coal
in adequate quantities to carry it from
Calcutta by the coastal trade to the:
southern States?

The last point that I would like to
raise is this. Of course, there was a
question answered here only. I think
three or four days ago regarding the
proposal of the West Bengal Govern-
ment to run its own mines and to
develop its own mines, It is a long
standing dispute between the Centre-



4793 Demunde

and West Bengal. The reply given a
couple cf days ago was that the pio-
posal is still under consideration or is
still being discussed—I forget cxac ly
what the words were—betwe:n the
two Governments, This answer we
have been given several times over
the last year or two, But I would
like t> know in view of Lhis peculiar
position of a big industrial concentra-
tion in West Bengal and yet suffering
from shortage of coal supplies, what
is the way the Central Government is
looking at this prop:zsal now for the
State Government to run its own
public sector mines? Naturally, they
must have a scheme which will be
fitted in and dovetailed with the nver-
all scheme, Nobody 1is suggesting
that the State should be permitted to
fcrmulate any scheme of its own un-
related to the overall scheme, But is
there any objection in principle when
the couniry’s needs demand a step-
ping up of the raising of coal? 1
would like to know that. If it is not
possible immediately for the N.C.D.C.
to step in and work those mines, what
is the objection in principle if a
State Government is capable of doing
it subject to the approval of the
Centre, naturally? There is no ques-
tion of the private sector., It must be
in the public sector. That is taken
for granted. But suppose that is done,
what is the objection? Last time, we
Jwere told that it would put an undue
strain on the general allocation of
transport. There was no other objee-
tion. That was what we were told
at that time by the hon Minister's
predecessor. But I do not know what
the latest position is because at the
same time we are told that the trans-
port position is expected tp improve
very rapidly. If that is so, would
favourable consideration be given to a
scheme of this type now? Other-
wise, this paradox will -continue
where we have industries and coal
almost adjacent to each other and yet
a continuing coal shortage and crisis
affecting those particular industries.

Mr. Speaker: The hon. Minister.

Shri Heda (Nizamabad): May I
also ask a question?
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Shrimati Renu Chakravarity: May
I make a submission? Today the
debate has nearly collapsed in a way,.
Would it noi have been better if some
of us who had been speaking and
would have liked to speak had not
the bell been rung three or four
times, were given some more time so
that we could really help in the
debate? Now actually we will be
finishing the debate ahead of time.

Mr. Speaker: Probably that could
not be anticipated, otherwise there
would have been no difficulty, There
was no desire to save some time,

Sarimati  Renu Chakravarity:
Sometimes I find that our debates.
collapse while scme of us who really
nad some more points tp make do not
get the time.

Mr. Speaker: This is the first time:
that it has happened, We haev not
had it so far. There hag been no
other occasion.

Shri Hari Vishnu Kamath: Is jt
because that some hon, Members had
sent their names, and later withdrew?"

Mr. Speaker: Yes, I find from the-
npst that one of them at least, Shri
Koya of the Muslim League, sent in
his name and was not prepared to.
speak afterwards,

Shri Koya (Kozhikode): I sent in
my name only for moving one” cut
motion, not for speaking.

Mr. Speaker: 1 thought he could
support it by a speech also! But
then the business is not collapsing,
pecause the hon. Minister wants one
hour and fifteen minutes or one hour
and twenty minutes. Therefore, even:
then it is not collapsing. But if the
Deputy-Speaker had anticipated it
then, probably it could have been
spread OVer.

Shri Heda: I will just pose one or
two questions. Andhra Pradesh is
there is a shortage of supply of coal
in Andhra Pradesh, whether it js for
industry or thermal power or con-
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sumption as a fuel for.domestic fuel.
The reason is that the coal produced
in Andhra Pradesh is not first allotted
to Andhra Pradesh itself, It is allot-
ted to other regions and coal from
other regiong is being allotted to
Andhra Pradesh. And in many cases
it so happens that the coal allotted to
Andhra Pradesh from other regions
does not take shape and we are peren-
nially, continuously getting short of
‘the supplies for Andhra Pradesh.

1 will give you a very good example.
We spent more than Rs. 2 crore in
expanding the Praga Tools, a very
.good factory., The new machines
have come. they have been erected,
the labour has been employzd, the
technicians have been called in. But
the factory could not start because
there is no coal, And, on top of it,
what supplies there were about two
+years before, 75 per cent. of those sup-
plies were to be restored. That means,
all this expansion is ignored and even
to continue the old production has
become very difficult. And this hap-
pens in a State where not only the
coal produced is surplus but also there
are great possibilities of further pro=
duction of coal. .

Now the question would arise
about transport. As many of our
friends have been stating—that is a
very . big problem, and it is a much
‘bigger problem in Andhra Pradesh—
supply of coal may be made by road
transport from the coal-bearing areas
in Bihar and Bengal to Calcutta and
roundabout places. Similarly we can
‘think of transporting coal by road
both from the Singareni Collieries
and from Bellampalle area. Both are
100 to 150 miles from the City of
‘Hyderabad. There we can make suit-
able arrangements, Already there
are good roads and, if need be, the
roads can be still further extended.
And by road transport we can get
this coal to the City of Hyderabad.
“The City of Hyderabad is a junction
where both the broad gauge and the
‘metre gauge lines are there, and so
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we could take it from the City of
Hyderabad to the north up to even
Delhi and to the west even up to
Bombay, Therefore, it would bé a
good idea if Government thinks over
it prepares a good scheme and goes
ahead with it.

The difficulty about the City of
Hyderabad, as is the case with so
many other cities, is that the city is
expanding in population, in industry
and in many other ways. And yet,
because of the short supply of coal it
is finding that it is not able to run its
industries which were there two years
before, it is not able tg have expanded
investment on industries and, what is
more, electricity is failing there
because there is no adequate supply
of coal The thermal power system
which is the main source of supply
for Hyderabad, always feels it diffi-
cult. If we ecan think on some such
lines as I have suggested, all these
problems can be solved. I am told
that the quality of Singareni coal is
such that it cannot be diverted
towards the east, But, I think, when
we are short of coal supply, when it
is posing a national problem, it is
threatening unemployment, it is
threatening dislocation in the minds
of the people and their life, and it is
creating a nauseating atmosphere
everywhere, it is high time that we’
do not take into consideration smaller
items as what is the grade of a parti=
cular coal, Whatever coal is available
and can be made easily available to
important industrial areas, that should
be arranged. T think if the Minister
takes it into his mind, it will be pos-
sible and it will be easy to find ways
and means of taking to road transport
from both the areas—kothagudium
area that is Singareni colliery and
Bellampalli area—and Hyderabad can
be made the central place where coal
can be brought by road transport in
large quantities and from there, both
by the metre-gauge and the broad-
gauge, it can be taken up. Today, it
is only the broad-gauge at the coal
bearing areas. There ie no metre=
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gauge,  Therefore, shorlage arises.
That shurtage will not be found in the
city of Hyderabad where we have the
advantage of metre-gauge also, 1
hope the Minister will give his
thought to this.

Shri K. D. Malaviya: Mr, Speaker,
I am thankful to hon. Members for
taking so much interest in th: im-
portafit aspects and problems that
face the Ministry of Mines and Fuel
and the Government, In spite of the
fact that all the speakers....

Shri N. N. Patel: Mr. Speaker, when
this important debate is going on and
the Minister is replying, I think there
is no qQuorum,

Mr. Speaker: Lzt the bell be rung.

How many Jf those who had spsken
are there to hear?

Shri Hari Vishnu Kamath: That is
more important,

Mr. Speaker: Most of them are
absent, Those who have spoken
have gone away.

Now, there is quorum. At least
the Whips have come back. The hon
Minister may continue.

Shri K. D. Malaviya: I was express-
ing my gratitude to the hon, Mem-
bers for the interest that they have
taken in certain aspects of the pro-
blems that face our Ministry. The
problems are so varied and their
number so great that, even though I
have a little more time at my dis-
posal than that allotted to me, it will
not be possible to cover them all. So,
I would like briefly to refer to s<me
of the most important problems and
the criticisms that have been levelled
against our activities, of omiss'ons
or commissions.

Before I take up the suggestions or
criticisms one by one made by hon.
Members opposite or on this side, I
would like to select one or two ques-
tions which have created some ir-
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terest both inside and outsids the
House,

I shall deal with them in an ud
hoc way, and I shall ctme tp tne
general aspect of coal, its prices, its
transport, its production, and the
perspective approach in the produc-
tion programme of coal, etc, in the -
later part of my speech.

I shall refer with your permissiin
to the Cambay controversy, as I have
recently started calling it, because
some of the people are interesied in
creating a controversy out of Cambay
prospecting that has been going on. I
have ncthing to say againsi any cri-
ticism that is made, even though it
has not been based on much und=r-
standing, if it is made with somz good .
intentions, But when I could read in
between the lines in a certain sec-
tion of the press that the intention
was doubtful, I though* that it was -
much better for me to ignore it
Latterly, these doubts and criticisms
were repeated, and so, I thought that
I should refer to some of them.

So far as I remember, with regard
to this Cambay oil-field, it was never
mentioned by me either in the House
or outside that it was an oil-field.
Somehow pr other, there was so much
of excitement in the country, and the
people rejoiced so much on the
news of the discovery of oil on that
side of the country that they forgot
that there was difference between the
discovery of oil in a well and the dis-
covery of an oil-field and the quanti-
tative estimate of an oil-field.

When oil was discovered in the first
well at Cambay, naturally, I could
not have said anything except that oil
was discovered. It was, I assure you,
neither water nor gas, when well No.
1 in Cambay gave a good quality of
oil and it was perhaps 40 to 50 tons
per day. And this drilling was re-
sorted to as a result of a couple of’
years of hard work by the young tech-
nicians of the Oil and Natural Gas
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+Commission, Th delineated a
structure, which is generally done by
the oil explorers, geologically and
later on geophysically, All that could
be said at that time was that a par-
ticular area of structure was discover-
ed geologically and by sound methods,
and that if a hole is put in there, we
might find oil-bearing rocks. So, the
first well was drilled, and luckily we
found oil.

Later on, some wells were drilled,
and only gas was found; and some
gave a poor quantity of oil. In the
usual course of this art and science of
searching for oil, it takes a pretty
long time to establish the quantity of
an oil-field, and also the quality, as I
- shall prove in some other connection,
for example, in connection with the
controversy that is raging round the
Nunmati oil refinery. It takes some
time, sometimes two years, sometimes
three years; and spmetimes, even
after four or five years, the entire
-picture of the quantity and quality ot
an oil-field changes either for better,
or if luck is bad, for worse, But we
were quite careful, and we never
declared Cambay to be an oil-field.

As has been pointed out by my hon.
friend, Shri P. R. Patel, about 19
wells have been drilled there, and a
larger number of them are gas-pro-
ducing, perhaps nine or ten; some are
still being tested; and it takes some-
times five or six months for a well to
be completely tested. In the Nahar-
katiya oil-field, we used to take as
much time or even longer. So, there
are quite a large number of oil wells
where it takes some time to test the
oll well and the oil-field. If we get
many sands, many strata of sand In
oil wells, we go on testing it, and it
takes more than twelve months, and
- sometimes even two years to test and
'finally establish the quantity or
quality of an oil well.

So in Cambay also, some gas was
discovered in a majority number of
- wells, and very poor quantity of oil
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was discovered in nther wells. So
latterly an assessment was again made
and it was found that perhaps it was
likely tq prove a gas field and not an
oil field. Now. we are not sure of
anything. We still hope against hope
that the Cambay structure will give
us some more nil wells and we exert
our talent in the Qil and Natural Gas
Commission, give wvarious interpreta-
tions to th eresults we get and some-
times one in ten chances it is so found
that a gas field starts producing oil
also at the periphery, because we
always know that oil is found below
gas.

Anyhow, so far after two years of
drilling of wells, the latest position
seems to be that thic Cambav field
contains more gas than oil. How much
gas it contains will depend upon some
more wells that will be drilled there,
in the east west south-east and all
round the present Lunej structure of
Cambay. Therefore, there can be no
reliance on the data that have so far
been available. We have to have a
little more patience and then to have
some more wells. do the interpreta-
tion and find out whether this field is
going to give us more gas. Sn far as
our present assessment is concerned.
it seems that this Cambay field will
give us much more gas then ofl
Even ‘much more gas’ should not be
misconstrued to mean that there is
going to be a great quantity of gas.

Mv hon. friend was asking, “There
are 8 or 9 wells; whv should we not
supply that gas to the private sector
industries?’ There is no gas which can
be supplied to any industry so far as
present assessments are concerned,
ang the gas we have discovered so
far is likely—quantitatively—to en=
able us to enter into an agreement
with the Guiarat Government's Power
House for the supply of gas for =
number of years. 1 we start con-
tracting with private people to supplv
gas from the 8 or 10 wells and if
after a couple of vears. the gas dies
out from those wells what shall I do?
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We shall only be open to more criti-
cism that an agreement has been
entered into for supply of gas but
there is no gas after g couple of years,
So that we have to be very cautious
in assessing the quantity of gas from
an oil field which is not very rich.

I might remind the House once more
that never do I remember having said
that the Cambay field was a good oil
field or a good gas field. All that I
remember to have said was that this
field seems tn have commercial feasi-
bility and. therefore. we are going to
produce gas or oil, whatever we get.

Shri Heda: He had interrupted the
proceedings of the House to give us
the news. Therefore, the country
took it to be a big news.

Shri K. D. Malaviya: The news was
great because an oil field was dis-
covered. He should remember that.

Mr. Speaker: He wants Members to
distinguish between oil and oil field.
At that time, perhaps we could not
distinguish, but now we have to.

Shri K. D, Malaviya: Yes. This is
a very relevant reaction to what I am
saying just now. I am thankful to
wvou, Mr. Speaker, that you have
drawn attention to that. At that time.
there was more excitement every-
where, and all over the world, when
the first oil field is discovered, it is
like that )

Shri Heda: It was more than any-
where on the face of the Minister.

Mr. Speaker: We always thought
that oil only came from the oil field.

Shri K. D. Malaviya: It is only in
connection with a small gas field. The
exploration in Cambay is still going
on. We have established a gas field
and we are going to supply gas to the
power plant there, the Power House.
We have got a little more gas which
we are going to utilise as soon as the
0ld schemes mature. With regard to
0il we shall see what auantity of oil
we get and what we shall do with it.
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Subsequently, when the Ankleshwar
oil was discovered, we were happy
about it. Luckily, the Ankleshwar
oilfield gives us no trouble and is
happily prospering well, But, I would
not like to go intg that because I
have to pass on to another important
subject the Nunmati refinery. The
Ankleshwar oilfield which is giving
us a fairly good quantity of oil, will
have a refinery at Koyali, which is
based substantially on the Ankleshwar
oil.

Shrimati Renu Chakravartty: Is this
supposed to be very high standard of
0il?

Shri K, D, Malaviya: The quality
of Ankleshwar oil is certainly very
good; ang we are getting a Dbetter
price for Ankleshwar oil from the
Burmah Shel] refinery than for any
oi] sn far supplied to the refinery.

Now, 1 would like to come to the
Nunmati refinery controversy about
which my hon, friend, Shri Hem
Barua spoke. He is absent now: after
having made his speech he has gone
away. It is said that there have been
mistakes committed by the Indian
Refineries Ltd. and these mistakes
have been continued so much so that
the oil there cannot be refined and
that the refinery was started when
there was no oil there, '

1 would like very briefly to inform
the House that when a refinery is
started, it generally takes some time
to go into normal production. In the
Burmah Shell Refinery in Bombay.
the first operation commenced on 30th
January, 1955 and the normal full
production was attained on 10th Sep-
tember, 1955, a period of nearly T
months. And, the kerosene refining
unit is understood to have taken about
3 months to come up to full produr-
tion. So, from the date of commence-
ment of the refinery to its full pro-
duction, a period of 7 to 8 months was

spent.

Our refinery was started on the 1st
December with a full knowledge that
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all the quantity of crude that we
would require would not normally
flow from the pipeline because the
pipeline was not there. While it was
s0 how could we expect the full quan-
tity of oil to flow from the pipeline
after 3} months? It is only 4% months
spent on the field; and we do hope
that in another couple of months'
time, the normal production will start.
And, this is only based on our present
progress of work,

The Caltex refinery first started
operation on 15th April, 1957 and full
production was reached on 20th
December, 1957, about 8 months later.
The Standard Vacuum refinery also
took about 5 months to go into normal
production. The difficulties encoun-
tered by all these refineries are enu-
merated in great detail; and I would
not take the time' of the House over
all these things.

T would only like to mention one
aspect of this Nunmati refinery
trouble which is not known to hon.
Members. When the agreement was
arrived at between the Assam 0il Co.,
and the Burmah Oil Company and
the Government, we had stipulated
that no oil] would be allowed to be
exported and all the oil produced in
Assam would be refined in the coun-
try. Therefore, the Burmah 0il Co,
would be compelled to supply all the
0il to the refinery that was proposed
ar contemplated in Nunmati or Gau-
hati.  Therefore, Government was
obliged under the contract to take
all the oil from Naharkatiyva whether
it was of good quality or bad quality
or hetrogenous guality or homogenous
quality. At the time when oil started
fiowing from some of the earlier wells,
it was sent for analysis to America,
USSR and Rumania. A particular
quality was taken as the basis for
designing the refinery. Now, hon.
Members must bear in mind that a
refinery is alwavs linked with a parti-
cular qualitv of oil. If subsequently
the quality of oil differs then you
have to conform again to the specifi-
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cation of that quality of crude oil on
which a refinery is always based. Now,
the Burmah Oil Company says: here is
oil and under the agreement you have
to take this pil.. The Oil India Limit-
ed in which the Government of India
are 50 per cent partners are obliged
to take that oil. We will take that
oil. Thus an imbalance has been
created because the refinery was
designed for a particular quality of
oil, 35 or 3¢ APL; that type of oil can-
not be supplied. What did they do?
In September 19680 Oil India Limited
had informed the Indian Refineries
Limited that the quality of crude
available at Naharkatiya was likely
to vary and I would like to read an
extract from that letter:

“As you will no doubt appre-
ciate since in wvarious areas which
we hold oil ocecurs in a pumber of
separate pools and since the com-
position of the crude oil present
in these fields varies somewhat
from pool to pool . . ..

It is a misfortune; that is part of the
game of oil discovery. The quality
of oil sometimes varies and it did
happen here.

“.... it will not be possible for
0Oil India Limited to make any
commitment in our crude oil
supply contract No.... other than
to supply good average run of the
pipeline quality of the crude oil
produced.”

Shrmati Renu Chakravartty: What
is the average quality they are going
to supply?

Shri K. D, Malaviya: They would
mix all the oil that is got from all
the wells, 120 to 127 in number. Now
this is differing widely from the ori-
ginal average because it so happens
that this Naharkatiya oil field is
broken into pools of varied structure
and sometimes each well differs in
quality from the other. I* has so
happened that the same well has pro-
duced two or three qualities of oil in
different strata. We cannot get out
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of it. But it is not such a serious
problem. The only problem is that
the production pattern is such that we
are not ready to receive the products
that are coming out today. The refi-
nery cannot be closed, The LSD or
the speed oil or other types of
oi]l for which the refinery was not
designed is coming out and we have
got to find a market and make definite
and purposive planning. All this
means a little more time and differ-
ence in the profits. When we say that
as a result of poor oil the gross income
on the sales of oil will come down,
the Indian Refineries Limited asked
for a reduction in the price. At pre-
sent what is happening is negotiation
between Indian Refineries Limited and
Oil India Limited in which we are 50
per cent partners, to reduce the price
of crude oil and adjust it in such a
way that we are not put to a loss. All
this talk of Rs. 40 or 60 lakhs and so
on being the loss every month may
or may not be there. But in principle,
Qil India Limited have agreed to con-
sider this proposal and to adjust the
prices such that an amicable settle-
ment is reached. Indian Refineries
Limited are pressing hard for a
reduction of the price. It is a ques-
tion of long negotiations. It may be
concluded in weeks or it may take
months,

What I would like to impress on the
House is that this trouble in the
Nunmati refinery is due to two fac-
tors: the late finalisation of the piple-
line and the difference in the quality
of the crude supplied, which is inevi-
table, which cannot be avoided and
which we will have to accept. All
that will be done is to find out what
is to be done in order to maintain the
highest quality of the petroleum pro-
ducts from this refinery. We may
have to import a marginal quantity of
oil of a particular specification and
mix it. It is not a serious problem
ang it will be done. Or, we are now
drilling for oil in Rudrasagar and we
may get superior quality oil there if
luck favours us; we can blend this
with the low quality oil and the proh-
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lem can be solved. If it is not solved
for some time we will make adjust-
ments in the prices, so that the refi-
nery will not be put to a loss.

The third cauge {for the little
trouble in Nunmati refinery is some-
times the compressor is broken or
something else goes out of order,
which takes a few weeks or a few
months to be set right. These three
things have created a situation in
which rumours were set afloat that
Nunmati has started in a bad way and
is inefficient in working, I want to
assure the House that we are very
much alive to all the facts that con-
front us today. It is hoped that soon
these difficulties will vanish and the
Nunmati refinery will start function-
ing normally, giving us as much
return as we expected.

Shri Indrajit Gupta: The trouble
with the pipes will continue?

Shri K. D, Malaviya: The pipe was
not ready because there were heavy
rains in 1960-61 and they could not
deliver the pipes to wus in time.
Therefore, the extra expenditure was
incurred bv the Indian Refineries
Limited for carrying crude oil by rail-
wav wagons. Pipelines are also mnot
able to transport heavy wax oil.
hecause it will be solidified. There-
fore, a crude-conditioning plant is
going tn start functioning soon. So,
the crude-conditioning plant will be
there: the pipelines are there amd the
quality of oil that is available in
Nahorkativa will be supplied to us.
So, all the small troubles in regard to
the Nunmati refinery will be taken
care of and within a few weeks, the
refinery will start functioning nor-
mallv,

Shrimati Renu Chakravarity: How
much will this readiustment really
cost us? Now that the low quality
oil is tn be blended with superior
quality oil which will be imported.
what wil] be the upward revision?

Shri K. D. Malaviya: It is difficult
for me to give any indication of the
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differential or the fall in income as a
result of the low quality oil. But as
I said, all these matters are under
consideration of the two companies—
the suppliers and the users—and I
presume they will take care of the
interest of the Government, because
both of them are interested in the
Government,

There is only one gquestion which
remains in connection with oil. It is
complained that the Government are
not doing something to expedite oil
exploration in the Cauvery basin. In
that connection, my friend, Shri Uma-
nath, also complained that we are not
building a refinerv in the south. Let
us see what is the terrain in the
Cauvery basin. auvery Basin is
undoubtedly an area where we sus-
pect that we might find oil. Imme-
diately our geological survey wac
completed and evidence found that oi1
should be searcheq for here we start-
ed searching. But the complaint that
we have not put a hole there to justify
all that has been done is not very
much justifiable. We cannot drill for
oil at a place where we are pot con-
vinced that there is a structure down
below which is likely to give us oil
Various interpretations are given to
the data that we have collected so far.
The latest position is that this strue-
ture could be more in the side than
in the land side. We are not ready
for drilling in the sea side, and we are
also not sure that we have got this
structure and the thickness of oil
sediments could be such that a com-
mercial oil field could be indicated
there. What I mean tg say is, unless
the 0i] and Natural Gas Commission
feel convinced that the exploratory
well in Cauvery Basin is going to be
purposeful and can lead to informa-
tion or an oil field, the ©0il and
Natural Gas Commission or any eil
explorer is not likelv to put any hole,
ang it would be a sad day for us to
speculate or just jump at the idea and
take action to put a hole because
people want it. Ag soon as we se€
that this is an area where we must
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put a hole, we shall not take even one
moment more than what will be justi.
fied by our interpretation of the data

In Uttar Pradesh, it was suggested
that perhaps we were taking more
risk than what we should have taken,
and in Cauvery Basin also we should
take an equal amount of risk., It is
not like that. In Uttar Pradesh, right
from the north-west tip of Uttar Pra-
desh up to northern tip of Benga’
we have had a very rapid survey
done in the last twop years and it
seems there are certain areas where
we must drill in order to get strato-
graphic information and therefore the
0il and Natural Gas Commission
thinks that wthout putting some holes
in the vast basin of the Gangetic Plair.
no more data can be available and the
sxploration will have to come to »
stap. In Punjab we have done some.
thing and we have eliminated certair
areas that oil cannot be found and
we must not resort to drilling. I»
Jttar Pradesh we must put half 2
aozen holes or more in order to justify
the data that we have already got. So
this confirmation has got to be done
In the Cauvery Basin there iz mno
justification because the data iz not
yet available to us, and the moment
that data is available to us we shali
not hesitate to put one or two or more
holes in that area. So far as the sez
side is concerned, we are preparing
ourselves for that and the moment we
are ready for it we hope to consider
actively the question of putting a hole
in the off-shore side.

Now I will pass on to coal, and
would confess that it is a tough pro-
blem for me and the Government to
tackle. There are certain background
*arts which must be known and which
must be indicated by me, and I think
‘¢ will be good if the hon. Members
appreciate the background on which
this programme of coal production of
97 million or 100 million tons is made
up. In 1920, the production of coal in
India was 179 million tons and in
1921 it was 10 million tons. In 1947 fA
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was 26.9 million tons. So. when in-
dependence came to us, India was pro-
ducing only 26.9 million tons of coal.
and the number of collieries was 902,
In 1852, that is, in five vears’ time. we
started producing about 36 million tons
of coal per year; that is to say, we
produced about 13 million tons more
of coal per year in five vears’ time. In
1961, the production went up from 3R
million to 56 million tons. In 1962, in
three months’' time we produced 15.10
million tons, So, in a sweep you will
see that coal production is going up
rather fast.

17.00 hrs.
But there is another big fac-
tor which we are forgetting, and

that is_the tempo of industrial activity,
the consumption pattern, has gone up
so much beyond our control, We just
forget it, though we should not for-
get it. The rapid progress that the
country has made in all fleld-—agri-
cultural. industrial and social—has
created a situation where coal is
needed. fuel is needed,

Shri Hem Barua: The steel plants
are not working to full capacity up
til] now. When they work, thers will
be greater need for coal.

Shri K. D. Malaviya: So far as I
know, on our account, on account nf
non-supply of coal there is no short-
fall in the programme of steel mro-
duction. But with regard fo other
factors I do not know.

Shrimaii Renu Chakravartty: Since
1960 there is a downward trend..

Shri K. D. Malaviya: I need not go
into the causes of the general fall he-
cause they are, comparatively speaking
smaller points, as compared with the
points T wish to ‘make. It may be true
that coal dumps were piling up in the
fields. But we cannot go on piling up,
because there is the danger of fire, So,
we have to take precautions. Therefore
in manv of the coa] fields production
was deliberately brought down be-
cause it was not moving in the bulk.
in the aggregate. But that is not the
point that I would like to make here.

1 would like to sumbit to the Heuse
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that [t is frightfully difficult job to
catch up with the cpnsumption that is -
mounting up so rapidly in the co'mtry.
T do not produce this as on apology for
the inactivity of the Ministry; far from
it, Not only that. I would like to asu-
sure the House that in the next months
and years to come there will be no
effort left undone to catch up with
the consumption programme of the
country, so far as coa] production is
concerned. We will see to it that all
eflorts are made and favourable con-
ditions created to produce and touch
the 97 million tons, perhaps to exceed
it, but there are certain difficulties
facing us and for that I would like to
reason with any hon. friends, to g cer-
tain’ extent, so that they might appre-
ciate my difficulties,

On the one hand, there is no doubt
about it that nationalisation is the
ultimate solution to the whole problem
nationalisation of all those uneconomic
coal mines which are producing 1IN
million to 20 million tons of coal in an
uneconomic way. What is their un-
economic pattern, I am afraid, I an
not gble to understand; I do not know
Still, they are uneconomic mines fot
they are producing lesg than 10,000
tons of coal, as has been defined by an
expert body which says that such coal
mine which produces less than 10,000
tons in so much area is an eneconomic
mine. But these mines are uneconomic,
no doubt, and they are owned by in-
dividuals who are, perhaps, not very
careul of the way they should tackle
this wastng of the asset of the nation.
There are many complications and,
perhaps, the ultimate solution is that
they must be taken over. or the Gov-
ernment activities in the public sector
increase the tempo in such 3 big way
that they die a natural death. They
were producing about 15 to 20 million
tons of coal in an uneconomic Wway,
with uneconomic methods. All that
we should aim at is to produce by
mechanised methods a much larger
quantity of coal so that they might
become so uneconomic that they do
not produce. Whether we produce
from them is not very relevant. We
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may not produce from those uneco-
nomic mines which are small, isolated
pockets. We might produce from
other places where in a giant way
we organise ourselves to have mecha-
nised mines. In that way the National
Coal Development Corporation is going
fast. We are getting assistance from
foreign friends, from Poland, United
States of America and USSR. We hope
that our scheme of collaboration and
of getting technical assistance and
other type of assistance to develop our
mines in a very big way will mature.
To that end I will put in all efforts
that I am capable of. I am receiviffg
encouragive responses from all these
quarter; and I am thankful to them
that they are taking interest in the
production of coal in the way that
they have recently left the impression
on me.

By and large a larger quantity of
coa] is being produced by the private
sector. There are about 163 or 165
coal mines which are more or less
properly organised. They are giving
us substantial quantity of coal in the
private sector. We have to produce
40 to 44 million tons of coal in the
next four years’ time to reach the
target that is before us which is a big
task. We'must do it only under con-
ditions of a co-operative atmosphere,
We cannot produce 97 to 100 million
tons of coal by leaving the entire coal
industry in doubts and suspense, With
regard to many cases, whether in the
pubuic -sector or in the orivate segtor,
they must get finance; they must get
power; they must get explosives; they
must get technical assistance—al] that
has to be assured. But that can only be
assured when I am quite sure that the
target will be reached A large
mmber of coalminers or colliery
owners have been seeing me during
the last weeks and I have assured them
that if they fulfil the desire of the
ration by stepping up the target, we
on our part are willing to help them
as much as we can. Whatever facilities
are needed by them we are prepared
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to consider. The transport bottleneck
we shall break.

Shri A. C. Guha: How?

Shri K, D. Malaviya: There are ways
and ways of doing it.

Shri Bhagwat Jha Azad: That we
want to kmow. That is a big question,

Shri K. D Malaviya: For tha; we
have tn revise certain of our old
notions,

Shrimati Renu Chakravartty: Are
the colliery owners now prepared for
bunker loading?

Shri K. D. Malaviya: I am not re-
ferring to any specific methods of
colving this nroblem. 1 only give an
assurance to everyone who is interes-
ted in the production of coal that
Government is willing to come forward
with every type of co-operation pro-
vided the coal production target that
is agreed between us, that is, the
Government and the coa] interests is
adhered to. Whether it is finding
finances or any other facility, it can
all be considered under the best of
circumstances. But the first and the
last condition is that the coal produc-
tion target agreed upon between us
must be adhered to.

Of late we have been giving atten-
tion to certain proposals, and in this
connection this question of price in-
crease also came up before us. I do
not think increase in coal prices is an
anti-socialist measure., I also do not
think that it is going to be aninflation-
ary measure in the way that we are
thinking. After all, we know that
the cosumption of coal at the lowest
level is of the category of grade 3 and
grade 2. And if ever any question
of raisine of coal prices comesg it will
all be linked to the qualities of coal,
fo give an encouragement to coal pro-
ducers to produce better quality of
coal, But all these question are under
the closest examination of the Gowvern-
ment, and soon the question of ameni-
ties, facilities and help that the
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Government are willing to extend will
be made known to them, with the
hope that the coal production pro-
gramme will be adhered to.

With regard to transportation, we
have decided to open the rivers of
Bihar and U.P. in a big way for the
trangport of coal from one side and, if
possible, taking down and from the
other side for stowing purposes, This
scheme of transportation of coal by
river is going to be taken wup in all
seriousness, and we hope that within
a month or so, or in the month of
July possibly, we shall start trans-
porting coal, even if nothing else is
available, by country-made wooden
boats. We have got to make a start,
and we shall not hesitate to make a
beginning, even though it is a small
beginning, because it will then form
the nucleus of a big, ambitious pro-
gramme of transportation of coal by
river. In Bihar Bhagalpur, Baktiarganj
and Monghyr, all these are proposed
to be made places for loading of coal
by river boats, and Allahabad will be
made the termina] of de-loading of
coal for being transported to areas
nearby. So we propose to have a
river. In Bihar Bhagalpur, Baktiarganj
to Allahabad, and also by the Ghogra
from somewhere nearabout Patna to
Barhaj in UP, We shall utilise the
Gagra river in the north and the
Ganges in the centra] part from
Bhagalpur to Barhaj and Allahabad
for transportation of as large a quan-
tity of coal as it is possible for us to do
in the earliest period,

We are examining this, and per-
haps we shall start manufacturing
soon some special types of boats which
wil] carry larger quantities of coal.

Shri A. C. Guha: Will they be
country boats or motor launches?

Shri K. D. Malaviya: We shall begin
with country-made boats ang then
perhaps a couple of months or three
months later, in August-September,
we shal] take to power tugs.
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Shrimati Renu Chakravartty: What
will you do for the Bengal belt?

Shri K. D, Malaviya: And these tugs
will be ntilised for carrying as large
quantities of coal as it is possible for
us to organise and do. These boats we
are trying to manufacture with the
help of our sister Ministry, the
Defence Ministry, The  Defence
Ministry are equipped with the manu-
facture of these freight tubes, as they
are called, and we hope that we shall
soon get a number of them, provided
we get the steel plates in time. We
shall get them, because I have got the
assurance of my colleague the Minister
of Steel that he will give the highest
priority to supply these steel plates.
We shall get these steel plates and
manufacture these tubes and transport
coal from Bihar to the consuming
centres, With regard to the down-
ward flow of coal from the coal fields
to Calcutta. we have still to finalise a
few points. We hope that the D.V.C.
canal will be opened for the transport
of coal bv boats. There are still one
or two minor points to be clarified.
But, I have every hope that the D.V.C.
ranal will also be opened for the trans-
port of coal.

Shrimati Renu Chakravartty: It is
a hooeless hobe.

Shri K. D. Malaviya: The hon.
Member Shrimati Renn Chakravartty
feelg that there is no hooe. I want to
put in some hope and ask her to wait
a little and see. We will put more
water into the canal and {ransport
coal.

With regard to road transport, many
suggestions have been coming in
during the course of the discussions
and also previous to this: why should
we not use roads in a big way for
transport. These small trucks are
not economic. These three or four ton
trucks ore not ecoonmic for the trans-
nort of coal beyond 30 or 40 miles.
Therefore, we have tio have much
heavier wagons. For these heavier
wagons, our roads are not responsive,
They do not helo us. The culverts
are weak; the bridges are not quite
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strong. These questions, right now
we will consider and in the next few
weeks we shall carve out our roads on
which the heavy wagons will be
moved. In the meantime, we are pre-
paring to collect the heavy wagons
for the transport of coa] from the coal
jelds to Bhagalpur and Monghyr.
Then, we de-load from Allahabad and
Banaras to areas of destination. In
this way, we are trying to integrate the
problem of road transport and river
transport in such a way that we take a
good load off the rail for the time
being. Please remember that ulti-
nately it is the Railways which will
liave to move the largest quantity or
substantial quantity of coal for us.
But, in between, till the Railways
give us gall the facilities everywhere
whether it is in Central India or
Western India or Northern India, we
propose to develop river transport in
a fairly big way so that we can sup-
lement our programme for transport
by means of road movement.

Then, also, 'we are trying to examine
very actively the question of assistance
to private sector in development of
coal and if need be to give them mar-
gina] increases of prices for selected
grade of coal, and also along with this,
to give additional amenities if it is
necessary, subject to the fact that
agreement is arrived at between the
Government and the collieries to reach
a tareget of production. At the same
time, we are moving very fast to
develop our transport system to sup-
plemen tthe efforts of the Railways by
opening up riverways and roads in a
big way. The sooner we do it, the
hetter it will be for us. We hope that
wa will start al] these things from the
middle of July.

I will hurriedly now pass on to some
other poins if there are any left My
hon. friend Shri Heda—I do not know
whether he is here or not—asked me,
whv did we take away coal from An-
dhra to outside and brought coal from
outside to Andhra, That iz because
some special quality—selected A and
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B grades—was needed in Andhra and
it is not produced in Andhra. The
Railways needed better quality of coal,
We have got to take it from outside to
Andhra because Andhra does not pro-
duce that quality. Andhra produces
low grade coal which is needed else-
where, So, this two-way traffic: coal
is sent out from Andhra and imported
into Andhra whenever a particular
quality is needed. =

As regards road transport to which
my hon. friend has referred, I have al.
ready mentioned the difficulties, but
we are trying to develop the road
transport everywhere, whether it be
the north or the south or the east,
whether it be in the home-State of my
hon. friend Shrimati Renu Chakra-
vartty or the home-State of my hon.
friend Shri Heda,

Shri Indrajit Gupta has raised the
question of. CPMO and he has asked
why we have given 49 per cent shares
to the CPMO. It is a fact that most
of the leases held by the CPMO have
eXpired some of them remain; and they
have also proposed to surrender most
of the remaining leases to us in this
package arrangement, But my hon.
friend must be aware of the fact that
there is some difficulty in the market-
ing of manganese in the international
world today, and we do not wish to
disturb the flow of the export of man.
ganese. The CPMO have a special
experience; they have the technique,.
and the dominance in the export
trade in manganese in the world. It
was a pleasant news to me that they
accepted the minority partnership with
Government. They were cent per cent
owners of some of these mines. And
when it became a question for us to
decide as to what we should do with
manganese, we tried to persuade them
to accept this proposal from us so that
Government might have a majority
control. After great efforts, we have
now persuaded the CPMO to merge
into the new Indian concern which will
be dominated by Government, and in
this T am glad to inform the House,
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that the Government of India and the
Madhya Pradesh Government and the
Maharashtra Government will all
share; and as soon as they are ready
to take over, we would not have any
objection to hand over these mines to
the Madhya Pradesh and Maharashtra
Governments.

In answer to a queryv raised by my
hon. friend Shri Indrajit Gupta as to
what we are doing with regard to re-
solving the dispute between the Gov-
ernment of India and the Government
of West Bengal, I would say that there
is unfortunately some dispute between
the Government of India and the Gov-
ernment of West Bengal. I personally
feel that it is due to misunderstand-
ing of the stands that the two have
taken on certain important questions.
One of them has been referred to by
my hon. friend Shri Indrajit Gupta,
namely the nearness of the coal-fields
to industries but then the industries
not getting coal from there,

I have had a talk with my senior
colleague, the Chief Minister of Ben-
gal, and it so happens perhaps that
I may be able {o resolve this matter.
Therefore, I would not like to make
any other comment on it. This Budget
discussion prevented  me from going
to Calcutta. But, immediately after
finishing this, I propose to go to West
Bengal and spend a few days with
my hon, friend and colleague, Dr. B, C.
Roy, and I hope that this matter will
be settled.

) Shri Indrajit Gupta: Can we take
it then that the Centre has no objec-
tion in principle?

Shri K. D. Malaviya: I do not know
that, The Centre will have objection
if the fundamental right which has
been carved out for them by hon.
Members will be interfered with.

Shrimati Renu Chakravartty: The
public sector is the fundamental right.

Shri K. D. Malaviya: As regards
the Burmah Shell offer, that is an
offey which we have just received, I
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know nothing about it. Unless we
know something more about it, it will
be difficult for us to comment on it.

Shrimati Renu Chakravarity: Does
the hon. Minister say that all that has
appeared in the press, regarding the
Burma Shell offer to terminate the
refinery agreementg in return for cer-
tain basic understandings and conces-
sions is absolutely untrue?

Shri K. D. Malaviya: It is a fact
that the chiefs of the Burmah Shells
met me a few days back. It is also
a fact that sthey have offered to scrap
the agreement which was made a few
years ago with regard to the refinery.
This was ]inked up with certain pro-
posals which I did not discuss at that
time. So, naturally, the entire picture
nf the proposal has to come before
Government before. any opinion coula
he formed.

Shrimati Renu Chakravartty: Some
more concessions will be asked for.

Shri K. D. Malaviya: A very strange
assertion was made by my hon. friena
Shri Ram Ratan Gupta that the refin-
eries should be allowed more profit,
with a view to encourage them to have
more oil, so that they could expana
their capacity. Anyway. I have not
so far heard that the refineries are
not making any profit. It will be very
difficult even for the proprietors of
those refineries to understand that
they are not making any profit. What
perhaps my hon, friend meant was
that the marketing companies’ margin
of profit had been reduced owing to
reduction in price all round of petro-
leun products. It is a fact which is
there. It is our considered view that
there ought to be a little more reduc-
tion in the prices of petroleum pro-
dycts, and it is a genuine view held
by us that if there is any expert opi-
nion, we shall be prepared to discuss
it under present circumstances of ex-
cess 0il in the world markets, because
it ig not a suppliers’ market now but
a consumers’ market. There is more
nil in the world and, therefore, natu-
rally the price initiative will be with
thnse who will consume it.
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Shri P. C. Borooah: What about
the slow progress of oil exploration in

Upper Assam?

Shri K. D, Malaviya: There is no
slow progress in oil exploration. Every
man who is engaged in oil exploration
wants to expedite the work, discover
oil more and more. Allow me to say
that every man who is engaged in oil
exploration is hundred times more
anxious than every Member of the
House because he has to do the job
and show results and then get the re-
ward of it. But in order to do it suc-
cessfully, they must take a minimum
time. They may be cautious.

In Assam, the work is going on. We
have to face many problems, particu-
larly of transport, and other matter.
There is the factor of vagaries of the
monsoon and all that. So it takes
time, Also sometimes we prove in-
efficient; sometimes we make mistakes.
Perhaps the private sector people
make more mistakes than the public
sector. Perhaps they bungle more than
the public sector. That is what I have
learnt from experience from close ex-
amination of this matter,

So it is not that the public sector
oil exploration is not making any
headway. I have on various oceasions
pointed out that we have done this in
a phenomenally less time Therefore,
I would assure my hon. friend that we
shall take steps to remove the delay
element in our work. Yet we feel we
are not taking more time than what
is necessary.

Shri N. N. Patel: What about the
Koyali refinery?

Shri K. D. Malaviya: The Gujarat
oil refinery is going ahead.

Mr. Speaker: He wants an assur-
ance that it would not be shifted to
some other site.

Shri K. D, Malaviya: I am thank-
ful to my hon_ friend for reminding
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me about the site. The site for the
Koyali refinery was selectedq unani-
mously by an expert committee con-
sisting of the representatives of the
Government of Gujarat, Government
of India and all the technical depart-
ments concerned. It was on their un-
animous recommendation that we ac-
cepted it. What else could we do? I
am not an expert. Many of my hon.
friends are not experts to give their
opinions on selection of site, This
was born out of certain technical con-
siderations. The site having been
selected, it is very difficult for us now
to change it. Imagine that a site has
been selected and the design work is
going on, perhaps more than half com-
pleted. Now a demand is being made
on us to change the site. The impli~
cation is that the entire design has got
to be scrapped, lakhs and lakhs of
rupees have got to be wasted. Surely
Government cannot do it in the inter-
est of the refinery and in the interest
of the project that has been en-
trusted to the public sector, Nor will
it be in the interest of any group of
people. .

Of course, some orchards are going
to be destroyed. We feel sorry for it
Whenever land is acquired for indus-
trial purposes, some mango trees or
some other trees' are cut. We try to
see that as few trees as possible are
cut and as many as possible are pre-
served.

Mr. Speaker: He has given satis-
faction to one and disappointment to
the other.

Shri K. D. Malaviya: That is my
misfortune.

Shri D, C. Sharma (Gurdaspur): It
is disappointment all along the line.

Shri K. D. Malaviya: I hope I have
dealt with most of the questiong that
were raised here. And, in the end. 1
would only like to add. ...

Shri Bhagwat Jha Azad: Only one
important point is left Though some
of us who spoke and complimentea
the hon, Minister in absentia did not
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doubt his capacity to raise the target
of coal, certainly, we still have a doubl
about the transportation of coal. He
has not answered this whether he
would be able to have transport faci-
lities. He said about river and road
transport. But, I would like to know
how far this road and river transport
would be able to relieve the pressure
and whether he has any arrangements
in mind regarding the railways which
will still be the main method of trans-
port of coal. We would like to know

that,

Shri K, D. Malaviya: | did not like
to mention it. But we have got a tar-
get of transporting about 35 million
tons of coal by river. It might mature
in 2 years’ time or earlier. 1 do not
know, But these are marginal defici-
encies, which, in my opinion, are going
to suffer—the consumers in the mofus-
sil greas. Most of the needs that are
not being met with these days belong
to the category of brick burners and
small industries and all that. We feel
that by this method of transportation
of coal by road and river we shall be
able to satisfy most of them.

This question of grading of coal and
down-grading of priorities for brick
burning ete., in the rural areas is also
not very sound, in my opinion. So,
we are also examining this question
as to how to deal with this priotity
business, of reaching coal to rural
areas where school buildings have to
be constructed ang many other activi-
ties are going on, We feel that we
must observe a kind of restraint.

With regard to the improvement in
the rail transport, I have no doubt in
my mind that the rail capacities are
going to improve. This bottleneck of
Moghulsarai is going to break sooner
than what most of us imagine. A
programme of manufacture of wagons
is now going ahead fast and soon the
Railway Minister and the Ministry
would be able to let us know what
quantity of wagons are going to be
manufactured. Perhaps, it may be
sizeable in number. And, we feel that
a time may come after a couple of
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years when the transport problem will
not be a serious problem, Perhaps, at
that time the shortage of coal, produc-
tion of coal from the coal mines might
be a more important problem because
the way in which we are going out
shows this. The target production will
:ome after 3 or 34 years and the manu-
facturing programme of wagons would
perhaps come after 23 years. So, we
do not feel that there would be any
difficulty in the availability of wagons
after some time.

With regard to the pressure of traffi
on railway tracks, it is for the Rail-
way Ministry to find out some solu-
tion. And, I am quite sure that they
are going to solve this problem in &
short time. Anyway, in between us,
the Ministry of Mines and Fuel and
the Ministry of Railways, we are go-
ing to solve this problem, It is not
only the question of transport of coal
by rail, road and river; but we are
also taking opportunity to create a
new system of transport of coal by
pipe. Wherever there are big power-
houses, coal is being proposed to be
piped to the power-housgp from the
nearest coalflelds. Just now we are
excumining that scheme also. In this
way, various schemes for the transport
of coal are under active consideration
and we hope that the situation is
bound to improve very soon.

I have nothing more to add

Shrimati Reénu Chakravartty: What
is the' total number of wagons that
would be available, According to the
hon. Minister only about 6900 wagons
would be available at the end of the
Third Five Year Plan and unlessg the
turnover of the wagons is quick you
cannot have better utilisation of it. If
you have better utilisation, then, it
will carry about 55 million tons of
coal. Therefore, what is going to hap-
pen to the rest? Even now the pro-
duection is more than 55 million tons.
Unless you can improve in some way,
with the cooperation of the Hailway
Ministry, the turnover of wagons, how
can that be done?
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Shri K. D. Malaviya: The turnover
of wagons is improving very fast. 1
cannot commit the Railway Minister
to any figure. But, all that I can as-
sure the hon. Members is that that
question is very actively before wus.
The turnover is inereasing very fast;
and after a couple of years, as I said
before, perhaps, there will be more
wagongs to move the coal than coal it-
self It will be auite possible at that
time. There will not be anv imbal-
ance in the availability of coal and
facilities for coal movement in the
Third Plan. If we produce 97 mil-
lion tons of coal in four years we have
zot four vears to procure wagons also.
Then there are the pipes, rivers. roads
and other things. We hope to get
much heavier wagons to move, The
difficulties will be shared by the Rail-
way Ministry and the Ministry of
Mines and Fuel as also the Irrigation
and Power Ministry and so there is
not likely to be that picture of diffi-
culty that some hon Members here
envisage.

Some Hon. Members rose—
Mr. Sngaker: One at a time.

Shri Kamalnayan Bajaj: Am I cal-
led, Sir?

An Hon Member: No .
ruptions) .

. . (Inter-

Shri P. R. Patel: There was dril-
ling in Wahul near Gandhinagar in
Gujarat; that is a village. What |is
the result of that drilling? Have you
found oil or not?

Shri K. D. Malaviya: My hon.
friend mentioned this. I do not yet
know whether oil will be found there
or not. I am sorry 1 cannot satisfy
my hon. friend by stating that oi] will
not be found there because I know he
is anxious that oil should be elimin-
ated there. Unfortunately, if I find oll.
I have got to say that we have found
out oil. Drilling of well has been
completed; I do not know whether it
has given positive results, Even if
this well does not give oil. we will

MAY 18, 1962

for Grants 4824

drill Nos 2 and 3 because this is the
suitable structure, unl'ke Cauvery;
here we have found the orcper strue-
ture and therefore we are going to
drill so long as We are quite sure that
this has got to be eliminated.

Shri Kamalnayan Bajaj: I want to
know whether the Minister hae. also
examined from the long distance road
transport point of view that the ratio-
nalization of the taxation in different
States and other bottlenecks which
are making long distance transport
difficult should be smoothened and
rationalised .

Shri K. D. Malaviya: Yes, Long
distance hauling of coal iz unfavour-
ably competitive for the railways no
doubt. I am not able to sav what the
State Governmentg are likely to do in
this connection or how much they are
likely to concede so far as the relaxa-
tion of the conditions are concerned.
We are examining this quastion with
them and all that I can say ir that
they are helping promptly and we are
hoping to start this work: later on
when the traffic becomes heavier we
may be able to find out something.

Mr, Speaker: Is there any cut
motion to be separately put? No, 1
shall put all the cut motions to the
vote of the House,

All the cut motions were put and
negatived.

Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth colump of the Order
Paper, including the sums already
voted on Account for the relevant
services, be granted to the Presl-
dent to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1863, in respect of
Demand-: Nos. 76, 78 and 133, re-
lating to the Ministry of Mines
and Fuel”
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The motion was edopted,
Mr. Speaker: The question is:

“That a sum not exceeding
Rs. 2,73,46,000 be granted {c the
President, to complete the sum
necessary to defray the charges
which come in course of payment
during the year ending the 3l1st
day of March, 1963, in respect of
Demand No. TT—Geological Sur-
vey.”

The motion was adopted.
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Mr, Speaker: Is it the pleasure of
the House that we should take up the
next Demand now?

Some Hon. Members: No, Sir.

Mr. Speaker: Then the House stands
adjourned till 11 AM, tomorrow,

17.40 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
May 17, 1962/Vaisakha 27, 1884
(Saka).
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